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LOK SABHA

Thursday, November 11, 1965/Kartika
20, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mgr, Seeaxer in the Chair]
ORAL ANSWERS TO QUESTIONS

Industrial Finance Corporation

+
*150. Shri D. C. Sharma:
Dr. L. M. Binghvi:
Shrl P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Yashpal Singh:
Shri Kapur Singh:

Will the Minister of Floance be
pleased to state:

(a) whether the Industrial Finance
Corporation has redefined its loan
policy, particularly in the context of
the defence requirements; and

(b} whether Government propose
ts lay a statement on the Table out-
lining the salient features of the re-

vised policy?

The Minister of Planning (Shri B
R. Bhagat): (a) and (b). A stalement
is laid on the Table of the House.
[Placed in Library. See No. LT-5122/
85].

Bhrli D. C. Sharma: What are the
reasons that have prompted the In-
dustrial Finance Corporation not to
undertake this kind of work which
iy was supposed to do?

Shri B. R. Bhagat: I think, they are
dolng what they have been intended
by Parliament to do.

1711 (Ai) LSD—I

—=
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Shri D. C. Bharma: May I know
whether any loans will be forthcom-

 ing from the Industrial Finance Cor-

poration in order to meet our defence
requirements? That is what 1 wanted
to know.

Shri B. R. Bhagat: That is glven
the first priority. I think, the hon.
Member does not seem to have the
statement.

Shri D, C. Sharma: [ have had the
statement and I have read It.

Bhri P. B. Chakravertl: In the con-
text of the assistance that has been
given by this Corporation only to
three States to the extent of more
than 50 per cent, may 1 know whe-
ther Government will advise them to
take to the development of the less-
developed States as for example
Bihar?

Shri B. B. Bhagat: This point has
been raised in Parliament in several
discussions  including the discussion
on the IFC's Annual Report, and the
IFC Board is aware of this. They go
by the scheme that they have before
them, the profitability of it and the
contribution it is going to make; but
they bear in mind also the State-
wise distribution.

oft %o Al forwrd : ez & Az
2 ¥ fear o § fr e & forr oft
wrafrt £ srindt A1 & oy I S
5 fr mar fod, dwedt Wit oftan
dzg wig & fam 1 fr qfrrew #
qrez wraesz § feeet et dazfiw
@raET T § uY 3q & faw  faeaen s
T g !
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ot Wo Tro W :
7T qim Adr &

TH AT gEA

wt oore ey wORTT A T IE
arg w7 My fean @ fs gz faa taam
A WLl & wTAH FA0E I F
Wt wraer aff g wwA @ a@ aw fw
femat ¥ fag a7 & ag fors sraw A
Kl ST Aq 7% 97 HAET A¢ TSI A6
& & W oy AR T s
L {0

WY Wo The WA : g H W1 WUV
1 Gl T A A WET aw @
L1

Bhrl Kapur Jingh: Are Govern-
ment aware that the setting up of the
ancillary units of HMT at Pinjore has
been held up for the last year and a
balf owing to non-availability of a
paltry loan of Rs. 50 lakhs by this
Corporation; if so, what do the Gov-
ernment propose to do in this matter?

Sbri B. RB. Bhagat: I shall look into
this specific matter; T have not got
that Information with me just now

Shri Basappa: May 1 know the
total amount of loan applications
pending now and the resources avail-
able with the Corporation?

Shri B. R. Bhagat: The financial
assistance sanctioned by the Corpora-
tion 30 far is Rs. 2136 crores—Rs 156
crores have been disbursed and out-
standing is Rs. 117 crores. Recently.
on a request of the IFC we bave pro-
vided them with another Rs. 10 crores
for their operations,

Mr. Speaker: He had asked about
the number of applications pending

ot wy forerd : Tom® ¥ 20,000
¥ gt oh o ofxe 4= Z wi
g o pT demadt gl § 9 da
gard A T ot gfaamdt €1 7157
{xfermm wrgds wTqIIvE ®7AT 39 A
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17 772 71 7 37 £ wravEEdi v
Wt & fawar s

ot ¥o Wo waw : a4 i 7w 78"
a7 FETH NI IAOFT AT THE
qT 39 & aiw Ay w1 W 5T T
oG g

Bhrimati Savitrli Nigam: May 1
know what has been the impact felt
by these new lines of priority and
what is the percentage of the accumu-
lated applications which have been
disposed of on the basis of the new
lines of priority? :

Shri B. B. Bhagat: The new
have becn particularly defenc
oriented and the emphasis has beef,
laid on them only recently and
would take some time to see
impact of that.

Shrl P. Venkatasubbalah: Ma;
know whether Government pro
to give a directive to the Industrf.,
Finance Corporation to provijde
adequate financial assistance to c
of the joint stock companies throujh
which the Government wanted [to
hand over land to the people flor
increasing food production?

Shri B. R. Bhagat: No, Sir.

3 L LR o L
iz & mfe ¥ fag #\ﬂ?j
7. fam ot 1 @ Afe ow & ap Tk
1 #2319 fawrea 7 A @ feam
0 &4 & fan WY weee g g

off Wo Tre WwW : W HrHZ Wr
F7 19 T4 AT AL € WA AT AR
T T

-hgmﬁmm:wqéi‘fﬁlq
foam &3 aoffe s avsTs B oM
foamem adt

oft wo Tlo Www : wa =t |
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Family Planning Programee

+
*151. Bhri D. C. Sharma:

Win the Minister of Health be
pleased to state:

(a) whether it is a fact that a deci-
sion has been taken to village-orient
the family planning programme, con-
centratimg its attack on the popula-
tion problem in the rural rather than
in urban aress; and

(b) if so, the steps taken or propo-
#sed to be taken to implement this
decision?

‘The Deputy Minister in the Ministry
of Health (Shri P. S. Naskar): (a)
The family planning programme is
being implemented with equal empha-
sis both in urban and rural areas

(b) Does not arise.

Shri D. C. Sharma: May [ know
how many family planning clinics
arc working at present in the urban
orcas of India and how many are
working in the rural aress of India?
1t the hon. Minister is not able to
give the exact figures, she may give
a rough idea.

The Minister of Health (Dr. Sushila
Nayar): About 9,000 family planning
clinics are in the rural areas and
about 1,600 to 2,000 are in the urban
areas.

Shri D. C. Bharma: When the num-
ber of villages in this country runs
into several lakhs, may T know how
the family planning programme is
going to be tackled by these 9.000
family planning clinics and what is
the target laid down for the Fourth
Five Year Plan?

Dr. Sushila Nayar: There are about
5,200 community blocks in the coun-
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try. Each of these should have a
primary health centre. At present,
there are about 4,200 centres. But all
the 5200 and odd blocks should have
primary health centres in the Fourth
Plan. Secondly, at present, we have
a target of 3 sub-centres for each
primary health centre. All of them
do not have these 3 sub-centres at
prescnt. Now we have raised the
target lo 6 sub-cenires under every
primary health centre and we expect
to achieve that target in the Fourth
Plan. This means that there will be
a sub-centre roughly for every 10,000
persons or 2,000 families to give them
the necessary advice and assistance in
the matter of family planning snd
other things.

oft oorare e : orer Arerd ofterd
& 2 #Y i &, afemaT 498 a7 T
wa Aferas A9 F1 A Ao WA
w74 & o7 gEw aw IE angn A
o7 gt @y aAt ¥ fo difeat o
o 1T AT O e & & Ay ooy ¢
QT F F O% A1 GUAAT T A A
mE AT A graAr A qEedy

wEaW WEWW : Wd e w5y
avré ¥ A wra d=1 gl IW AT wAATG
sTeR g TIRA R

ot gmware faw: et 16 oF faq
w1 X of ) fart g v St
fe mrerf Tar7 are & anfr

w1 wy femd: oy gzsa Fogioe &
sifwars ) apm 2=y @ fan oo Aoy
oy, fagma mardl & JEEgl, TngT
& T7eTi WY 1 oo ATy AT o
fasa qrarfy oy 8, T vt e frnimn
%t of } fv wr@ Frares o @y o7
47 FAg AWA FT W7 FATI 0 A v
wr> > fqn afg £F

o gEAT AT b T AT
el &1 A1 & 7 rwd @ ow 1w @
79 %! qFITA WA & fA W wer e
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gEr At §, R N gt ®
wvg & FTAT @ 9 T A Agraan A
oY A7 97 RmOAL AR 0

ot wodw fay fagrat : da  fx
aqt wAdm #gE, |1 qwae fag,
T qar 2, # ATEIT 417 Fgell w1
TUR LA H araT Treq ary qfar-
fAqiaa & 0F wez w@s ¥ a8
AXqrfaqrr v ¥ Y

o Gt aTaT : HiHA, AIAAE
qEET T FE T AFD A9 &) S
aft ¥ GE A W g g
¢ T A Al w1 I R W
w1E aryr A @ 1 A 1 gy oren £ fE
T ¥=9 41 {917 1T | T g,
g aftfeqfa &1 sog 9T 17 1 as
qar & W7 @191 @ fam E, wm o
g e g

et waar iy - it @
qET A A o A w1 S @A
q%9 a4 & fao wEd AT W
At F A s FAmE R At g @
WA F fedt wedt sqmegr g,
gl # Fadr =@ sgawer AT
W At enea g4t AWM TRT R, W@
Tea & & g avgdl § e agr aneg
w4t o w1 7y swn ¢ ¥ ardm efat ®,
FET AT JN EATT, A RATT AT wTAET H
orx Wi uerens T §, A FE mT
q7 g7 FTH § W7 a8 7306 wgEeyqn
&, afs &, o) T8 comew W) wETA ¥ fo
o 1@ Grear #1 5T g & fAm
wq quer felr a2 ¥

wo gueften avme 87 o fraes
femfegraea? fxr mrEmw
@ #21 %1 nF ;A faew wm, Al
fedft =1 wng-aafar & far sfus
g A WA F | §F F A A q AT
wrgwal W, T ILET AT ¥ GHIE-
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aofaar ¥ aed g ded i T
g ar T g, @if®  agi a7
wfger-areee @, A wfgardi Y sy
T W F W TEI-ETHET qEAT WY
Wz & g%, qg &T0 WA feqr o
ko

st fanen 2me - AT sTe
weft oft ¥ T @ fe % &) ey ey
feerar a1 1 & oy I A §
fir e o 9T BgTa ¥ 0¥ W eqrfe
@ & e gwg aam o

1o galen At ) gu-adin
droem & virenfaite gardy wifw
Erit f oy wriww gx og 9T 9w
o

ot wlerT se qear oAy ﬁ

v ot e gz A g §, § el
wift & wroor qeTC aifad gu & 1 W
FURTT & qT8 T ® e Wl i

wre §, & g W fraeft | e ag
= aw oft @ i, arfe g g
#re wwTe & owETE oy w7

o vefler max : & F ogd W
w0 wrw & xaw uzjﬁi‘n far
gfea g200ar 4300w &, TAHY
4007 500 FE 7T wTwE FTFA Y
T FarETAE 1 v e aa e
1A et qgut # Ty W
gk &1 =9 ¥ fag gw gw frerfgd
! eFTerefig @ WO I9 ¥ o A
vt wr @ &, afe & wnior wd
& fad goww g #% 1

Shrimati Jyotsna Chanda: May |
know whether it is a fact that the
hm!ly planning programme is mote

folk rather
than among men-folk and, if so, what
steps Government propose to take to
popularise it among men?
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Dr. Sushila Nayar: It is true that
women are more anxious to have the

advice and follow the family planning
methods than men are,

Mr. Speaker: Here too they are
more anxious lo gsk gquestions

Dr. Sushila Nayar: Under the re-
organized scheme, it is proposed to
bDave some male workers along with
fermnale workers.

Shrimati Akkamma Devi: In the
rural areas a large number of people
with a large number of children are
appointed as family planning workers
and they are facing a volley of ques-
tions from the rural population. May
I know whether the Government of
India is aware of this and whether

any action has been taken in this
respect?

Dr. Sushila Nayar: Gerally we
prefer to have family planning
workers with small families, but in
some cases we do take workers with
larger families also, because from
their personal experience they can
tell the people how harmful it is to
have a large family.

o fram gam : ¥9 TF gFAl
ot 712 12 ¥ N Sw wr ww
@i ot TN & mmEr a=w iR
Ll

qF HTAAQ WOW : WTE WL WY
¥

o) foam wom: FEETEOT g §
fie TOwf & fofrgm & fag aoeTe
& wrk sgaeqr 4 1§ & ag sn
wrgan f e goeT & 9 9 fawre
firmr § W ag Y wifrw 1 4 e
woT % voT A £ W R SR Ay
avx £

o gairen A A A FE
wir o afnfes ofardt § gz
ST AT AT, S A
cafad  dfielt wfr & gwa @
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% fig i & aes Wt ww mrva
B Y wraveaT § WK W AT 39 9
TR E

Shrl Kapur Singh: He enquired
recreation faciiities, and the hon.
Minister is replying about education.

Dr. Sushila Nayar: May 1 submit
for the hon, Member’s information
that some surveys which were carried
out have disclosed thet the size of
the family was directly proportionate
to the level of education particularly
of the women?

ot gww wr wwEw v oy @
t & w dofarfoe @
wdw § agEeaw S @ s
W A & W qeHEE S e qr
¥ & wafa qaewm S @ ety
3 frmge e ft 4% ¢ ot eyl
g ft afcare-faaom sqrar s, fear
amar & 7

oo g A ga R R
* AR @ © e % A | g 9T
aff = gk F, A @ 91w ) g
@t e R

ot frx arogwy ¢ ¥ v st
awqre fag & sy & gafeae & T
2w ow e st W 2w g B
Hagarrmamgar g fe aoere forrn
wyar st cifor 9T o v B,
T wTaT g ¥ gred-arRe W g
sy a7 wf ff and weft 2
Shri D. C. Sharma: He
elght children.

m.!\“: ot Fro Ho ot Wy
Eefidicnor £ 4

Lol BLOE £l 8id
witwer qfar & qferm argioe
#, dfelt ooy awdregw WY @1 aQr
b, oftgf, ot Mpmwr gfear  wwy

has got
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aETT F4 & fag sy geeTH
fem e ?

Tlo {AINT ATAT 47 a1 &1 T
¢ fr @fwet onfm @1 ovdw @
ww ¥ afy Wewds w1 Foud &
wrq arreg §, Ffew oy 9@ @ & fr
faeeft dwad ¢ wefed @t 2,
gl g9 ¥ warer dwwEw gd
s ag Mo @r @ fs ag g &
7 F favargwra A €1 7w g
®Td #T I qE  qgAEAT A |

weae wgea : & & sy off
AW F A A e @

Al ASITAST ¢ WA HRIRY,
uY @Tq Ty sqagrT #4617
World Bank Loans

+
*183. Bhrl Shree Narayan Das:
Shri Basappa:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Yashpal Singh:
Bhrl Prakash Vir Shastri:
Bhrl Kapur Singh:
Bhri Kajrolkar:
Shri Jashwant Mehta:

Will the Minister of Flnance be
pleased to state:

{a) whether the situation arising
out of the present Indo-Pakistan
conflict has had any adverse effect
on the loans, credits and other com-
mitments of the World Bank and its
two affiliates mode to India for her
economic development; and

(b) if so, the nature and extent to
which these have been affected?

‘I'he Minister of Planning (Shrj B. R,
Bhagat): (a) No, Sir.

(b) Does not arise.

Shri Shree Narayan Das: May 1
know whether, besides the past com-
mitments made by these bodies to
India, the Govermment of India has

NOVEMBER 11, 1965

Oral Answers 1272

made an approach for fresh loans and

credit, and if so, the reaction and
response of these bodies?
Shri B. R. Bhagat: This year's

pledge amounts to 105 million dollars
for the Bank und 145 million dollars
fur the IDA.

shri Shrec Narayan Das: | wanted
to kmow whether, besides past com-
mitments, the Government of India
had made u fresh approach fur fresh
loans and credit, and if so, the reaction
of these bodies.

Shri B. B Bhagat: [ said about this
year. It is the latest

Shri Shree Narayan Das: May I
know whether, in view of the fact
that the UK and USA have suspended
cconomic aid to India, the Govern-
ment of India is going to make fresh
proposals lo these bodies wo give the
@ssistance necessary for the continu-
ance of our projects?

Shri B. R. Bhagat: The Bank and
the IDA officials have announced that
they continue to make disbursements
on the existing louns and they ¢
alsy processing the pending applug-
tions in the normal manner.

Shri Basappa: May | know whetfer
the bank has been helpful in geting
our conseriium aid and, if so, what is
the nature of that aid and whether we
have got on the directorate of  the
world bank any representative and, if
so, what is the role of that person
there?

Shri B. R. Bhagat: For the third
plan period they had becn able to
provide subsiantial aid; the bank's
own commitment for the third plan
runs into a figure of 1185 million dol-
lars. We are fully represented on the
bank; we are one of the founder mem-
bers of the bank; the Finance Minister
is there on the board of governors; and
we have an execulive director who is
permanently there.

Dr. Ranen Sen: Is it a fact that the
government has noi  Soen Yz Yo
draw its 100 million dollars from the
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IDA which s an affiliate of the world
bank because of the fact that the US
government did not agree to give the
matching grant of 30 million doliars
which is one of the terms of credit
of the world bank and, if so, what is
the reavtion of the government in this
regard?

Shri B. R. Bhagat: | am not parti-
cularly aware of this grant but it is
true that sometimes, because  the
matching grant provided by the US
government was not forthcoming, it
landed us in difficulty in utilising the
other grant because the project as a
whole has to be viewed and arrange-
ments made.

=t e Fag © ¥ @12 W & fFT
¥ w1 IA amal w fava A% & Q@
frar & ? war Ao & @ & oy ot
am ari § f yeefne g & o Ao
T ® o vt At foerar § Wi aw
fird frmgeama w1 g w0 & fag
Tk ark § 7 vy fava &® A xw Ay ¥
e for 2 7

v agey o e AgT ¥
e ¥ o oww g faam

o o Tlo Waw : & 3 A1 oft ¥
fog §ar @ fwd, ea® gwa qn
frar & | oy wrao oft % & fir gw
IR O o

Shri Kapur Slagh: I would like to
know whether any default or repu-
diation on our part of commitments
to the world bank is likely to affect
adversely the bamk's credit facilities

to us?
Shri B. R. Bhagat:
repudiated any.

Shri Kapur Bingh: If we did, is it
likely to affect us adversely?

Mr. Bpeaker: That question
not arise.

Shri Eajrolkar: How far are the
worid bank's decisions about credit

We have not

does
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and loans taken independently of the
Aid India consortium or how far are
they influenced by the consortium?

Shri B. R. Bhagat: To the extent
that they have organised the con-
sortium and ithey are the convener,
they influence the consortium mea-
sures; in return they may be influenc-
ed by the consortium.

Shrimati Savitrli Nigam: Is it a fact
that there is a general feeling among
the representatives of the developing
countries that the service charge rates
and the rates of interest charged by
the world bank are too high and, if
50, what is the feeling of India? What
is the profit earmed by the world
Bank this year?

Shri B. R. Bhagat: That is all there
in the annual report. It is true that
the representatives of the developing
countries voiced this feeling every
year and it is for this reason that the
affiliate of the bank, the IDA, was
created to provide what is known as
softer loans, long-lterm loans at lower
rate of interest. But the difficulty
with the bank is that they borrow at
certain rates of interest from the
world money market and their lend-
ing rates are also determined by

them.

Shrimati Savitri Nigam: The last
part of my question has not been
replied to. What has been the oet
profit of the world bank?

Mr. Speaker: He said that it is con-
tained in the report.

~Sbri Shivaji Rao 8. Deshmukh: May
| know whether India’'s permanent
director on the world bank has been
directed to enquire whether the con-
tribution of the United States and
Commonwealth coumtries to India's
development fund has been suspend-
ed as a result of an embargo due to

Indo-Pak relations?

Shri B. . Bhagat: That does not
arise out of this question.
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I¢ the hon. Member wants to know,
he may give notice.

Mr. Speaker: Yesterday, we had
that discussion.

Shri Shiva)i Rao S. Deshmukh: My
question is whether the Government
has given instructions to our perma-
nent director to enquire whether the
contribution by the USA and the com-
monwealth countries to the Indus
Development Fund stands suspended
because of the result of the embargo
on Indo-Pakistan trade?

Shri B. R. Bhagat: That is not the
funstion of the Bank.

Shri Shivaji Rao S. Deshmukh: Will
they make enguiries?

Mr. Speaker: Order, order. It was
all answered yesterday.

Shrl R. Ramanathan Chettlar;: In view
of the fact that Japan, West Germany,
Canada and the Uniled States have
held up our loans, and they being
members of the Aid Indka Club under
the auspices of the World Bank, what
steps will Government take to bring
to the notice of the World Bank that
they are violating the principle of
giving aid to India?

Shri B. B. Bhagat: They are not
violating the principles of giving aid
to India. They have not said that in
so many words, so far as the countries
other than the USA are concerned,
that they are not giving. But so far
as the USA is concerned, what they
have said is that the future aid will
be considered in consultation with the
members of the Congress. That is
the only thing they have said.

8hrli R. Ramanathan Chettlar: Japan
and West Germany.

Shrl B. R Bhagpat: They have not
said that

oft vdmwemy ;. fawm dw ¥
wETAnT ¥ W ot 3w wo Faera wrd
# wmar § war fave dw e T
¢ fe oag v St e ¥ e
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weAW AFRT : F AW § T
)

Shri P. Venkatasubbalah: May I
know whether the World Bank has
been sounded regarding the financial
assistance to be given for our fourth
Plan projects and, if so, to what
extent?

Shrl B. R. Bhagat: Not yet, Sir.

Shri P. C. Borooah: May 1 know
whether past experience has shown
that there Is an ideological bias
in the World Bank against Gov-
ernment institutions or corporations
and, if so, how far that situation has
changed?

Shri B. R. Bhagat: It has not
suffered. An undercurrent may be
there, but so far it has not prevented
them from giving aid to the projects.

Expenditure on Advertisements

f
*154. Shrl P. C. Borooah:
Shri Ram BSewak Yadav:
Shri Madhu Limaye:
Shri Bagril:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
finalised the rules for limiting tex
free expenditure on advertisememt,
travel and guest houses; and

(b) if so, the salient features of
these rules?

The Deputy Minister in the Minis-
try of Filoance (Shri Rameshwar
Sahu): (a) and (b). No, Sir. The draft
rules relating to the allowance of ex-
penditure on advertisements, travel
and guest houses were published in
the Gazette of India on 27th August,
1985, for eliciting public opinion. The
last date for receiving comments on
these rules was the 3lst of October,
1885. ‘These comments are being
scrutinised.
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A copy of the draft rules is laid
on the Table of the House, [Placed in
Library. See No. LT-5123/65).

Shri P. C. Borooah: Muy I know
whether the contemplated restrictions
on the free flow of advertisements to
the differemi agencies are not an
encroachment upon the fundamental
rights provided for under article
19(g) of the Constitution and, if so,
whether the Government contem-
plates 1o refer this matter to the
Supreme Court for studying the con-
stitutional validity of the measure?

The Minister of Planning (Shri B.
R. Bhagat): No, Sir. It is not an
encroachment on fundamental rights.

Shri P. C. Borooah: Will the Gov-
ernment consider giving relief to the
assessees who sustain loss thereby,
just as has been provided under the
Gold Control Order, and who lose
their business?

Shri B. R. Bhagat: No, Sir. We do
not contemplate giving of any rellel

oft ow famg :qzen av O QE
sTEql ¥ OV 3 | §E avAET ¥
wZ & zw qzg foe 9z oy gw W
fear & 1+ v w7 3 fF gy B8R &
g A & oF § | 9T & N wgEw
il fe 7 % 9F g9 w7 o3t WK
IO FIC ITNE FA KT 7

wan wplaw . =EENy Ag 8t
awd1 & | = I A faar
i e fow mwar §

it wy fewg : a7 m dw Al
fir s ot afgem st ) FE
far awg @@ ® W gwar ¥

vaw wgiem - o o ar & o
w7 a%a g f§ ot ag & i @ o7
wezifz FarEi & arg £ fre 8 )

ot ay fawd : g ATrag 4 e
wgt &% fawre=) w1 gwamw § v€ ™
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Shri Indrajit Gupta: Apart from
the expenditure on advertisements, is
there any proptsal to limit also the
amount of space which can be
occupied by the advertisements . . .

Mr. Speaker: That also is given in
that.

Shri Indrajit Gupta: 1 do not think
it is given in that. There is no
mention of advertising space in news-
papers which is  being increasing-
ly . .

Mr. Speaker: Somewhere there is
mention of “half page” and all that

Shri B. R. Bhagat: There is some
such thing.

st g e ;AT A1 WA 8,
I F At ww R
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Y AR 7T EE @ aOEaqaT
gt
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Raid on Import and Export Flrm in
Bombay

*155. Shri Harl Vishou Kamath; Wi}
the Minister of Finance be plcased to
refer to the reply given to Starred
Question No. 686 on the 16th Septem-
ber, 1965 regarding raid on an Im-
port-Export Firm in Bombay and
state:

(a) whether the mvestigation by
the Enforccment Directorate  has
since been completed; and

(b) if so, with what result?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) No, Sir.

(k) Does not arise.

Shri Hari Vishou Kamath: May I,
Sir, invite your attention to the fact
of the unconscionable delay that
has been, as usual, going on in this
rather unsavoury matter. The raid
was conducted, according to the
answer given on the earlier occasion,
in the last session, in February. To-
day we are in November, almost the
fag end of the year, and still the in-
vestigation has not been completed.
May I know what the name of the firm
is, and has any deadline been sct or
is being set for the completion of this
investigation by the Enforcement
Directorate—two years, three years
or something like that?

The Minister of Planning (Shri B.
E. Bhagat): If th= hon. Member wafml
the pame of the firm, Sir, T can give
"
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oir. Speaker: He has usked for the
name and it is for the Minister to
SINEWer.

shut B. K. Bhagat: | have no objes
uon, but so far our practice has been
thay only when the wwveslgation s
compleled we give out the name. But
if you permit 1 can give the name,

Mr. Speaker: Yes

Shri B. K. Bhagat: The nane of the
firm is: Messrs. Indian Owverscas Trad.
ing Company, Dombay-3. [ wil, ask
the Directorate to complete the in-
vestigation as quickly as possible,

Mr. Speaker: He wanis to  know
whether any target has been fixed
within which it has to be completed.

Shri B. K. Bhagat: No, no time or
date has been fixed.

Shri Harl Vishou Kamath: Is there
any truth in certain reports that this
firm is one of the numerous benelac-
tors of the Congress Party and that
is why the government's tongue 19 tied
and the mind is stilled over this mat-
ter?

Shri B. R. Bhagat: It is very unfair;
it is absolutely untrue.

Shrl Harl Vishou Kamath: What s

unfair, Sir? Has it given Rs 1 or 2
lakhs to the Congress Party”

Mr. Speaker: He denies that.
Shri Hari Vishnu Eamath: What
unfair, Sir?

Shri B. B. Bhagat: The charge is
unfair.

Mr. Speaker: The imputation is un-
fair.

Shri Hari Vishnu Kamath: Does he
know? If he does not know, he can-
not say it is unfair,

Mr Speaker: He has repudiated it:
he says it is not correct. Next ques-
tion.

Shri Harl Vishnu Kamath:
‘alie it wp agaln

I owill
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Raising of Land Revenue by Siates

+

*157. Bhrl Yashpal Singh:
Shri Kapur Singh:
Shri P. R. Chakravertl:
Shri K. N. Tiwary:
Shri P. K. Deo:
Bhrl Ram Bewak Yadav:
SBhri Madhu Limaye:
Shri Onkar Lal Berwa:

Shri Bri) Raj Singh: )
Shri Gokaran Prasad:
Shri D. D. Puri:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion has requested the State Govern-
ments to raise the land revenue;

(b) i s0, the reasons therefor; and

(¢) wnether any celling has been
suggested for this purpose?

The Minlster of Planning (Shri B
R. Bhagat): (a) and (b). Planning
Commission has suggested to the State
Governments that for raising addi-
tional resources for the Plan, land
revenue rates be raised

(¢) No, Sir,

oft gyrare Tag - WT R A @
9t M7 ¥ faar ® fF feam o
o & Y aw ¥ ae g 2 @ E AR
a7 a7 %z 2§, o Ot gea ¥
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Shri Eapur Bingh: Is it true that
the real object of this enhancement
is to destroy private ownership in
land and to degrade land-owners into
agrarian workers?

Shri B. R. Bhagat: No; that is not
true.

Shri P. R. Chakraverti: What are
the guidelines suggested by the
Planning Commission? Have they
suggested that this revenue-raising
factor should be a graded one, 80 as
to exempt uneconomic land?

Shri B. R. Bhagat: The suggestion
made by the Planning Commission is
that the first five acres should be
exempted and the others should pay
more.

st wo ATo famrdt : wr Afw
sfmm wt ag e & s qomw

Fewire ae Rza # faw A & ww
g W TR g AT 39 w1 A
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Shri Rangu: In view of the fact that
the Andhra High Court has declared
the Additional Revenue Assessment
Act of Andhra Stale as unconstitu-
tiomal, because the land revenue has
been raised by 100, 150 and sometimes
even 200 per cent, and also in view
of the fact that the Prime Minister
has suggested to this government, in-
cluding this minister, that the water
rates and water tax should be dmp-
ped, have Government given
consideration to the injustice of h!l-
posing any more land revenue assess-
ment upon peasants in addition to
what they are paying like everybody
else by way of other taxes, including
central excises and State excises?

Shrl B. R. Bhagat: The context in
which the Planning Commission had
advised the States was the need for
raising more resources because the
demand in the present context for
development and defence was increas-

ing.
Shri Ranga: And for wastage.

Shrl B. B. Bhapat: They have sug-
gested irrigation rates, sales tax and
other things. Land mmueumof
the methods. 1t is for the State Gov-
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ernments to act upon them in the
conditions prevailing there.

Shri Ranga: And the Prime Minis-
ter's advice goes by the board. It is
only a slogan.

8hri B E. Bhagai: [t is a sugges-
tion.

Shri Nath Pal: Had the Planning
Commission, before making this re-
commendation for raising land reve-
nue to the State Governments, stu-
died this fact that the total Jand reve-
nue collected in India is in the vicinity
of Rs. 100 crores and, therefore, totally
inadequate in terms of the national
income? If so, have they taken into
consideration the desirability of abo-
lishing land revenue and substituting

it by agricultural income-tax?

Shri B. R. Bhagat: These, along with
other suggestions, had also been con-
sidered. In the present context in
whatever form agricultural Income-
tax is introduced, unless it is very
steep and excessive. it will not com-
pensate for all the loss in land reve-
nue. A better suggestion was let
there be State trading in foodgrains
and the profits on that make up the
loss in land revenue. These are
some of the suggestions that have been
o0
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Shri Muthiah: May I know whether
the State Governments are being
advised not to raise land revenue in
the case of farmers who own less than
five acres?

Shri B. R. Bhagat: The original
proposal of the Planning Commission
contained this advice about surcharge.

Dr. Sarojinl Mahishi: May I know
whether the Planning Commission,
while requesting the State Govern-
ments to raise land revenue, has also
asked them to make a distinction
butween lands under food crop culti-
vation and lands under cash. crop
cultivation and also to see that a
particular percentage of the cultivat-
ed land is brought under food crop
cultivation?

Shri B. R. Bhagat: The scheme sug-
gested by the Planning Commission
prescribed a graduated scale in which
the firat five acres were exempt from
surcharge. For commercial crops
they had suggested that there should
be a special surcharge on commercial
crops.

Mr. Speaker: Next question.
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Forelifa Privaie Lovestment

*158. Bhri P. B. Chakraverti:

Shri P. C. Borooah:

Shri M. Rampare:

Bhri Eanakasabal:

Shri Mohammed Koya:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Will the Minister of Finanoce be

pleased to state:

(a) whether the Secretary of  his
Ministry asked for more private in-
vestments during his recent vialt to
New York; and

(b) it so, with what results?

The Minister of Planning (Shri B
R. Bhagat): (a) and (b). The Finance
Secretary, while attending meetings a
New York, only elucidated certain as-
pects of foreign investments in India
It is hoped thesc clarifications  will
pave the way for more foreign private
investment in this country in suitable
cases,

Shri P. R. Chakraverii: May I know
whether any provision has been made
tp scfutinise the proposals case by
case and, if so, what are the criteria
in terms of which those proposals are
found acceptable?

Shri B. R. Bhagat: The policy about
this has been laid before the Housc
The discussions in the World Bank arc
not the oocasion to go case by case.
But the balance of advantage Nes
either in export orientation or in cer-
tain crucial ficlds where technical
know-how is necessary for develop-
ment. We allow private foreign in.
vestment where they should make a
contribution.

Shri P. R. Chakraverti: May 1 know
whether the existing trends of foreign
investment give anv indication that
the private investors will now be in-
crensingly taking over from inter-gov-
ernmenta) investment In the economic
future of India*
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Bhri B. R. Bhagat: So far the trend
does ngt indicate that, but I hope
that in certain other flelds if foreign
investment comes, we will welcome it.

Shri P. C. Borooah: Instead of get-
ting any assurance from the US the
Finance Secretary was confronted
with the suggestion that India snould
be more lenient towards Pakistan in
regard to Kashmir, It so, is the
prospect of US private investment
also as bleak as Government invest-
ment?

Shri B. B Bhagat: To the extant
that it is coloured by political con-
sideratioms, it may be.

Dr. Ranen Sen: When Shri Bhootha-
lingam wvisited the United States he
had talks with various industtialists
und capitalists of New York. Is it a
fact that most of the industrialists,
investors, wanted the Secretary, Shri
Bhoothalingam, to convey it to the
Government of India to change the
policy in regard lo private investment
from forcign countries in India so that
it gets more weightage than the State
sector in India?

Shri B. R. Bhagat: | am not aware
of the details of the discussions that
took place, bul generally they may
have expressod how foreign invest-
ment can be more atiractive. That
may be one thing, but on what terms
it should be acceptable to us is very
well laid down in the Government
policy and the representative of the
Government cannot go beyond that.

Shri Indrajit Gapta: Sir, may [ rabse
a point of order because the  hon
Minister is misleading the House com-
pletely both in reply to a question by
Shri Chakrawerti a little while age
and in reply to Dr. Ranen Sen jus
now? Both these questions were
specifically on the point whether the
Finance Secretary had stated in
America that private foreign invest-
ment was to replace inter-govern-
mental aid. Tn both the cases if 1
heard the Minister aright he replied
that this was not the present policy
and thet there was no indication of
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this. I suggest that this is a complete
misstatement of fact. I am raising
the point of order because in  the
Indian Investment Centre's monthly
newsletter, the full text of Mr.
Boothalingam's speech on the 4th of
October before the America Council
of Commerce and Indusiry is given. I
quote only one sentence:

“As we progress, it is our hope
that private foreign investment
will increasingly take over from
inter-governmental aid.”

He has spoken as a representative of
our Governmen! explaining the policy
we want to pursue. It is in direct
contradiction to what the Minister
said.

Dr. Ranen Sen: That was my ques-
tion.

Shri Kapur Singh: I want to raise
one ancillary point of order.

Shri B. R. Bhagat: The question
osked was whether the trend was such
that the private foreign investment
would take over from inter-govern-
mental aid. 1 said that so far the
trend does not indicate that. I speci-
fically said that in certain flelds, we
will welcome private investments, I
do not think there is any contradic-
tion.

Shri Indrajit Gupta: Since when is
it the Government's poli~y that we
want foreign private Investments to
replace inter-governmental aid? 1Is
this the Government's declared
policy?

Shri B. R, Bhagat: I do not know in
what context he said that. . .

Shri Indrajit Gupta: You go through
the whole speech. Here it is.

Shri B R. Bhagat: That may have
been an expression of opinion. But it
is not the Gavernment policy as such.

Shri Kapur Singh: I want to rais®
one ancillary point of order. 1 want
your ruling on this. I want to know
whether or not it ls the accepted
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privilege of the Treasury Benches to
mislead the House so long as  they
are not found out.

Shri H N. Mukerjee: Pursuing that
point, with your permission, I say that
Mr. Boothalingam is reported to have
said officially what was quoted here.
The Minister had said earlier that
the official could not go against the
policy of Government But that parti-
cu ar senlence militated against the
policy of Government. But that parti-
cular sentence militated against the
policy of Government, I wish the
to say if that report is correct. If it
is not, then the offi.ial concerned had
gone beyond his jurisdiction to say
like that

Mr. Speaker: The Minister has said
that it might be his personal view and
that this is not the policy of Govern-
ment. He has contradicted that.

Shri Ranga: Can we have a Gon-
ernment which would allow its Secre-
tary to go round to these international
conferences and make speeches like
that? That is where the point of
order comes. Is it permissible in this
House for a Minister to say that the
Secretary to the Government of India
can go op expressing his personal
views and the Minister is not prepared
to do anything at al1?

Mr. Speaker: The Minister should
look into it. Next Question,

Shri Parashar: I would like to know
whether the Secretary went as a re-
presentative of the Government or in
his personal capacity...... (Interrup-
tiom).

Commen Power Grid for Eastern Zome

+
*159. Shri Vishwa Nath Pandey:
Shri Ram Harkh ¥adav:
Shri P. R. Chakravertl:
Shri P. C. Borooah:
Dr. Ranen Sen:
Shri Dimen Bhattacharya:
Bhri Onkar Lal Berwa:
shri Brij Raj Singh:
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Shri Gokaran Prasad:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Irrigation and
*ower be pleased to state:

(a) whether arrangements have
seen made to set up common power
trid for the States comprising the
tastern Zone;

(b) whether the Chairmen of the
Tlectricity Boards of Bihar, West
3engal and Orissa had agreed in prin-
'iple to inter-connecting power lines
within the zone;

(c) how the cost and revenues of
he common grid are proposed to be
thared; and

(d) whether the transmission lmes
af all the power projects in this zone
would come under the common grid,
its working being co-ordinated by
a Zonal Advisory Board?

The Deputy Minister in the Mints-
iry of Irrigatiom and Power (Shri
Shyam Dhar Misra): (a) to (d). A
statement giving the required infor-
mation is laid on the Table of the
House.
LT-5124/65).

&t  feswarg  qewm o gdf
wa & Tt & fan dgw foorft fre
R AN mmer W i & oo
arAAT wTgen § e (| e 1 g
¥ gt Arm & fern g grm o
% aw oy aren g g ?

oft warwex fam e,
wra e ¥ sEawrc kA g
¥x ¥ xgr ATV A1 @g Avm feopE
gt R ¥ W fawen g R
7z A Frfr wYT arae w1 gw A
% & ® EER afer i
A% EEATNGE AW ¥ OAATA &0
g 77 fae feeen gt a7 &7 w9
quadty FraAr § QO &1 Imm A

1T11(Ai) LSD—2

[Placed in Library. See No.
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a8 wOe-wlm ffqew afwr 200
T T Y g sYe qraw g
wla-wim uar fafags fesrae 6
grft 1 9% Wi ¥ qiw el F e
qam g

ot feprare qredw . oy T
W aw T g gt ?

ot wrwe faw ;. or  fome
faw ot ot aoer § oy W S
g ® wew aw g g1 o i
az AN e gfemr fow & gw AW
TR d, T mun dwm guadin
g aw gt g ot

Shri P. R. Chakraverti: In the con-
text of the unhappy disputes that
continue between Bengal and Bihar
over the D.V.C, edministration, may
1 know whether Government has
evolved a definite scheme of setting
up an agency to avoid further such
disputes?

Shri Shyam Dhar Misra: There is
already a Regional Eleectricity Agency
of Bihar, West Bengal and Orissa; it
was set up sometime in 1984. That
Agency, along with the Central Elec-
tricity Authority, takes care of all the
disputes that arise between the States.

Shri P, C. Boroocah: May I know
why Assam is not being associated
with the Grid for the Eastern Zone?
Is it because Assam is considered to
be far behind in the matter of power
production? If so, why hus the most
important Kopili Project has heen de-
ferred from Plan to Plan?

‘The Minister of and
Power (Dr. K. L, Rao): That is treat-
ed as a separate zone. We are
thinking whether we should connect
Cooch-Belar with Bongaigaon
(Assam).

Dr. Ranen Sen: Is it a fact that, in
respect of this common power grid,
there is a dispute among the States
wver the quota?
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Shri Shyam Dhar Misra: There is
always more demand than what can
be allocated and that is the whole
reason, There is no question of any
dispute among the States, Here the
question relateg to the maximum uti-
lisation of power and we have
thought that the regional grid system
will ensure the maximum utllisation
of power,

o1 wiwre st @y ;i AT
¥ foweft ot vt 1A & WO T
Mm, Teg v 97w ®a ¥
faorsit ot wrét =f sew gt R}
AY ¥ T 1 e fow g
wrf et WY afz gt faewe
w1 Wz fivw wrare o fa agm?

Dr, K, L. Rao: Rajasthan is at the
present moment isolated except for
the fact that it is connected with the
Punjab, It is intended that, in the
next one or two years, it will be
connected with Madhya Pradesh and
Gujarat, so that the exchange of
power can be had and this kind of
difficulty that we are having now
will be overcome.

ot gww WX wuATT © g €T
e wraTC X fear ardr 7 A dw
% W qx feqr smgm a1 g
wOETT % wraTe o fent o ?

a weer fAg . ag A
femr mm § 1 wrwn ot faolt
g oag gt ¥ aqgE@mT E@T 0 oW
faoelt fdeft 3t & waATTET
v ag & ®rf fwan Af 2 gwar
fe weg maw § fedt soe) faoreht
ot o T ToreeT Ay feest & feet
faost @ ot A @ oW
fararet g7 e g
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st gem wr wpm o faw-
faw gl & gz faselt e
1 ol § a1 98 & JETET v A
dun s & Afe ot
¥ ®A19 § IAH TA]
wE g o g o ag e

i ar g § mfw gg woE A 6/
f& sggem & fan wac mdw Wit
e gRAW A tw Wl H wwm 6w
t?

Dr. E. L. Rao: There is not really
much of a difficulty in regard to dis-
tribution. Only due to insufficlency
of funds, we are not going to esta-
blish as many grids as we would
like to, Regarding disputes, they
are not of & major nature; they are
not giving us any trouble.

Shri A. P, Sharma: In view of the
establishment of the power grid on
zomal basis, will the Govermment en-
sure that the requirement of the
State where the power supply s
located is served first and then only
the surplug power is diverted to any
other State?

Dr. K. L. Rao: Quite so. First the
requirement of that State will be
met.

Bhri Priya Gupia: In view of the
fact that electric power is going to
be supplied under a common grid
system, may I know whether the Gov-
ernment has given any thought In
respeot of uniformity of tariff charges
for the electricity supplied to indus-
trialists, public sector and consumers?

Shri SBhyam Dhar Misra: The Gov-
ernment iy constantly giving thought
to uniformity of rates. Recently some
Commitiees were appointed and they
have already recommended that there
should be rationalisation of tariff
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charges in regard to all types, Includ-
ing industrial, domestic and agricul-
tural. So the Government is already
selzed of this problem,

Shri Basumatari: In view of the
fact that Assam has the lowest power
installation bul the resources are full,
may | know why the Government of
India is so shy of installing more
power in the State of Assam?

Dr. K. L. Rao: Assam has not been
the lowest, We are having some
schemes and in mnother one year we
feel that Assam will have, if not a

very large amouni of power, at least
adequate power.

&l Ao gw ¥ € g
R faw & frqn W T ww
agx ¥ uw fadw dzw gf o
ITwr faarr a1 fe ol ¥ SO
wHAT I ¥ wwTC w7 aw 4, forw
¥ wga oot frrmrad, Wife qomw
o T i TFEaTak o Koy
a wgar g fe wm owg @
wbey & gfora §F oy & a7 ag
T afr gk g ?

Dr. K, L. Rao: The project on the
river Tons of the distributary of the
Jamuna is under investigation. Tt
is under preparation by UP. It s
a commmon projecl batween ths three
States of Himachal Pradesh, Punjab
and UP, and we hope that the report
will be ready soon,
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e ¥ wwz e ¥ foge & g dy
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dwafis g ¥ 0w e
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8 TSR W1 AT Y AT EvwTemy
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WRITTEN ANEWERS TO
QUESTIONS

Ilega) Exchange of Indian Momey
inte Forelgm Curreney

*152. Shrimatl Sharda Mukerjee:
Will the Minister of Finance be pleas-
ed to state:

(a) whether illegal exchange of
Indian money Into forelgn currency
is on the Increase; and

(b) the number of arrests made

during the last six months for such
offences?

The Deputy Minlsier in the Minis.
try of Plmance (8hri Rameshwar
Bahu): (a) Gowernment have no
reason to believe that (llegal ex-
change of Indian money into forelgn
currency is on the Increase.

(b) Ten arrests have been made
during the last six months for illegal
exchange of Indlan money into foreign
currency or for possession of foreign
currency unauthorisedly.

Foreign Exchamge for Defente
Production

*158, Shri 8. M. Banerjes: Will the
Minister of Finanss be pleased to
state:

(a) whether adequate forelgn ex-
change has been provided fot menu.
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facturing articles for defence pur-
poses; and

(b) whether defence production
will not suffer because of shortage of
foreign exchange?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) The defence-oriented industries
are being given high priority in
foreign exchange allocations, The
matter is kept constantly under re-
view and every effort is made to see
that defence production does mnot
suffer because of shortage of foreign
exchange.

Rural Pllot Centres

*160. Shri 8. C. Samanta:
Shri SBubodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 233 on the
26th August, 1965 and state:

(a) whether the proposal of the
State Bank of India to open a net-
work of rural pilot centres in diffe-
rent parts of the country to provide
short, medium and long-term credit
for production, both agricultural and
industrial, in the rural areas has
since been considered by Gowvern-
ment;

(b) if so, the broad outlines there-
of; and

(c) the steps taken by the autho-
rities concerned to implement it?

The Minister of Planning (Shri B,
R. Bhagat): (a) Yes.

(b) The scheme provides for the
opening of pilot centres in the rural
arcas in certain selected districts in
each State. Each pilot centre will
serve an area conteining a number of
villages or towns, and schemes, which
are of importance tp this area, includ-
ing intensive cultivation or other
agricultural production programmes.
land improvement, minor irrigation
and rural electrification projectg and
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the development of small-scale indus-
tries, are expected to be filnanced by
the centres. The procedure and
forms used by the bank will also be
simplified fo the extent necessary,

(c) The State Bank will open the
centres, in accordance with phased
programme, after a final decision has
been taken regarding the selection of
the districts and the areas,

Bird & Company

*161. Shri Surendranath Dwivedy:
8hri Dinen Bhattacharya:
Dr. Ranen Sea:
Shrl Yashpal Singh:

Will the Minigter of Finance be
pleased to state:

(a) whether any further enquiry
is in progress regarding certain
affairs of M/s. Bird & Company, Cal-
cutta;

(b} whether any prosecutlon is
being launched against the Company,
its associates or certain other indi-
viduals involved in this matter; and

(e) whether the Customs authori-
ties have placed all papers including
letters and documents seized while
investigaling into the affairs of Bird
& Company before the Ministry and
whether all these have been examined
by them?

The Deputy Minister in the Minis-
try of Finance (8hrl Rameshwar
Sahm): (a) Certain aspects in regard
to the affairs of M/s. Bird & Com-
pany, and others that came to light
during investigations by the customs
authorities jnto the wiolations of the
customs law are being looked into.

(b) The question of prosecuting the
persong concerned in the case against
M/s. Bird & Company, and the asso-

ciates {s under examination,

(c) The different law enforcement
agencies would scrutinize the seized
documents and conduct appropriate
enquiries. The eized documents
have, therefore, not been placed be-
fore the Ministry.
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Visit Abroad by Officers and Non-
Officials

*163. Shri Yishwa Nath Pandey: Wil
the Minister of Finance be pleased to
state:

(a) the number of Central Govern-
ment officers and non-officials who
went abroad on official visits during
the period from 24th September, 1965
to 31st October, 1065 and the names
of the countries visited by them;

(b} the purpose of their visit; and

(c) the expenditure involved in-
cluding the forelgn exchange compo-
nent?

The Minister of Planning (Shri B.
K. Bhagat): (a) to (c). The informa-
tion ig being collected from the
various Ministries and Departments
and will be laid gn the Table as soon
as it s available,

Assistance sought by M.P,
Government

*l164. Shri Kishen Pattnayak:

Shri Bagri:

Shri Madhu Limaye:

Shri Yashpal Singh:

Shri Bhapu Prakash Singh:
Will the Minister of Finance be
pleaged to state:

(a) whether the Mudhya Pradesh
Government have asked for special
treatment in the matter of grant-in-
aid for the State in view of its large
backward population of Scheduled
Castes and Scheduled Tribes; and

(b) if so, the action taken by Gov-
ermmment thereon?

The Minister of Planning (Shri B
R. Bhagat): ia) No, Sir.

(b1 Does not arnse.
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Grant-in-aid recommended by Fourth
Finance Commission te MP,

*165. Dr. Ram Manohar Lohla:
Shri Bagri:
Shri Madbhu Limaye:
Shri Yashpal Smgh:
Shri Bhanu Prakash Siogh:

Will the Minister of Finance be
pleased lo state:
(a) whether the Fourth Finance

Commission has recommended a low
quantum of grant-in-ajd to Madhya
Pradesh;

(b) it so, whether the State Gov-
ernment have represented against it;
and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Planning (Shri B,
R. Bhagat): (a) The Fourth Finance
Cummuission has recommended & grant.
in-aid of R+ 270 crores for Madhya
Pradesh as against Rs, 625 crores
which il recvives at present under the
Third Finance Commission's award.
this should not however be viewed in
isolation as the grant-in-aid recom-
mended by the Finance Commission is
intended o cover the non-Plan re-
venue deficit of the State, after allow-
ing for the sums accruing to it by way
of share in various Central taxes and
duties.

{b) No, Sir.
(e1 Doues not grise.
Dearness Allowance

*166 Shri A, P. Sharma: Will the
Minister of Finance be pleased to re-
fer to the reply given to Starred Ques-
tion No. 527 on the #th September,
1965 und state whether any decision
has since been taken to give relief to
persons drawing salary above Rs, 1,000
a month in view of the steep rise in
prices®

The Minister of Planning (Shri B,
. Bhagat): In view of the present
situation, a decision |n the matter has
been deferred.
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Location of Public Sector Plants in
Coastal Citles

*167. Shri Vidya Charan Shukla:
Will the Minister of Planning be
pleased tp state:

(u) whether it s » [act that Trov-
ernment have decided not to locate
any major public sector plant in the
coastal cities and towns; and

(b) if so, the reasons therefor?

The Minister of Planning (Shri B.
R. Bhagat): (a) No, Bir.

(b) Does not arise.

Forelgn Exchange Expenditure ©On
Tours Abroad

*168. Shrimatl Maimoona Sultan:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that while
the release of foreign exchange for
studieg abroad is being restricted with
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a view to preserving exchange, the
expenditure om olher floreign tours
has not been propurtionately
creased;

(b) if so, the foreign cxchange ex-
penditure involved on the two vate-
gories of foreign truveig during each
of the years since 1961-62 onwards;

e

(c) whether any relaxation in the
rules g the release of ex-
change for studies is being consider-
ed; and

(d) if so, in what respects®

The Minister of Planning (Shri B.
In the pre-
sent difficult foreign exchange situa-
tion, care is taken to cut out foreign
exchange expenditure on all avoid-
able travel abroad.

(b) The following table shows the
amount of foreign exchange released
by the Reserve Bank of India on
foreign travel from 1861-82 onwards:

1961-62 1962-63 19631-64  1964-€5
(In C"I'D;i of Rs.)
Education . . 49 47 4t 41!
Others . . . . 6-5 69 62 57
ToTaL 11°4 11°6 103 98
(¢} Na, Sir. Bhri Babmuti Mishra:
Bari P. L. Barupal:
(d) The question does not arise.
Will the Minister of Health be

Food Poisoning Cases in Dellu

*169. Shri Rameshwar Tantia:
Shri Himatsingks:
Shri Maurya:
8hri Skiheshwar Prasad:
Shri Yashpal Singh:

Shrl Gokaran Prasad:
Shri Shiv Charan Gupta:
Dr. Mahadeva Prasad:
Shri Kapur Siagh:

pleased to state:

(a) whether it is a fact that thare
had been some serious food poisoning
cases In Delhi in October this year;

(b) if 30, whether any investiga-
tion has been made into the causes
thereof, and

(c) if so, the results of the investi-
gation and action taken thereon?

The Minister of Health (Dr, Bushila
Nayar): (a) and (b). Yes, Sir.
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{c) A guatement is given below:

Statement

171 caseg of food poisoning were re-
ported jn Delhi during October, 1965
Investigation: have shown that the
cause of food poisoning is due to the
insanitary conditions of preparation
and storage of sweets prepared from
khoya by a swectmeal seller (halwai)
on Sadar Thana Road. Prosecution is
being launched against thiy geller
under the PF.A. Act for selling un-
wholesome food.

Eating places are belng inspected by
the staff of the Health Department of
ihe Municipal Corporation of Delhi.
After the 15th Octuber, 1865, 1,329 pre-
mises have been inspected and 551
notices were issued lo the parties for
CEFrying out necessary jmprovement in
the preparation and storage of eata-
bles. 20,200 kgs. of food stuffs which
were found unfit for human consum-
ption were destroyed under the Epi-
demic Diseases Act.

A meeting of all the halwais in the
Municipal Corporation area was called
on the 15th October, 1965, by the
Lurporation authorities and they were
asked to take all sanitary precautions
in manufacturing, storing and sale of
their preparations.

Silting of Bhakra Heservoir

*170. Shri Sidheshwar Prasad:
Bhri 5. N, Chatarvedi:
Bhri Yashpal Singh:
Shri Daljit Bingh:

Will the Minister of Irrigation and
Power be pleased 1o stote:

(a) whether it is g fact that due w
excessive gsilting, the life of
Bhakra reservoir is in danger;

(b) it s0, the steps being taken to
see that its estimated lile of 585 ycars
is not reducei; and

(c) the details of the steps taken
for the protection and up-keep of
other major dams and irrigalion sys-
tarna?
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The *kiet of Lrrigation and
Power (Dr. K. L. Rao): (u) The pre-
sent rate of siltation ig higher than
the average rate assumed In the Pro.
Ject Report  Also, the rate of silta-
Uon is higher in the carlier stages.
Sufficient datu is not available 1o esti-
mate accurately the life of the Bhakra
Heservour.

(b) Suitable Soil rvation mea-
sures in the Bhakra Catchment ly-
mg within the country are being adop-
ted for decreasing the rate of silting.

(c¢) Besides, Bhukra Nangal, soil
conservation work has been under-
taken in 13 other River Vulley Pro-
Jeclg at a cost of Rs, 1.28 crores dur-
ing lind Plan and Rs. 11 crores during
the Illrd Plan 218 sq. miles of critical
arey were (reated in lind Plan and
768 sq. miles of critical areas have
been treated during the flrst four years
of the 1llrg Plan

eqwifrdr 1 ora wen

*171. Wt gEW wy wPmu
o gwaw fex
! gETmT et
ot wqe fay -
it wwTrw fay

g1 fam At g gAY §r
w1 fx

(%) ¥ fro’ @ @t w
greTt  swwifeqn g fA@ ag
TTR-AH & aF-aT it R oaar s
tfe g, v @ fawar afg g
LRI A

(a) afx zt, 71 gae ¥ wTTM
g "

(m) = sgfer &1 Iwa & fam
1 owgAEd £ nf @ oaem s
w1 fawre faem man ¢ 7

drat w1 (ot qe o wmw) -
(%) o7 (w) oy & x1 ot
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g A ¥ garEnr 307 1 38 gz A%
wron ag ¢ e frf daw wmam &
fawrfant & wqe< 1962 ¥ amn
Wit s wel #1230 #1 3qC a@m
nar W wg fFoarad & omft

() waredi w1 weg & wf
2 i aea  dweweim ffa w
FORr wHATICAT & & w1 FW ¥ wW
wrd W, AgiaF TFEa g1 A,
A T gru gl w6
aargfrn fesat & am  fadwi &
2 & gug waw A § g€ fowe
AT gET A FAE 1 89
warat & wg wa § fe & game-
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waeqr & g0 wfowa aw @1 difm
o oW g fF v wEm
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Private Capital for Housing
Programme

*172. Shrl M. R. Krishna: Will the
Minister of Finance be pléaséd 1o
state:

(a) whether the scheme to attract
private capital for the house-building
programmes has been implemented;

(b) the incentives offered to the
private inveslirs, and

(c) the amount invested by the pri-
vate financiars?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). Government
has under consideration a proposal for
the establishment of a Housing Finance
Corporation which would provide long-
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term loans for the construction er
acguisition of new houses, and would
invite deposits from the public.

Appraismal of Third Plan

*173. Shri Alvares:
Shri Linga Reddy:

Will the Minister of Plamning be
pleased to state:

(a) whether any recent assessment
has been made 2f the Third Five Year
Plan; and

(b) if so, the estimates of the phy-
sical targets achieved?

The Minister of Planning (Shri B
R. Bhagat): (a) Yes, Sir,

(z) A set of statements showing the
principal argets of production anu
development is laid on the Table of
the House. ([Pleced in Library, See
No. LT-5125/65).

Schemes Involving Expenditure above
Rs. 25 Lakhs

*174. Bhri P. R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Works and
Houglng be pleased 1o state:

(a) whether his Minjsiry has de-
cided to suspend work on all schemes
involving expenditure of above Rs, 25
lakhs to effect utmost economy in
expenditure s0 as to make uvailabie
all the funds for the defence efforts;

(b) whether works which have
already been undertaken, will be con-
tinued for the present; and

(e) what other economy has been
brought about in the different sections
of the Ministry?

The Minister of Works and Housing
(Shrl Mehy Chang Khanoa): (a) to
(c). An all out effort is being made to
effect economy in expenditure, A
number of schemes have beep sus-
pended. Only those schemes are being



1309

executed which are already in opera-
tion. An exception is, however being
miade in respect of the residential
schemes for the officers in the lower
categories.

Tax Lisbility of Ex-Chief Minister of
Orissa

*175. Shri Surendranath Dwivedy:
Shri Harl Vishau Kamath:

Will the Minister of Finance be
pleased to refar to the reply given to
Unstarred Question No. 1312 on the
2nd September 1005 and state:

(a) whether th® enguiry regarding
the tax lisbility of 3hr: Byju Fetnaik,
ex-Chief Minister of Orissa, has since
been completed;

(b) if go, the result of the enquiry;
and

(¢) the action Goveininent
taken in the mattar?

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
\a) Enquirieg are still in progress.

have

(b) and (c). Do not arise.

PL 480

*176. Dr. L, M, Singhvl: Will the
Minister nf Finance be pleased to state:

(a) whether Government have con-
sidered all the implications of the
amendment in PL 480 raising our
foreign exchange obligations on wc-
count of freight charges,

(b) whether j* has been foupy thut
the foreign exchange obligations on
account of freight charges are Jispro-
portionately high; and

(c) if so, the steps proposed lo be
taken in this regard?

The Minister of Flanning (Bhri B.
R. Bhagat): (a) Yes Sir.

(b) and (c). The additional foreign
exchange liability on account of the
amendment is comparatively gmall ds
against the value of the commodities,
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which would still continue o be paid
in rupees.

Housing and Bullding Programme

*177. Shrl Harl Vishnu Kamath:
Will the Minister of Works and Hous-
ng be pleased to state:

(a) whether it is a fact that the
housing and building programme for
the current year has been or jg being
drastically cut;

(b) if so, the details ¢f the propos-
ed cut and/or suspersion thereol; und

(c) the reasons therefor?

The Minister of Works and Housing
iShri Mehr Chang Khanna): (a) to
ic), So far ag Housing Schemes are
concerned, no specific cut has been
mposed but some reduction {n ex-
penditure where commitments have
not yet been made ig inevitable in
order to meet urgent defence require-
ments in the present emergency. As
regards the Works programme, It has
been decided to guspend & pumber of
major projecty costing more than
Rs. 25 Jakhs for the construction of
office and residential buildings in the
general pool. The workg already jn
progress and projecty for construction
of lower types of accommodation will,
however, be continued.

Ajd India Contartinm
*178. Shri Yashpal Singh:

Wil the Minister of
pleased to state:

(a) whether any review has been
made of the promises ma:de by fureign
countries to ‘Aid India Tonsortium’
in the light of the recent condlict with
Pakjstan; and

(b) if so, the details thereof?

The Minister of Planning (Bhri B.
R. Bhagat): (a) and (b). From time
tu time reviews sre made of the pro-
mises made by the Memberg of the
Aid India Consortium. A statement

Finsnce be
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indicating the latest picture in respect
of pledges made by the members of

the Aid India Consortium for the
Third Plan period is laid on the
Table of the House. [Placed in Lib-

rary, See No. LT-5128/85).
Economy Commlittee Appointed In
1982

*179. Shri Harl Vishau Kamath: Will
the Minister of Finance be pleased to

state:

(a) whether an Ecomomy Com-
mittee was gppointed in the wake of
the Chinese invasion in 1862;

(b)it go, its composition and terms
of reference;

(¢) whether since its inceplion,
has been more or lesg still-born or at
best moribund;

(d) it so, the reasous thercfor;

(e) whether it has recently been
revived,

(f) whether it has been asked to
submit a report; and

(g) if so, whether any deadiine has
been filxed therefc?

The Minister of Planning (Shri B.
R, Bhagat): (a) and (b). Yes, Sir. A
Committee consisting of IHome Secre-
tary, Secretary Finance (Expenditure)
and Additional Secretary, Planning
Commission, wag set up in December,
1962, for making a jummary study of
the staffling position and other mat-
terg connected with expenditure in
different Ministries and make recom-
mendations for economy.
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(c) and (d). No, Sir. The Committee
completed its review of the staff
strength of the majority of the
Ministries/Departments, Its recom-
mendationg were accepted by Govern-
ment and necessary orders issued In
June, 1963

(e) to (g). There is no proposal now
for the revival of thmt Committee.
However, another Committee headed
by the Cabinet Secretary has recently
bheen set up to review the activities of
different Ministries with a view to lo-
cating actlvities which can be either
dispensed with or curtailed in the pre-
sent situation. The Committee ig ex-
pected to complete its review early.

Strength of Government Officers

394. Shrl Madhu Limaye:
Shri Bagri:

Will the Minister of Fmance be
pleased to state:

(a) the total number of Secretaries,
Additional Secretaries, Joint Secre-
taries, Deputy Secretarizs and Under
Secretaries of the Goverament of
India ag on the 15th August, 1947,

(b) their present number; and

(c) the total apnual expenditur: an
their pay and allowances?

The Minister of Finance (Shri T.
T. Krishnamascharl): (a) and (b). In-
formation as on 15th August, 1047, is
not readily available. However, the
pogition as on 1st November, 1047, and
on 1st October, 1888, is given below:—

S ies, Special Secretaries .
Additional Sccretaries

Joint Secretarics

Deputy Secretaries

Under Secretaries .

No. sson No.ason

D-L1=-47 1-10-63%
1R 48
10 20
M 11s
70 235

167 a9
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The above figures include ex-officio
posts, but not equivalent posts

(e} Rs. 1'74 crores per annum
approximately, on the basis of the
strengths as on lst October, 1965,
indicated above.

Indianisation in Forelgn Exchange
Banks

385. Shri Madhu Limaye:
Shri Bagri:

Will the Minister
pleased to state:

(a) the progress made in the last
six months in the Indian-sation of the
top personnel of the Foreign Ex-
change Banks in India; and

(b) the steps Government propose
to take to speed up this process?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) Returns from
the banks concerned are gbtained with
reference to the position as at the end
of each calendar year. There was an
increase in the number of Indian offi-
rers during the calendar year 1964
from 307 to 414 and of non-Indian
officers during the same year from
228 to 237,

(b) The returns submitted to the
Reserve Bank are scrutinised by that
bank and whenever necessary the
banks concerned are advised to take
suitable action to Indianise the staff.

Evaluation of Irrigation Projects

3. Bhri Ram Harkh Yadav: Will
the Minister of Lrrigation and Power
be pleased to state:

(a) whether it is a fact that Gov-
emment propose to take Evaluation
of some of the major Power and [rri-
gation Projects to assess heir utllisa-
tion;

(b) if so, the major projects affect-
ed by the scheme; and

(¢) the reasons thereof?

The Minisier of Irrigation and
Power (Dr. K. L. Eas): (a) to ().

of Finance be

The pru'(rarnme Evaluation Organisa-
tion of the Planning Commission has
undertaken g study of fhe irrigation
problems in the following 9 major
irrigation projects:

(1) Bhakra Nangal,

(2) Matatila.

(3) Mayurakshi.

(4) Gangapur,

(5) Kakrapar,

(6) Tungabhadra,

(7) Lower Bhawani,

(8) Malanpuzha.

(9) Hirakud.

The main objectives of this gtudy
are:

(a) to analyse the problems and
difficulties in the way of full
utilisation of the irrigation
potentia) created under these
prujects; and

(b) to assess the direct economic
benefits (like extension of
irrigation, and changes In
cropping pattern, etc.) deriv-
ed from these projects and to
indicate the nature of the In-
direct socio-economic benetits
flowing or likely to flow from
these projects,

The report is expected to be ready
shortly.

LIC Imvesiment in Andhra Pradesh

397. Bhri Kolla Venkalah: Will the
Minister of Finanee be pleased to
state:

() the amoun: of iunvestment in
Andhra Pradesh by the Life Insurance
Corporalion of Indig during 1963-64,
196465 and 1965.66 s> far either in-
dustrially or in other sectors;

(b) whether any schemes have heen
submitted by the Government of
Andhra Pradesh to the Corporaiion
for further investment in the State;

(c) if so, the estimated sost of those
schames; and
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(d) the action teken by the Corpo-
ration in the matter?
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The Minister of Finance (Shri T.

T. l(ri.lhnmachlrl) ¢ (a).

1-4-65
Particulars of Investments 1963-64 1964-65 to
30-9-65
(Rupees in Lakhs)
1. State Government Securitics 9O 24 131-49 32770
2, Debentures of Central Co—op:rl(wc L-lnd
Mortgage Bank . 34" 50 15722 59:03
1. Bonds of State Electrlcu:y Bua:d. 201+95 190 44 1634
4. Bonds of State Financial ‘Corporation . .. 4805
5. Municipal Sccurities . (=) o-19 (=)o 20 as
6. Sharcs & Debentures of ownpm.n 8-51 6754 1364
7. Loans to  Government for Housing
Schemes R . 6569 137:71
8. Loans to Munlclpil Cumnu:l::; 5000 . o
9. Loans to Industrial Estates i 7 50
ToraL . 452-70 684-20 47125
(b) No, Sir. (b) if 30, the mumbes of persous
died; and
(¢) und (d). Do not arise.

N.B.—In respect of the years 1983-
64 and 1064-85, the figures of invest-
ments are net, that is, investments
made in the respective years, less
sales and redemption proceeds realls-
ed. The figures of investment given
for the period 1st April, 1965 to 30th
September, 1965, are gross invest-
ments, that is, investments from
which sales and redemption proceeds
are not deducted. It is not practicable
at short notice to obtain figures of in-
vestments in the middle of a year
after deducting therefrom sales and
redemption proceeds, as Statewise and
categorywise figures of such sales and
redemption proceeds are prepared
only at the end of the year.

Fever in Cannanore District

398. Shri A. K. Gopalan: Will the
Minister of Health be pleased to state:

(a) whether it is a fact 1Lut fever
in an epldemic form is spreading in
Mayyil, Cannanore District, Kerala;

(e) the remedial measures taken by
Government?

The Minister of Health (Dr. Sushila
Nayar): (a) Government has recely-
ed no such report.

(b) and (c). Do not arise.

Industrial Development in Kerala

399, Bhri A K. Gopalan: Will the

Minister of Planning be pleased to
state:

(a) whether Prof. M. S. Thacker,
Member, Planning Commission pro-
posed the expansion of the pre-stress-
ed pipe factory at Chavara (Kerala)
after his visit there;

(b) if so, what were his proposals
for expansion and Government's re-
action thereto;

(¢) whether he also drew govern-
ment's attention on the possibility of
industrial development in Kerala; and

(d) if so, what were his specific re-
commendations?
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The Minister of Planning (Shri B.
R. Bhagat): (8) to (d). Prof. Thacker
with whom the Government of Kera-
la discussed the expansion of pre-
stressed pipe factory at Chavara gen-
erally endorsed the suggestion and
suggested that a detailed scheme be
worked out. This gcheme hag now
been received from the Kerala Gov-
ernment and is at present under exa-
mination, The Kerala Govermment
also generally discussed the possibility
of Industrial development in Kerala
but Prof, Thacker did not make any
specific recommendation.

Cancer

400, Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that an
Indian doclor engaged in research in
Bacterial infections in the Bland-Sut-
ton Institute of Pathology has discov-
cred a special and effective cure of
cancer;

(b) if so, the details of the discov-
ery; and

(¢) Government's reaction thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). From the reports
that have appeared in the Press jt is
seen that a new method of killing
tacteria has been evolved and it is
still in an experimental stage gn ani-
mals. It jg too early yet to gay any-
thing about the effectiveness of the
method in finding a cure for cancer.
There is a possibility that what applies
to bacteria may apply to tissue cells
as well

Emergency Medical Ald Service

401. S8hri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state:

(a) whether Government have or-
ganised an Emergency Medical Aid
Service under the auspicious of the
Indian Academy of Medical Sciences:
and
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(b) if so, the objects and functions
of the Organisation?

The Minister of Health (Dr. Sushiis
Nayar): (a) No.

(b) Does not arise.
Rural Manpower

402, Shri Shree Narayan Das: Will
the Minister of Planning be pleased
to refer to the reply given to Unstar-

red Question No, 321 on the 18th
August, 1985 ang state:
(a) whether the proposals for the

utilisation of rural manpower during
the Fourth Five Year Plan have since
been finalised;

(b) if so, the broad features thereof;

(¢) whether the financial
tions have been studied; and

implica-

(d) it so, with what result?

The Minister of Planning (Shri B,
R. Bhagat): (a) No, Sir,

(b) to (d). Does not arise.
Contaminated Water in Delhi

408, Sbri Yashpal Singh:
Shri Bhano Prakash Singh:
Shri D. C. Sharma:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a worm
was found in tap water by an LI.C.

Officer in Connaught Place in the
month of September, 19685;
(b) whether any complaint was

lodged with the Municipal Health au-
thorities; and

(c) if so, the action taken
matter?

The Minister of Health (Dr. Sushila
Nayar): (a) A worm is alleged 10
have been found in tap water by an
L1.C, Officer,

(b} Yes.

tey An enguiry was made in the
'matler. It appears that the worm was

in the
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either present in the outer part of
the tap or in the container in which
the water was collected by the com-
plainant.

British Medical Act

404. Shri Madhu Limaye:
Shrl Bagri:

Will the Minister of Health be
pleased to state:

{a) whether India is among the
countries to which Part ITT of the Bri-
t'sh Medical Act of 1856 applies;

(b) if so, whether all the persons
registered on the rolls of the Indlan
Medical Register are entitled to the
facilities under Part III of the British
Medical Act; and

(e) if not, the reasons therefor?

The Minister of Health (Dr, Sashila
MNayar): (a) Yes.

(b) and (c). Only such of the per-
sons registered on the rolls of the
Indian Medical Register are entitled to
the facilities under Part III of the
British Medical Act as satisfy the re-
quirements lald down in sections 18
and 20 of that Act

Medical Councfl of Indla

405. Shri Madha Limaye:
Shri Bagri:

Will the Minister of Health be
pleased to state:

(a) whether the reports submitted
by Inspectors and Visitors to the
Medical Council of India are treated
as confidential under the Indian Medi-
cal Council Act, 1856 and the regula-
tions framed thereunder;

(b) whether thesa reports are being
supplied to the British General Medi-
cal Council; and

(e} if so, since when
what circumstances?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes

and under
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(b) No.
(c) Does not arise.

T @ wr v who wefe
406, oy way :
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fraty oy wmerwr AW (s
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Flood Control in Assam

408. Bhri P. R. Chakraverti:
Shrl P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Assam has requested
the Government of India and the State
Governments to lend the services of
experienced Engineers to implement
long-term Flood Control measures
under the State's Fourth Plan;

(b) whether Government  have
appointed the Chief Engineer of the
Central Water and Power Commission
as Regional Officer at Shillong;

(c) whether the Engineers to be
provided by other State Governments
are to be constituted inlo an organi-
sation to assist the Chief Engineer in
the implementation of Flood Control
measures; and

(d) the long-term measures con-
templated for the purpose?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) Yes.

{e) Engineers from other
will work as deputationists

(d) The long-term measures con-
templated include construction of new
embankments, river training and
town protection works, storage reser-
volrs, detention reservoirs and provi-
slon of adequate drainsge arrange-
ments,

States

Nutrition Programme
409, Shri A. N. Vidyalankar: Wil
the Minister of Health be pleased to
state:

fa) whether Government  have
made any evaluation of the Mutrition

programme and made any survey of
the wvarious dietary patterns of the
people;

(b) it so, whether Government pro-
pose to lay the report of the survey
on the Table; and

(c) the measures being laken to in-
form the common man of his dietary
needs and about the nature of suitable
feeds for maintenance of health?

The Minister of Health (Dr. Sashila
Nayar); (a) Dietary surveys for
assessing the patiern of diet of the
people in different parts of the eoun-
try have been carried out by the State
Governments in collaboration with the
Indian Council of Medical Research
and the results have been published in
the Diet Atlas of Indla by the LCM.R.
In addition, the composaition of a
balanced diet adequate for the main-
tenance of good health and details of
different classes of foods and the quan.
tities in  which they are nceded to
make up a balanced diet have been
recommended by the Council in their
publication entitled “The Nutritive
Value of Indian Foods and the Plan-
ning of Satisfactory Diets"—Special
Report Series No. 42. The evaluation
of the Applied Nutrition Programme
which Is being implemented by the
Ministry of Community Development
and Co-operation has been done by
the Programme Evaluation Organisa-
tion of the Planning Commission and
also the State Governments concern-
ed.

(h) A copy each of the “Diet Atlas
of India” and “The Nutritive Value of
Indian Foods and the Planning of
Satisfactory Diets” has been placed in
the Library of the Lok Sabha.

(¢) The dicts recommended as suit-
able for maintenance of good health
are being publicised through exhibi-
tions, pamphlets, posters and demons-
trations eic. mminly by the Health
education Bureaus at the Centre and
in the States and Nutrition Cells in
the Directorates of Health
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Backward Areas

410. Shri Umanath: Will the Minis-
ter of Planning be pleased to state:

(a) the action taken to see that the
State Governments constitute Special
Areas Cell in each State to identify
and evolve developmental pattern in
the backward areas in each State;

(b) the States which have consti-
tuted such Cells and the States which
have not constituted and with reasons
therefor; and

(¢) the progress of work by such
Cells in the States where they have
becn constituted?

The Minister of Planning (Shri
B. R. Bhagat): (a) In January 1065,
State Governments were requested to
identify backward areas on the basis
of a few indicators of development.
No surgestion was made to set up a
Special Area Cell in each State.
Consideration of State Governments’
replies is in progress.

(b) and (c). Do not arise.

World Bank Assistance to India

411. Shri Vishwa Nath Pandey:

Shri D, N. Tiwary;

Wiil the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 368 on the 2nd
September, 1965 and state:

(a) whether the World Bank Team
has submitted its report to India about
World Bank'’s assistance to India; and

(b) if so, the main features thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
World Bank team has submitted a
draft report to the President of the
Bank: the draft has, however. not
been finalised.

Manibhadra Dam Project

412, Shri Gokulananda Mohanty:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Manibhadra Dam
Project, a component of the Tikkar-
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para Dam Project, has been consider-
ed by Government independently ot
the main project; and

(b} if s0, the final decision taken in
the matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A detail-
ed project report for the Manibhadra
Project is awaited from the Govern-
ment of Orissa.

(b) Does not arise.

Major Irrigation Projects
413. Shrl Linga Reddy: Will the

Minister of Irrigation and Power be
pleased to state:

(a) the number of major irrigation
projects which have either been fully
completed or partially completed with
the Central assistance so far;

(b) the total acreage of land sought
to be cultivated under these projects;
and

(c) the reasons for not bringing the
entire cultivable land under irriga-
tion?

The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) Qut of T4
major irrigation projects taken up
during the First, Second and Third
Five Year Plans, nine projects are
getting 100 per cent earmarked assis-
tance from the Central Government.
Three schemes are practically com-
plete and 13 more are expected to
be completed by the end of the Third
Plan.

(b) The area to be irrigated by the
3 completed projects (Bhakra, D.V.C.
and Hirakud) will be 52,32,000 acres.
An area of 97,687,000 acres will be
irrigated by the remaining 6 projects
getting earmarked assistance (Cham-
bal, Kosi, Gandak, Nagarjunasagar,
Beas and Rajasthan Canal) when com-
pleted. The total area to be irrigated
by all the T4 projects, when complet-
ed, will be 35.7 million acres.

(c) The area to be irrigaied under a
project is decided keeping in view the
principle of benefiting the largest
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number of people in as large an area
as pos:?ih]e‘ subject to topography and
Yimutations of water availability.

Kehabilitation Finance Administration

414, Shri B. K. Das: Will the Minis-
ter of Finance be pleased to stale:

(a) the amount of loan advanced by
the Rehabilitation Finance Adminis-
tration whirh still remains outstand-

ing;
(b) the number of cuses pending in

the courts against the loanees and
the total amount involved therein;
and

(¢) the smount which is regarded
unsccured duc to the wheieabouts of
the loanees or their guarantors re-
maining uniraced?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) A sum of
Rs, 446 crores which is inclusive of
interest caleulated uplo 31st Decem-
ber, 1064 =till remains outstanding.

(bt No euse has been referred to
Law Courts but 4376 cases involving
about Ms. 4 crores have been referred
to Collectors for recovery as arrcars
of land revenue,

(¢) A sum of about Rs. 16 lakhs is
regarded gnsceured due to the where-
.aboutx of the loanecs or their guaran-
tors remaining untraced.

Imereased Bank Rale and O Deposits
and Loans

415. 8hei D. N, Tiwary: Will the
Minister ¢f Finance be pleased to
‘state:

ta) whether it is @ fact that the
higher rates of interest which came
inte force cecently are not applicable
to the old deposite and loans;

(b} whether it 15 also a fact that
the Central Bank of India has not
increased the rate if interest on the
.old deposits but is charging increased
dending rates on old loans; and

(c) it so, the reasons therefor?
1711 (AD LSD—3.

The Minister of Finance (Shri T. T.
Krishnamachari): (a) In respect of
deposits which wre withdrawable on
demand, or sl wery short notice,
banks are prohibited, according to the
Reserve Bank's directive, from in-
cvrepsing the rates of interest. In the
case of term deposits or term loans,
the rates of interest specified in  the
o!d contracts continue to be in force,
but according to the provisions of an
inter-bank agreement, it is open to a
depositor to withdraw a term deposit,
in advance of the normml date of
maturity, on foregoing a prescribed
amount of interest and to gel the
deposit renewed thereafter at the cur-
rent rale of interest,

(b) and (c¢). The Central Baunk has
not increused the contractual rates of
intercst either in regard 1o term de-
posits or term loans, but is willing to
allow the premature repayment and
subsegquent renewal of lerm deposils,
in accordance with the provisions of
the relevant inter-bank agreement.

Barna and Halali Irrigation Prejects

416. Shri Vidya Charan Bhokia:

Shri Hukam Chand
Kachhavalys:

Dr. C. B. Singh:

Shri Parashar:

Shri Chandak:

Shri Wadiwa:

Shri J. P. Jyotishi:
Shrimat] Minimats:

Shri Dafi:

Shri B. 8. Tiwary:

Shri Bade:

Shri A. 8. Salgal:

Shri Shiva Duit Upadhayays:

Shri U, M. Trivedi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
under ennsideration to procesd with
the work on Barna and Halali Irriga-
tion projects in Madhya Pradesh;

(h) it so. whether any fundas have
been made available to the State Gov-
ernment for the purpose; and

(c) the progress made 80 far?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Barna
Project has already been approved by
the Planning Commission Halali
Project Report is still awaited from
the State Government.

(b) Nu earmarked assistance is
being given for Burna Project.

(¢) Preliminary works such as
¢pproach roads, construction of build-
ings, clearance of site ete. are in pro-
Eruss in respect of Barna Project. A

sum of Rs. 75.3 lakhs has been spent
up to March, 1965,

New Delh).

417. Sbri P. C. Borooah:
Shri P. R. Chakravertl:
Wil the Minister of Works and
Housing be pleased 1o state;

(a) whether arrangements have
since been made for the supply of
water to the newly constructed Gov-
ernment  quarters in  Ramakrishna-
puram, New Dclhi, which had been
lying vacant for want of such ameni-
ties for ycars together;

Water Supply to Quarters in Rama-
krishnaparam,

(b} if so, when the supply arrange-
ments were made; and

(¢) whether all the quarters have
since been occupied by their  allot=
tees and how many still remain  to
be allotied foccupied?

‘The Minister of Works and Housing
(Shri Mebr Chand Khanna): (a)
1o (e}, Water supply, on a restricted
basis, has been made available by the
Corporation. Another two weeks or
so will be required for tlesting and
flushing the water supply lines. It
will be only after these tests that the

quarters can be occupied by the
allotlees.
waxm-fawz fown wndle=

418. Wt wlew ww dow
w1 Taveer Nt gE AT €
sy fF

(%) #¥1 ag aw i f& awwcq
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Allotment of Quarters

421. Dr. Sarofisd Mahishi: Will the
Minisier of Works and Homsing be
pleased to state:

(a) whether it is a fact that the
Central Government employees have
been greatly affected by the aboli-
tion of ‘Next below’ rule for the pur-

13130

pose ‘ allotment of accommodation
in the General Pool; and

(b) if so, the ameliorative steps, if
any, taken in this regard?

The Minlister of Works and Housing
(Shri Mehr Chand Khanna): (a)
and (b). As far as it ia known the
position is quite the contrary. The
ubolition of next below rule in cate-
gories L 11, 11T and IV has been greatly
appreciated. There is now a demand
that this should equally be extended
to the higher categories.

Restrictions in Getting ‘P' Form
422, Shri Heda: Will the Minister
of Finance be pleascd to siate:

(a) what are the restrictions in get-
ting ‘P Form in the case of the fol-
lowing categories:

(1) Students who get freeships
and assistantships;
(2) Cultural exchanges jointly

sponsored by volunlary or-
ganizations in India and their
counterpart in foreign coun-
tries;

(3) One whaose ticket is paid for
in foreign currency and
whose expenses abroad are
taken care of by the spon-
wor; and

(4) Airlines steff who get free
passage from the Companies;

(b) the reasons for these restric-
tions; and

(c) the remedial measures taken to
cut off delays in the sanction of P
Forms?

The Minister of Finance (Shri T. T,
Krishnamaeharl): (1) The following
regulations govern the grant of ‘P
Formy to persons falling in the vari-
ous catcgories;

(1) In the case of sludents securing
scholarships or stipends for full
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maintenance and fees from fo-
reign Governments or Univer-
sitiea or educational jnstitutions
of repute or recognised Inter-
national institutions may hl'
granted ‘P Formg

of the course of study and wlth-
out  insisting on minimum
educutional qualificationg pre-
scribed for studenis for taking
up courses abroad,

(2

-

A limited number of persons
may be allowed P Form clea-
rance under the various approv-
ed cultural exchange program-
mes.

(3) 'P" Form clearance may be
given on the basis of acceptable
hospitality from abroad. Broadly
such hospitality should be from
parents/sons/daughters or from
organisations and institutions of
repute or from foreign Govern-
ments. The mere fact that pre-
paid ticket and full hospitality
from any one is avallable is
not sufficient from exchange
control point of view for giving
passage clearance.

(4) Staff of airlines who under their
terms of service are entitled to
{ree passage are given passage
clearance for stay abroad for a
period of not exceeding 10 days
once a year provided satisfac-
tory evidence of arrangement
for hospitality is produced.

(b) ' Form control has been in=
troduced with a view to plugging the
leakage in foreign exchange on  ac-
count  of compensatory transactions
und alyo of saving foreign exchange
on account of avoldable travel.

t¢) There is proper delegation of

powers to all the regional offices of
the Reserve Bank of India and ap-
proval is given without delay if com-
plete documents are produced.
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Public Co-operation in Education

423. Shri Brlj Raj Singh:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:

Will the Minister of Planming be
pleased to state:

(a) whether Government have set
up a working group for parent-lea-
cher participation for promoting pub-
lic co-operation in the field of educa-
tion;

(b) the composition of this work-
ing group; and

(c) the details thereof?

The Minister of Planning
B. R. Bhagat);: (a) Yes, Sir.

(Shri

(b) and (c). A copy of the Govern-
ment of India resolution No. 1/23|64-
Edn. dated the 18th September, 1985
which gives details about the compaosi-
tion of the Working Group and its

terms of reference is placed on the
Table of the House.
Import of Luxary Goods
424. Shri Onkar Lal Berwa:
Shri Raj Bingh:
Shri Gokaran Prasad:
_Will the Minister of Finance be

pleased to state:

(a) the total number of firma found

guilty of illegal import of luxury
goods since Ist January, 1964;
(b} the punishment imposed on

them; and

() the value of luxury gowds im-
ported Hlegally?

The Minister of Finance (Shri T. T.
Krishnamachari): (n) The total num-
ber of firms involved in the illegal
importation of commercial consign-
ments of luxury goods as cargo or by
parcel post sinee 1st January, 1964 is
8.
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(b) The firms have been proceeded
against departmentally. The nature
of action taken includes absolute
confiscation of goods, confiscation pro-
viding redemption on payment of
fines and !mposition of personal penal-
ties. Personal penalties and fines im-
posed so far amount to 1,97,835.000.

(¢) About Rupees Seven Lakhs.

Commonwealth Pinance Ministery
Cunferemce helg In Jamaica

425. Shri M. R. Krishna: Wil
the Minister of Finance be pleased
to state:

fa) whether Government refused to
participate in the Commonwealth
Finance Ministers’ Conference held
some time in September, 1065 In
Jamaica;

(b) if so, whether Government had
given an advance indication (o the
Confercnce; and

(¢) the reasons thercfor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (¢). There
was no “refusal™ as such to atiend the
Commonwealth  Finance Ministers
Conterence held in Jamaica on 22nd
and 23r4 September 1965. It had been
the intentinn of the Finance Minister
to attend the meeting; but with the
developments on our borders cince
ithe beginning of September 1983 it
became impossible for the Finance
Minister top leave the country. The
acting Prime Minister of Jamaica was
informed of Intia's inability to attend
the Conference as soon as a declsion
was taken ie. on 15th September
1083,

Doctors for Civil Defemce

427. Shel . C, Sharma: Will the
Minister of Health be pleased to state:

{a) the number of doctora from ins.
titutions, hosnitals and dispensaries In
Delhi who offered themse!ves for de-
fence work; and
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(b) how far their services have been
utilised?

The Minister of Health (Dr. Sashila
Nayar): (a) A total of 525 doctors
from institurions, hospitals and dis-
pensaries in Delhi offered themselves
for defence work including civil de-
fence,

(b) Out of these, 23 doctorg were
recruited to the Armed Forces, 454
doctors were used for manning First-
Aid posts and other Civil Defence
Servizes in Delhi and 17 dnctors were
utili:ed for service outiide Delhi in
Punjub and Jammu and Kashmir.

Shantl-dwellers in Lajpat Nagar,
New Delhl

428, Shri Mohsin: Will the Minister
of Works and Houslng be pleased to
state:

(a) whether it is a fart that shanti-
dwellers in Lajpat Nagar, New Delhl
were evicted and their huts re-
moveq by the Municipal authorities
recently rendering more than 1,000
peoplc homeless; and

(b) if so, whether alternative ame-
commodation has been provided to
them?

The Minister of Works and Housing
(S8hri Mehr Chand Khanna): (a) No
huts were demolished in Lajpat Nagar
proper. However, 487 huts were demo-
lished in Andrews Ganj near Lajpat
Napar on the 13th and 14th Oclober,
1965,

(by Alternative accommodation has
been provided o the persons who
were found to be eligible under the
Jhueeis and Jhopris Removal Scheme.
In this case the number of inelligibles
wag fairly large.
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Replacement of Olg Eleciric Mains

429 Shri Shiv Charan Gupta: Will
the Minister of Irrigation amd Power
be pleased to state:

(a) whether it is a fact that Gov-
vrnment  have recommended 16 the
Delhi Electric Supply Undertaking fo
replace old mains and sub-maing in
the city;

(b) if so, the progress made s far
in the matter; and

(e} the luture programme in this
regard?

The Minister of Irrigatien and
Power (Dr. K. L Rao): (a) Yes.
(by Old 66 KV mains have been

replaced by new 11 KV mainsg appro-
simately to the extent of 50 per cent.
The sub-slation capacity has been
augmented by 100 per cent during the
last 3 years. Low voltage AC. Mains
have also been replaced sndlor aug-
mented. D.C. Load has been reduced
substantially and new A.C. mains
have been laid to change over from
DC to AC in all the DC. area of
the city.

() Steps are being taken to replace
the remaining old mains and sub-
mains and this work is likely to take
another 3 years' time.

Filaria in Kerala

430. Shri Mohammed Hoya: Will
the Minister of Health be pleased to
state the special steps taken for the
prevention and cure of filaria in the
filaria infected Centres of Shertalai,
Alleppy, Badagar, Baliapatam and
Ponani in Kerala State?

The Minister of Health (Dr. Sushila
Nayar): There are two types of flla-
ria infection prevalent in Kerala
State, namely. W. Bancrofti and B.
malayi, The B. malayi infection is
prevalent in Shertalai and Alleppy
whereas W. Bancrofti is prevalent in
Badagar, Ballapatam and Ponanl
Apart from these areas, verious other
districty of Kerala State are alswo
affected.
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In so far as the control of W. ban-
crofti infection is concerned, National
Filaria Contro) Programme has been
undertaken since 1855 in various Sia-
tes including Kerala State where 20
flario control wnits are functioning
in the different fillarious areag of the
State. Badagara and Ponani have one
control unit each. Baliapatnam has
been covered by the neighbouring unit
at Cannanore. The State Government
have provided a sum of Rs. §.35 lakhs
for the continuance of the Programme
during 1965-66. For the control of B.
malayi Aariasis, a B. malay pilot
project has been undertaken. The
staff for the project are being re-
cruited and the control operations
will be started soon. Under the Pro-
gramme, large tracts of Shertallai and
Alleppy talukas will be taken up for
eontrol.

No specific drugs are available for
the control of filaria, However, syste-
matic treatment as well as vlﬂufxs
clinieal trials are being undcrtakep in
the clinicg attached to the ‘Filnrla.ulls
Training Centre at Calicut and also in
the Medical College of Trivnng:h:mn
and Calicut. Apart from the clinical
trials in these selected pllnren. :upt
plirs of Diethylcarbamazine tablet®
have been given to the Medical De-
partment of Kerala State Health Or-
ganisation for tremtment of filariasis
in various Government hospitals.

Ayurvedic Care for Lunafy

431. Shri Mohammed Koya: Will
the Minister of Health be pleased 10

state:

(a) whether Government are aware
that there is an effective cure for
Junacy in the Ayurvedic system; and

(b) if so, whether this has been tri-
ed in any of our Mental Hospitals?

The Minister of Health (Dr. Sushila
Nayar): (a) Ayurvedic methods of
treatment for certain kinds of mental
disorders are known to have benefit
ed a number of patients.
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(b) Yes; in the All India Institute
of Mental Health, Bangalore.

Industrial Poteatial of Rural Areas

432, Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Planning Le
pleased to state:

(a) whether Government Liave re-
ceived the survey report conducted by
the Planning Commission about the
Industrial Potential of the Rural areas
in the country;

(b) if so, the basis of the survey,
the number and details of the special-
1y szelected areas for the purpose; and

(c) whether the survey covers the
case of Intensive Devclopment spon-
sored some years back”

The Minister of Planning (Shri
B. R. Bhagat): (a) o (c). During
1962-63. the Planning Commission
sponsored a programme  of Intensive
Development  of  Small  Industries
in Rural arcas and for this purpose,

45 projuct  arcas  were selected.
Subsequentiy iz, an 1965-86, four
more projecis have  been added.

The formulation and  implementation
of the programme was the responsi-
bility of the State Governments. [t
was suggesied to the State Govern-
ments that before drawing up plans
of development, preliminary surveys
of the areag should be undertaken
with a view to assessing the availa-
bility of resources—physical, material
as well a8  human—possibilities and
polentials of development, etc. Survey
reports of all the Project areas, ex-
cepting two of the four new projects
taken up in 1065.66, have been com-
pleted, and the reports submitted. A
statement showing the number and
details of the project areas is Jaid on
the Table of the House. [Placed in
Library. See No. LT-432/85]

Farakks Barrage

433, SBhri C. E. Bhatissharyya:
Will the Minister of Irrigation =nd
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Powelbe pleased to state:

(a) whether it is & fact that a pro-
posal is under consideration to reduce
the allotment made for the Farakoa
Barrage; and

l_l'\s

(b) it so, the detalls thereof?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) There is
no such proposal.

(b) Does not arise.
Insuring of Nom-Earning l.adles

434. Shri Jashvant Mehta: Will the
Minister of Fimamce be pleased to
state:

(a) whether it is a fact that the
Life Insurance Corporation has decid-
ed not to insure non-earning lodles
even though they are eligible in all
respects, otherwise; and

(b) if so, the reasons for different
spproach and different standards for
male and female?

The Minisier of Finance (Shri T. T.
Krishmnamachari): (a) No, Sir

(b) Does not arise.

wAY A T OEE WAl

435, st famomw gmig
¥ few w77 wra € g W
fr

(%) war agae k f& FwEm
e fewTr X wwEr, 1965 §
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WR) 9 WET 50,000 T ¥
qr ® wle afd ¥ e g med
g W gmramw ¥ wdw i
aar wf W W0 ar of off; W

(w) ufz gt @ @ =k @
AOSTC ¥ W wrdAnfy v } 7

farer st (ofy feve Mo yrrwaen')):
(w) o, g1 o aneerd fram
I 3 WEE, 1965 1 g
ek & wedlt &y g ok & feel ok
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Construction of Dam on Godavari

437. Dr. M. 8. Aney: Will the Minis-
ter of Irrigation and Power be pleased
1o state:

(a) Whether the irrigation project
for the construction of a Dam at
Kangaon near Paithan on the river
Godaveri has been finally approved;

(b) it so, when and the programme
of its execution;

(¢} whether Governmont are aware
that the people of the Marathawada
Division are opposed to this project;
and

{dy it
thereon?

so, Government's reaction
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The Minister of Irrigation and
Power (Dr. K L. Rao): (a) Yes.

(b) The Jayakwadi Irrigation pro-
ject (Stage I), comprising a dam near
Faithan and a left bank canal, was
approved in February, 1965. The Pro-
Ject is proposed to be taken up
during the Fourth Plan and complet-
ed in the Fifth Plan.

(¢) and (d). A few persons have re-
presented against the Project. These
were duly considered.

ur fopw & inyy ri Gals
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Jolnl Board for Floods and
Waterlogging

439. Shri M. Rampare:
Shri Mohammed Koya:

Will the Minister of Irrigation andl
Power be pleased to state:

(a) whether it is a fact that a Joint
Board has been constituted to tackle
floods and water-logging betwesn
States; and
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(b) the names of the States where
this Board will function?®

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) A Flood
Contro] Board has been constituted to
ensure integrated planning, unified
contro] and direction for speedy ¢ =-
cution of flooq control workg in Delhi
and its contiguous arras of Punjab
and Rajasthan.

(b) The States of Punjab, Rajasthan
and Uttar Pradesh and the Delhi
Administration are represented on this
Board. The Board will deal with the
flood and drainage problem in Delni
and its adjoining areas.

Enquiry into Mundhra's Heldings in

UK

#0. Shri Dhuleshwar Meena: Will
the Minister of Finamce be pleased to
state:

(®) whether it is a fact that Shri
Hari Das Mundhra has got holding
worth £10 lakhs in London in respect
of which an enquiry was held by the
Company Law Administration and
Enforcement Branch with the help of
Scotland Yard;

(b) it su, how much expenditure
has been incurred on the enquiry; and
(c¢) with what resuit?

The Minister ¢f Finanoe (Shri T. T.
Erishnamacharl): (a) to (c). The
matter is under investigation at pre-
sent and it would not be desirable to
disclose any information about this
case at the present stage.

TwearE AgT A gwE w0 @A 6
g
441 Y qam v ek
whe fagm & o farae, 1065 %
arifesr  wed #@sr 510 & AT
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1887 (S Accident on
umlmu Bridge (C!A.)
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12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) ACCIDENT ON RAILWAY
NEAR SITAMARIL

BRIDCE

Shri P, R. Chukraverti (Dhanbad ):
I eall the attention of the Minister of
Railways to the following matter of
urgent public importonce and 1 re-

quest that he may muke a stutement
thercon: —

“The reported death of four
persons ang injuries o others us
a result of being knocked down
by a passenger triip on d bridge
over the river Bagmati  on the
Uth November, 1865.".

The Minister of State in the Min s-
try of Hailways (Dr. RBam Subhag
Singh): On the mornicg of 9-11-1465,
at about 6.30 hrs. @ large number of
persons procecding to the Kartik
Purnima Melu were (respassing over
the railway bridge No. 91-A rituated
at Km. 132/3—4 beiween Dhung and
Bairagnia stationg on Darbhanga-Nar-
kotioganj section of North  Eastern
Railwav. At that time train No 101
Up Duarbhanga-Narkatiaganj Passen-
ger approached the bridge. Nine of
the trespassers who could net  get
clear were run over. Of these, four
were killed and five other: geriously
injured.

The driver of the train on arrival at
Bairpgnia reported the incident at
645 hrs. Shortly thercafter a mob of
people collected at the station and
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[Dr. Ram Subhag Singh]
assaulted the driver, the guard and
thy station staff. The driver sustain-
+d serious injuries and fome railway
proprrly was damaged.

The Governmeni Railway Police
and the civil authorities of Sitamarhi
Sub Division were advised. A party
of Government Ruilway Police arriv-
vd @t the site at 945 nrs. About an
hour later, the Sub Divisional Officer
und the Asstt. Superintendent of
Police of the district also arrived at
the site,

The injured persons were brought
to Buiragina and the local  railway
doitor attended to them. Thereafter
the injured persons including the rail-
way driver were taken 1o Sitamarhi
Civi! Hospital for further treatment.
One of the injured persons expired on
e morning of 10-11-65

It i« reported that the police have
arresied cight persons for indulging
in violence and are conducting inves-
Ligations.

Shri P. R, Chakraverti: May T know
whother any provision has bren made
for ey gratic paymenis 1o the people
allected by this accident?

Dr. Ram Subhag Singh: We have
appointed a ¢ mmittee of senior offi-
cers, and on receiving their report, we
shall art according to that.

oft meare fay ($aT) W H
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Shri P. C, Borooah (Sibsagar): May
1 know whether it is not a rule that
speed restrictions are (o be observ-
ed by the crew of the engine when
passing over a bridge?

Dr. Ram Subbag Simgh: Yes, the
rule is there and it is being observed
and it has been observed.

5! 7o Fo gy (o) ;- &
Xy weft ¥ ag A W g fe o
n-dfufrg @R &wAi & i o
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Bridge (C.A.)

[*r 70 g0 71377
LA F g T F07 gar wEe 6
1 T @, 7Y forT el wat gy Gy o

o 1w gan fay : (7 aa 1§t
Ara Zvit fie ardt w1 A o g ?

Al Aoy M ( ARy ).
& A7 g 77 arv-av ofemdes {@
&, 4% faan Ay A Al ¥ few
a7 ager qfesdza g ¢ A T
faz @11 %, 39 % wro Amq AT W
UG FHTT A1 A qna P, faw w

gufedza A ¢ o faw @R
TE G q AR, FrE G ET QU g1
a7

Wo Trw gun tay « 0 f s
siaE ¥, ¥ & e gx 0 73 g0 2,
#, A1 a4 TR 1 a7 20 qg A
TR

sft fasaeme qmvag ( wEAWER )
FUT GO T qAz A AT & fam
w{ Tow w1fz #1 oty afefa fsmr
frare T @ 8 ?

Termgun fag - dam fe & 7
aga ar § e g Aifqae sdw
wifmed 1w AT E g o

 ww fagrt Fpon (feie)
1 #At ot ag T A g ow @ fw
¥x wifers $ 77 Agrawam g
T faa g, o foe @ o9 g
o ifer S W aw W oo
femmm 1

wre v guw fag . & Y wTn
frgamat a ogi o wft §
afer gt QA1 T o o1 fremy
Aoy qan | fe wft e sy, W
mgyizn gl @ 9N T A
ardwr

—

(SAKA) 1346

12.7 brs,
RE: CALLING-ATTENTION-NOTICE
(Query)

Mr. Speaker: We shali now take
up yesterday's calling-attention notice,
Now, Shri Hari Vishnu Kamath,

Nl yER wT wmdm (PETR)
WEAE FEIEA, ¥ T U8 §TH-U%; TEA1T
Fzat g1, fom w1 mvaey o 7% wpeed
fooz & &

wTqw ®ENaw K SH T I ATE &
T wATE

st wq fawd (gi7) . wenw
WETRT, § A3 w9q srATRder geATa
¥ AT R wd g 91, AT W T w11,
fe g g @1 a1 & TR @
AT TRE AT ey g3 N faei 7 Op
22 §AT7 TAGH T HAOAY

e 1 g i T e A AT
B Far

ot vd famd - 41 faw 1z ;A
W 7 g = A frae e
g 71 mara ¢ enfas o7 e
T ¥ fam 2

e wgRg a7 & awe f oo

ot uy fomd : o7 T fe wmw
w1 YATR——UT¥ AETOT, we ¥
TTER, w7

www Aghy
R

oft oy foewd 7y T 22 g
gt e ¢ v e o
& s A I W gra & ferm
qrETT X I WY o feafy Fera ¥
arz fw. fom-arfrd) & g & @ fan
TF FTIT T T TA A9 AW §1
o | fam-mfasi 7 for 39 % iz
< faqy | v 9T oW ATAR W1 B

: & wa oAt g
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[+t = forsid]
ft &7, @1 feT gw wreawr § w1
art & ? w9 q@ 21 free difeg

wonw wgren gy aw dt e
Y T Ewen § 1 ot a% wiw § Aifew
wogas &, & F @ w1 aveE W
femr &

st ay femam : wg T Afedt v
AL &7 2 1

oy Agen & g fag &g
g

it Wy ferwa ;x| qUA sqaedt w1
g

weqey WEYSW  §H aad & Wi 8
AT I AW AL IIA AT |

o7 Ay Awd : &1 Ad Ism &t 7
9 eqATHGe wEATy % i ¥ ¥
SqAEqT T G99 ¢ | 3EEq7 &1 W A
WTT F1 IS BATFET |

weTN RENIT  Ug %A1 af e
m ¢ fd sl A 9s| @
It is a challenge to my authority that
1 cannot exercise that authority.

Shri Nath Pal (Rajapur): You could
have perhaps helped matters by draw-
ing his attention to the reply given
to this question by the Minister con-
cerned when I raised it the other day.
He is raising u vital jssue,

Mr, Speaker: Can I give reasons for
every di‘allowance, and would they
be discussed here? My reasons may
be wrong. How can I bave a dis-
cussion and begin to give reasons why
1 have disallowed it? Am I required
to say when it would be taken up,
why it has not been taken up?

oft T9a ISTHA, WW Tg w@T AN
E At e ow A § o W ot
gvm § 7 e @ o S REar et

NOVEMBER 11, 1965

Notice (Query) 1348

Shri Natp Pai: 1 fully agree with
wou, but the matter would have been
helped by going to the substance of
the question raised, and the substance
was very simple. [ do not say you
are called upon to give reasons, I fully
agrec with you, nor would I agree
that your authorily should be chullen-
ged, but I am sure that Shri Madhu
Limaye would have been satisfied if
you had drawn attention to the reply
given in the House, namely that the
Government considerg that there has
been mismanagement of the mills and
that Government is thinking of tak-
ing them over. If a copy of that
reply had been sent, he would have
been satisfied,

Mr. Speaker: Was it my duly to
send him the reply that has been
given? Every hon, Memher in  the
House is gupposed to know what has
happened before. He should know
as much ag I do,

Shrl Nath Pail: The issuc he raises
is a vital one,

Mr. Speaker: He can raise it in
ony other manner. If it has not been
answered, he might pive nolice by
any other motion, and certainly if it
ig wvital, I am prepared to take it up,
but how can 1 take it on the Calling
Attention Motion? That is the ques-
tion,

o "y fewd: soaw mgieg L.

we T wFRE g qE WT w9
fifar |

st wy fewd © ag ama m g,

e AT g o7 TEE ) T
Cin g

sft wy fewtt : agw #r @ A 2
arf arg O 3w g fF ownT
¥ T I W oA ®1 " fEr
firar e Ay e & Ad I A
XH 9V 1 91 3% ¥ 031 & W1 36—
®arx fr & swrwdw w1 qwTe fray
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£ 1 awiEarT T # wrowl o= faan
o T H T ¥ dfen o ot
EoeE R R SIREYE RECC R &
fraw & w1 § fe el ot |d-
wfrs fga & s w1 W wfaafig
wgea & el ot o 1 Aot @y
wafa & ¥7 gz o Awer R0
wAAfa a3 w1 Fa ag waw § fE wrawr
A2 1 wfgwT § 7 g% AEer Y qae
QUM AT EEAATH HTX WY 7 qger
wAfa §Y 1 ¥ Ay waed § e -
aw 1€ Ga1 wrear @ W foaer o5
F wrowT gaAr 4 4 ré g1 | 9B A
|TT AT | IHHT FAATT gH AMTH A0
¢ aYe T § qga & I § g7 Ad 9
g § fr g g gy aow @
9T TEAT W HAT AEEg W e
farm s wigg | gAfaw T ETE
W9 THR] FAET F TR F9 TH,
qH} oF, a8 Wy o AT ETn @
T QF AT WA AW I -
fagi &1 wvwa @ 7 wrf AT
Haw T B

o Agwa g8 wear g fe &
AT Gwen g ¢

wft wq fewa 121 o1 wfuwre
S A

seaw wEE  flEr w1 A Al
ag & fr B fd zar £ wEw
ddzmaag §fe for 3 dan d
§ o ag s WTOm @1 Af "
10|

st wTw iz ( THIT ) WA
MW

weIW W . am 77 ME AT
Gt w7m fx wm A1 & GRAT L A7
fmparad ?

ot ag fema @A g

(SAKA)  Aligers 1350
ference (C.A.)
T ;AT AT £ Al

T aFar g 1 A haen £ fwgr § Iy

sedarmm g A F AN awg Al

tmar g e gawl fagqg
it g W WA : W TR,
o WY 7geT © qare L .

OvOH WRITT : §H a7 8 S qar
g I3 X wwar

ot gew w1 TP g g
®1 g § 1 W arfeea o giw
Ty g &, Iawt arfom A L

oW RERT 0 ATy & A e
ey § 7

! v wT g
LEX 8 8

wEIH SENT T AG H g T
Ter ¥

= FFR W wygTw : feq A B
o ogEA BV

U Haly

USqR "E vy &3 9w

1214 hrs.

CALLING ATTENT/ON TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE—contd.

(ii) PosTroNEMEINT or Asmo-Astan
Conrenence 1IN Awsiers—Contd,

Shri Harl Vishnu Hamath (Hoshan-
gabad): Considering that China, after
the ignominious failure of its diabo-
lical conspiracy in Indonesia, had
strenously  advo.ated  postponement
of the Algiers Conference fearing loss
of face and loss of support in  the
Afro-Asian world whereag India had

d such postp it all along,
does the posiponement now sine die,
tha! is the virtual abandonment of
the conference. mgnify a diplomatic
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[Shri Hari Vishnu Kamath]
victory for China and a diplomatic
reverse lor India, and is the blow, to
which the stalement refers, to Afro-
Asian solidar:ty so severe that an Afro-
Asian summil conference  is virtually

or well nigh impossible in the near

future?

The Ministery of Fxternal Affalrs
(Shri Swaran Singh): If I have un-
derstoog the questiop correctly, there
are two points upon which my reply
is required. One was whether it was
a diplomatic victory for China and &
reverse for India. I have attempted
to deal with this to & certain extent,
though not in this very language. In
the balancee, T feel that this could not
be termed as n diplomatic victory for
China althourh they were for postpon-
ing and they had approached various
governments. The fact remains that
when the Algerian government, the
host, asked and sounded the wvarious
countries, a large majority of them
were in favour of holding the con-
ference. Although they had gone to
Algiers, they decided that it ghou'd be
postponed mainly for the reason that
a large majority of the heads of States
and governments would not be able
1o atteng the conference The second
point was. ...

Shri Hari Vishnu Kamath: Severc
blow 1o {he solidarity.

Shri Swaran Singh: 1 have myself
said thot this is to a cerlain extent
correct—not so  much the postpone-
ment—because this ig a symptom, of
the unfortunate absence of solidarity
at the moment and this is really a
confirmation of the fissures which un-
fortunately had been deve'oping for
sometime in the concept of Afro-Asian
solidarity.

Shri Harl Vishau Kamath; My
question was whether the Government
think that the Afro-Asian summit con-
ference is virtuallv impossible in the
near future

Shri Swaran Singh: | have an-
swered that in the main roply itself.

NOVEMBER 11, 1865

Conference (C.A) 1352

o0 W FWd  ATETT 7 W
nforrd wvaem & qTRA ot g9 TS
T W7 I AFHAA AT § AT T 7T
&1 o1 i 41 v 3w Afx & araw |
FRIY R EW E, G ATw A, dem
¢, oz A ¢, B i femena
g g E FE S| oA &g fam?
W7 A7 A A w4 AT ag e
wuAt fazw i & ot F gafaar w il
foradr agrf oW & ma g froq =g
fng 7

wo=a fg o gard gaw wifnw
L e o T (O S - el I 4T
TP SAE Fwrd fwwar wg wiv &
vz awar 7 fe foaar waqa 20
GE %A1 (% 54 WwE & 3@ 0 @
w1y fzar agt 7@t grm | 9™ sgm
ai f& w1 2w agt 7 W 0 A AT
#EE T #w oAy oo qmi o By
qT@F 7 oM@ FAE TAA o
o ot dfEw F gmfeaw an

ot fewd c awi o A TEE
g

st vt fam : awi w59 & amam
g fozorr aga fuw & wvew £
IFM AT 7 awder wvA
qAA A IBAT | wg ATA TEfAm
du Af gren agifs gu age W A 61
w1 auw gv # fe owedt 3w & Are
vy et &, freen & £ 0 g
WTOHT "R TAAA A

o wy {maw . 9V ¥4 o471
Y Aag §i 9 Aifay, Wy TR
& qwi w1 f ug wma g ¥ an?
& W vafna ®a1 § a1 R (ZogEma #
o yfwer o1 W S|\ wogEd 91
fege=m™ ¥ a1 @ A ¥ AT
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Fo I wE(T for M  THoaw ¥
¥ 1 # e A wof T F ATt A
W & T wfen oo, dEe,
amt wifs aem adw o 2w @ TE@
fegem w1 ae fom o fm W@
grafear ¢ e v A AgRw
T | foaar @ & @ § W o
¥ v ¢, W & aray § faoer
A frwrer awar & 1 0 gvA W wa

A

was mgka o wad faam A E
f& ...

st wy fewd . A femn }
arie eqfod w7 # are § fggea
w1 qrq g fear @ o i 1 amw
fmd? oz o feam a
YA AR 97 IIM 4 AR AfAma AG w1
wgi @ e w1 w3 F @R A
afty T ww AramAfr e & 7
I o 1 gfwwr & @t § ww Aifa
o ¢ RgmracREr T 7
ag aar a1 foer o Aft W
E

ot vaw fmg o a1 ag AT
aft w1, wefaw d= & At w5 qay
agT AE ISTWT | ITET AT AET
... (T )

wsqw wgwa : el aw o T
T ar Al ? T aTaA qer ¥ W
woardax ¥ £

ot and fey A e e ay
waifgw ot fs wré 3w g 7 Qo
Iq warfgw ¥ Az HA o e
faa & gafeae mmdln aTen Q@A
ga AT aEr Ao

T omae o qo1 mn fe A
HATH g A ISW A I R TEA gEIC
SR ¥ artz # o At fRs

KARTIKA 20. 1887

(SAKA) ;.'&njm'r‘u(‘r (C.A) 1354

T FwE g 6w
ware a1 f& #ifanz gfags,  wed-
frm, wiv famyr, faa & gnfew
fegmmm & awdrwr 7t 1, g7 AW
gwl w1 awt ufwm wen § O qenan
W, FET A1 meeEfrE garA IS @
q1 I TREYAEE & fATeAw qr 0
wifewz afrgs & gafere feft 3
wanfawa agt @ ) wf dwoar antg
WA T | e wa e ¥
A 7 famgT W mEaf
qafeas famgia formt fmr 37 v 3
farr gxififorar & foor 3 ww gro @
wAufaal & gafeaw oz, ard st
et & wfafatagt 4 swam O wix
¥, AT gmfaws A AT o
waada awm f& &if afon
faerar s fa e oy 2w & fedy
g & oft garl qanfawr

st e qzame (FraEgr) . W
fre® wAwar ¥ aw Wit §TETT OH
76 &1 qwwa i § s o g
o it afew Wi &2 qafrardt @i ofr
sfyee awr ofigr, Al gwe-
wfr qm wfrar W award Gw
ofrar |

ot v fay o IFE A EE W@
36 graear ¢ Tegt § wefedE-
o w% W15 1 &7 O% &0 § gerfas
form & swama 2 owtadt ¥ gfrae
w7 qifafess |

Shri Narasimha Reddy (Rajampets. |
would like to know whether after this
recent, sudden and last-minute volte-
face of the UAR and kindred Arab
nutions. would the Government give
up its exclusive reliance on the Arab
nations ang instead cultivate friendly

relations with more  reliable nations
jike Israel and Formosa®

Shri Swaran Singh: | do not accept
the guggestion made by the hon. Mem-
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[Shri Swaran Singh.]

b'"‘r. in which he used the word ‘un-
reliable’ in relation to the Arab group
of countries.

Bhri Narasimha Reddy:

" : 1 did not
say _unrcll:lblc'. I had asked him to
cultivate more reliable relations.

(Interruption),

Shri Kapur Singh: Diplemalic rela-
tiong with lsrae!,

Shri Swaran Singh: It should be
our endeavour to have friendly rela-
tions with all countries; that has been
our endeavour. (Interruption).

An hon. Member: Isracl.

Shri Swaran Singh: But there is no
question of not recognising lsrael; we
do 1ecognise Israel. There is no ques-
tion on that issue.

Shri R. S. Pandey: May I know
whether 1t is a fact that China had
;!:pulnted three conditions for agice-
ing lo attend the conference and, if
s0. what are those (onditions and
whether any condition was accepted
by the Standing Committee of tho
Foreign Ministers' Conference?

Shri Swaram Singh: The Chinese
had laid down certain impossible con-
ditions and they were publicised on
the eve of the conference. They had
snig thay they would attend it the
Soviey Union is not invited, and some
sort «f advance guarantee is given
to  that effect. They also said
that on certain issues specific resolu-
tions of the type that they wanted
should be adopted. In a conference
any party. before attending. cannot
demand ns to what the conference
should do. There were strung  reac-
tions against that suggestion, and none
of those things really were cven con-
gidereq by the conference  because
they were vonditions which were im=
possible conditions.

Shri D. €. Sharma {Gurdaspur):
“When the first Afro-Asian conference
was he'd at Bandung, our country

11, 1965 Conference

(C.A.) 1356

;J!ayt-_d a very major role there. in
fact, it was one of the sponsors of the
Bandung Conference. May I know
what hus happened. . . .

Shri Kapur Singh (Ludhiana): “Very
major role” is wrong English

Shri D. C. Sharma: 1 think it is
very right English, but the hon. Mem-
ber, I think, knows pothing about
English. His language is Punjabi and
he is for Punjabi Suba, and thercfore,
he does not know anything. Sir, 1
was submitting very respectfully that
the first Afro-Asion conference was
held at Bandung about 10 years ago
ang our country played a majer role
in the vonvening of that conference
and also in the deliberations of that
confercnce. May 1 know what has
happened during these len years that
we have come to oreupy @ place in the
Afro-Asian world which i+ so inferior
and alse our voice hag becume SO
feeble thay we cannet curry  other
people with us?

Shri Swaran Singh: Our country,
along with other important vounlries
of Afro-Asia did play some role at
the time of the Bandung Confcrence
ten years ago. Al that time, there
was @ certmin  political relationship
between the countries whisi partici-
pated in that conference. 1t you com-
pare that with their relationship to-
day, the answer to the Professor’s
question is there. So after all, the
Afro-Asian world itself or the solida-
rity or the inter-relationship of wvari-
ous countrics is something which is
not entirely within our control. That
relationship reflects both the ulmos-
phere and the possible roir that any
country including India can play.
About the second suggestion of the hon.
member. 1 do not accept that our voice
is teeble. Our voice is there and cven
in this conference of foreign ‘ministers
where 45 countries were there,
our country made the main  pro-
posal which was the only substontive
proposal, because postporemen; can-
not be regarded as 8 suhstantive pro-
posal, and there WAs A CONZEnsus in
favour of the Indian proposa..
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Shri D. C. Sharma: We made a

mubstantive proposal and ncbody [is-

tened to that! What is this lugic?

Shri Hem Barua (Gauhati): In spite
of the adroit advocacy by our delega-
tion, ot Algiers, China, as cvlaimed by
Peking, has scored a diplomatic vie-
tory at Algicrs by monocuvring to get
the Afro-Asian confcrence postponed.

In that context, may 1 know
if our Government have con-
ducted any probe into the reasons,

both psychological and political, why
some of Lthe African nations, most of
whom are opposed to communism,
supported China and not Indla at
Algicrs?

Shri Swaran Singh: It is not correct
that most of the African countries,
about which the hon, member is ask-
ing the guestion.  supported “he
Chinese siond.

Bhri Hem Barua: [ gaid. rone,

Shri Swaran Siogh: In fuct, one of
the reasons which could be regarded
as a possible motive by China to ask
for postponement was that China did
not actually have the support which
at onc time China thought it had in
the African world. That is consider-
ed to be an important rewson which
prompied China to make a move for
postponement, which was a complete
reversal of their origina) anxiety to
hold the :onference. So, the premise
which the hon. member is projecting
isg not quile correcl. As for China
treating this as a victory, well, in any
circumstance for their own consum-
ption and for satisfying their own
pride or their people, they can alwayg
give a particular projection of what
happened in a most favourable form,
8o that they 'may always convert even
their set-bavks into advances or
gains!

Bhri Hem Barus: The minister said
that China projected it for the con-
sumption of their gwn people. Not
that; China hag projected that kmage
for *ha consumption of the people all
over the world,

1711 (Al) LED—4,

KARTIKA 20, 1887

(SAKA) Conference (C.A.) 1358
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w1 Al fean §, ¥9% HewH |1 FEE
sz & Ao 3ogm e w0
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# w9 § fe Far g@ afme
F1 g Lamt & faw oz ave w5 w7
s R 7

Shri Swaran Singh: 1 am sorry,
Sir, 1 have not followed the first part
af the question.

Mr. Speaker: MHe wants to know
whether the Governmeny is going to
tuke any action so that this Con-
ference may be reconvened in the near
future. Is that the question?

Shri Nath Pai: No. [Ilis question
was this. He said thal no eocd has
come for any Asian couniry from this
Conference. In spite of this expe-
ricnce and the fact that this platform
18 utiliseq for propaganda against
India, he asked, will the Government
persist in its effort to convene the
Conference; if so, why?

Shri Swaran Singh: We have made
the position clear—if that is the ques-
tion really that as been put—

Shri Nath Pai: That is exuctly the
question that was put.

Shrl Swaran Singh: We have made
the position clear that if and when
there is any proposal for re-conven-
ing the Conference we will consider
as to what is the situation that pre-
vails at that time and in the light of
the situation prevailing we will react
1o the possible proposal, which I do
not anticlpate in he near future of
any proposal being put [arward, for
convening the Afro-Asian Conference.

Shri Surendranath Dwivedy (Kend-
rapara): 1 would only like 10 know
when the Government of India knew
that the host country, Algeria, was
also in favour of postponement of this
Conference? If they had knowp it
before our delegation left India, was
it necessary for them to send the en-
tire delegation; could they not have
manageq with only sending the Sec-
retary General for the Conference

NOVEMBER 11, 1865

Re: Adjournment [36@

Motion (Query)
thug saving a good deal of fore'gn ex-
change?

Shri Swaran Singh: 1L was only
when the discussions procceded there
that it appeared that the Algerian
Government also were not very an-
xious to convene the Conference, Not
only right up to the date of convemng
the Conference but cven in the initial

stages of the Conference the
Algerian  Government was  very
anxious and keen  that the
the Conference should be held. In

fact, the Foreign Minister of Algeria
met me only, I think, two or three
days before the Foreign Ministers'
Conference in New York, and he him-
self gave me the impression of show-
ing very great keenness and desire for
convening this Conference.

Some hon. Members rosc—

Mr. Speaker: Let us proceed now
to the next item.

I think the
some-

Shri Hem  Barua:
Prime Minister wants to say
thing on that.

12:33 hrs.

RE: MOTION FOR ADJRITRNMENT
. (Query)

wio ™ wAtgr @\fgar (wia-
aTx) : 9T HETEE, WO avrET R
f& gamr 5= @t T oamy s

oW wERY - "l A g
T ¥ 1 Hy W g A w2
&1 ot g gur & IE) g gfaa
fa= amofy

o M HATEY AMfgan © A7 AT
fert &= amm faeeft o

e wEYET | U Atfza Ao
g A% W a1z B, g0 AT ¢ 4 gra
mﬂwﬁn%&wmkm_ﬁ
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& A 2 wwAT | wife owud 97
fedz 71 w1 &, w7 SAN Tawt T
| # 1 gt 917 o7 v femewa ¥
fu av 3 w1 §Aa 2 I fawew
cwATEd Wi § 0 | Tl §9
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frewe #1 wefgzr w@r am - e
grad A1 wAt gr @ ¥ g IEE
e s v T ST A1 IW 97 W
FTAEAE, qW uAOA A e
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T A AYT FEW dE IR ¥
HHA WA, &g ONES o IAE
Harfaw *m w8 M @ W7 T TR
H a7 ®zA 71 wEAr |

o TR EAZT ®ifgar : o7 ZraT
91T AT WTReT A e F1 e 3
qUT wat " 7 wAr 21 oA e
A fem fe et ofrfeafaat &
gt 7 @Y femarw & gz aod,
wa ¢ 377 57 Ap = & v gwdr
FE WIEATA {1 qE a7 fF oz i
& A az f5dr g & a8 72 0 A
fom oz @R woEt g aEw
" A W omwdl ) gy =g gET
Y qZA F | OF WV AT WEA qATOATAAT
w1 ¥ A7 X ATE A foF agA agy v
@ fou o g A aga wan ¥ T nfem
arl g gdAt 7w i f@e oafe-
frafagi & & groft 17 %1 g3 & fam
AT Y T 1 WAC FART FAT
fomr oo, qudfeat ¥ wmeow &
ey B ¥ e e R
amwar g e gurt faast &
AOA gENE KT WTH
1

ri33
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o O AT O
| g7 qifeenfagi a
at # oW
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e
11
4135

fafeaz gt = & fw 9 g T
gt Nt mwEm g FAW ST
MG aEa ¥ @ G & A -
qTT ¥ AT @ WTer o a6
I gwgr g wuew §, wwife qrfeen
® w5k ¥ G0 AT Y AT TR AT
it Y &, 34w § W am| Ay
§ maer wRieg, $am oz fadm o
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mw@n ;I ATEE, WTT
it & S AT wwa ¥ 0w faen
THTHMET AT e # O o w7
v fam &3 wver = faar &)

o T wAlgT difgm : aw A
A A I AE g1 A

wOW WERW ;A9 WTTRI Wnt
T® T ¥ 9w faw A1 39 2w ¥ Ay
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¥lo TW mANET dAttgar : gEfAm
fe....

wea wERT : AL TTRIT AT )

Tlo TW AT wifgar : aw WA
A W ¥R

waw wEEg & g T A
v | W wiftA mRT 7 frde W
¥ A1 gAn ag w ae & & gai
fom wafen 7w % 2 g 70

o TW wAngT Aifgar : & 7
wx %7 3 fy fermae w7 owrm
3 51 oft wmmfan pfes €, o
oY AT T A ¥ g 0 AT FTA
éifag Afwa ag a1 g fan fr 3
wgA 7 mEmafagn w7 AvaieaT
ot e 1wt o | w & AT W
&1 v T AT o % it

71 awt
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W A R A F W
? afFr s aew wwr @y arh
TETHHT #T% o1 o mEAdr  qrferdt
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LuC

ol gew I wymm ()
WW AhEr fram oamr 0 & mErogreer
TR WUAAT £ ) (W "W famr ang

WEIW WERT &1 W W STRA
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&t g7 wvT wguTa g9 oF Q@
FAVT WI9¥ AW # 9
B ¥ ow wifew fear ar i ot s
T A femr @ e arfess
RIS iy Ay R
A o,

weaw wWErw ;- wd Afew faan
a1, & 7 s9¢ % frar | g a@EETn
& 38% aw wa = @ qwm %

= JTW W AT : WY T
wEa 2 E QR At 3 | F wwr oW
WAWEA T A FTATE |

waw W : faw aw IRn
aaq ferar ara J ot & faar | ot wdm
A FTIA FT TR &F IAM, .

. W g W WA &1 AR
SR # T}, I A AR AT g

wHOW WEhrm A wqwmA
AT ag ToEy & frowme § e
¥ w@T § A AW 7T Uw AA
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T w1 wAT fear W oW 9 TR
§ 9 A aw ¥ % YT A=A
TN A &F FTH G AR | f W
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st 7w fma (gdT) @ oW
AT T T F 0

TN WERW : A7 sqaewn w7

o il

=it wy faqg : 777 syawar w1 9
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I TE BY HEAT | WA OF Fry wew
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T | 77 1A T70T ALY AT A1 qHA
i fam s ag o W @t q
o oW o% qg 41§ WA A AT
W A IAAT A wF o @R
Wt 57 wt fx gy gy wfewe
A Y g fem ok @ ST v o
mg st v § f5 & a1 wgm o 1@ @A
Agm o gy A W E owogew A
axher T @1 wwdt & 1 & x@ 7 5
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T T |

ot my famd : & & far 4 w30

woaw wgww & @R A Te
UAELEER AR Rk e Enk oL
qET | AE HR T 1 A6AT § ETIA

® ?
Papers to be laid on the Table.
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1841 hrs,
PAPERS LAID ON THE TABLE

Cawrrorrep Aubrrors’'  (AMENDMENT)
RyLas, ScHeMes uUnNDErR  Bankmia
ComPANIES ACT EIC.

The Minister of Planning (Shri
B. K. Bhagat): I beg to lay on the
Table:

(1) a copy of the Certified Audi-
tors' (Amendment) Rules, 1965,
published in Notification No.
G.5.R. 1480 in Gazette of India
dated the 9th October, 1065, un-
der sub-section (3) of sectivn
642 of the Companies Act, 1856.
[Placed in Library, See No.

LT-5111/65).

(2) a copy each of the following
Schemes under sub-section (11)
of section 45 of the Banking
Companies Act, 1949;—
(i) 5¢l for the amalg -

tion of the Malnad Bank
Limited, Tarikere, with the
Stale Bank of Mysore, pub-
Jished in Notification No. S. O.
3173 in Gazetle of India dated
the 16th October, 1965.

(ii) Scheme for the amalgama-
tion of the Josna Bank Limi-
ted, Cochin with the Lord
Krishna Bank Limited, Cran-
ganore, pub’ished in Notifica-
tion No. S.O. 3175 in Gazette
of India dated the 18th Octo-
ber, 1965. [Placed in Library.
See No. LT-5112/65].

(3) a copy each of the following
Notifications making certain
amendments to the Kerala Land
Reforms (Tenancy) Rules, 1864,
under section 130 of the Kerala
Land: Reforms Act, 1963, read
with clause (¢) (iv) of the Pro-
clamation dated the 24th March,
1965, issueg by the Vice-Presi-
dent discharging the functions
of the President, in relation to
the State of Kerala:—

(1) SRO. No. 208/65 published
in Kerala Gazette dated the
2Tth July, 1965
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(id) ‘&110. No. 315/85 published
in Kerala Gazette dated the
10th August, 1865.

(iii) S.R.0. No. 334/65 published
in Kerala Gazette dated the
24th August, 1965. [Placed
in Library. See No. LT-5114/
65].

Norrricaiong UNper Customs Act,
CevtraL Excise awp Saut Arr, Cus-
TOMS AND CENTRAL Excise Duties Ex.
PORT DnAweBack (GENERAL) SEVENTH
Anmevomest Rures, Do Saves Tax
(AmvenpMenT) Rurrs, NoTrrication

ovper INcome Tax AcT.

The Deputy Minlster in the Ministry
of Fi (Shri R hwar Sahu):
1 beg to lay on the Table:

(1) a copy each of the following
Notificationg under section 150
of the Customs Act, 1962 and
section 38 of the Central Excises
and Salt Act, 1044: —

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-cight
amendment Rules, 10685, pub-
lisheq in  Neotification No,
G.SR 1466 in Gazeite of
India dated the 2ng October,
1905. [Placed in Library See
No. LT-5115/65].

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Seventieth
Amendment Rules, 1965, pub-
lished in Notification No.
G.SR 1514 in Gazette of
India dated the 18th October,
1965. [Placed in Library. See
No. LT-5116/65].

(2) a copy each of the following
Notifications under section 150
of the Customs Act, 1062:—

(1) GSR. 1515 published in
Gazette of Indla dated the

16th October, 1985, [Placed
{n Library. See No. LT-5118/
es].
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{ii) G.S.R. 1539 published in
Gazette of India dated the
14th October, 1965. [Placed
in Library. See No. LT-5119/
651].

(iii) G.5.H. 1585 publisheg in
Gazette of India dated the
27th October, 1965. [Placed
in Library. See No. LT-5121/
65].

(iv) G.SR, 1569 published in
Gazette of India dated the
30th October, 1965. [Placed
in Library. See No. LT-5120/
65].

(3) a copy of the Delhi Sales Tax
(Amendment) Rules, 1965, pub-
lished in Notification No. F. 4
(98) /64-Fin  (E) in Delhi
Gazette dated the 28th  July,
1065, under sub-section (4) of
section 26 of the Bengal Finance
(Sales Tax) Act, 1941, as in
force in the Union Territory of
Delhi. [Placed in Library, See
Mo. LT-5110/65].

(4) a copy of Notification No.
G.S.R. 1401 published in Gazette
of India dated the 30th Septem-
ber, 1065, under sub-section (4)
af section 280ZE of the Income

Tax Act, 1961, [Placed in
Library. See No. LT-5117/
65.]
12.43 hrs,

RAILWAYS (EMPLOYMENT OF
MEMBERS OF THE ARMED FOR-
CES) BILL—contd.

Mr, Speaker: Further consideration
of the ‘ollowing motion moved by Dr.
D. S. Raju on the Bth November 1865,
namely:—

“Ihat the Bill to make certain
provisions relating to the employ-
ment of members of the Armed
Forces of the Union in the working
and nranagement of railways, be
taken into consideration.”

NOVEMBER 11, 1965

( Employment of
Member:s of the
Armed Forces) Bill

st "y arw I (F)
™ 07 fean qwmg o g Y

waw Jgizg %1 62 6 a9 RN
¥ fag a1 fom & 57 45 fre a9 @1
T« & W ot v oA s fiee
I WA

Shri D. C. Sharma (Gurdaspur): My
first duty is to pay my humble tribute
to the rai'way workers of all grades
in al] parts of India for the splendid
pari they played when we were fght-
ing aggression from Pakistan,

You, Sir, were kind enough to send
W parl.amentary delegation to the for-
ward arcas. One of the under-secre-
taries of thiz secretariat was with us.
He had prumised to give ug a meal
at Ludhiara. He wanted to see where
we were located and he held a torch to
sec whether he could find us out. But
he was takea hold of by the railway
authorities, thinking that he was 5
Pakisian spy. He was not gble to come
to us. H. wag held ihere for about
30 minutes. ‘Imat shows how vigilant
the railway authorities have been at
the time of the aggression.

1245 hrs,
| Mn. DEruTY-SPEAKER in the Chair.]

I think [ am fully justified in saying
that tne raliways all over India have
given a yery good account of them-
selves. This hecomes all the more
apparent when we come to those areas
whera *he war actually fought, in the
Punjab angd Rajasthan, and also Asgam
and other Staies of India. I know
what the rallway workers did all
alony ian ime from Awmritsar to
Pathankot. I know what wonderful
work they (id in the railway line from
Ludniana . Ferozepore and Fazilka.
In the same way, raillway workers of
all grades in Rujastoan did their duty
by their country. Their work was a
work = Jed:>azion. 1 think the whole
country is proud of it
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[Shri D. C. Sharma]

So far as my own constituency is
conencned, it "ad to beur the brunt
of Pakistani aggression. Gurdaspur
wag bombed, Pathankot was bombed,
Dinaap#r wag bombed, Bhariwzl and
Batala were bombed. People lived in
a vere strunpe kind of atmosphere.
Of course, thev had no fear. All the
sam«, they know they were liable to
attack any time of the day or night
As yul. know, a railway train car-
rying poiro! way bombed at Gurias-
pur. In ipe some way, the murghal-
ling vard ut Diranagar railway station
wa: Jdmmeged. While 1 pay my tri-
bute to the railway workers, 1 also
pay my trinu'i- to 're citizens of the
Gurdaspur  district, Dinunagr and
Bats's and Pathankct who volunteer-
od theoselves 3 that time in hundreds
in osder o affer thair gervices, Some

volunteered 1o disengage  the
burning  wagon from the other
wagons, If that  petrol wagon
had not been disengaged, 1

think Gurdaspur would have been re-
duced to ashes that very day. So the
ruilway workers and the voluntary
workers are ull to be congratulated
on bearing the brunt of the Pakistani
aggression.

At the same time, | fecl that this
is a wholesome Bill, because 1 feel
there are occasions when our eivilian
forces cannot work as efficiently as
our armed forces. This happens when
there is any kind of aggression. All
these strategic lines of India from
Amritsar to Pathankot, from Ludhiana
to Ferozepore and Fazilka, all the
lines of strategic importance—in fact,
I do not know which line is not of
strategic importance now—all the
the lines of India have, 1 feel, to be
taken over sconer or later, at one time
or other, by the military authorities
because they can ensure greater safety
aof passengers, greater custodianship
of goods and greater preservation of
the transport activities of our country.
This Bill is almed at that.

But 1 find that this Bill does not re-
fer only to that. This Bill relates tn
the past. But in the Hindustan Times
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of Sunday, Tth Nov, [ read an ac-

count which shows that the Defence
Ministry has not to sleep over
this Bill; it has pot to go on o holiday
after the Bil] has been passed, but it
has :v think of the immediate future,
the pear future. In the Hindustan
Tires issue of the date 1 referred to,
it is given that there is a very heavy
build-up by Pakistan in the Sialkot
ang Lahore sectors and that the
Jammu, Ferozepore and other districts
wre very much in the purview of their
militury activities, that Pakistan is not
going to be content with thu‘e things,
but it is also thinking of staging some
kind of aggression in Kashmir and
Ladukh: it might do so after the smows
have melted.

Then there is the question of those
persons who hove been displaced from
the Chhamb area and other places
occupied by Pakistan.

As 1 was submitting, this Bill 1s &
Bill meant for the future safety of
our country.

Mr. Deputy-Speaker; The
Member's time is up.

Shri D. C. Sharma; 1 would make
u few suggestions and then sit down
because you have rung the bell so
soon. Firstly, in order that the rail-
ways shouid be safeguarded and the
armed forces should be strengthened.
an armed belt should be ereated
within 15 miles of those districts which
are called border districts, such as,
Ferozepore, Gurdaspur and others.

My second suggestion Is that we
should see to it that within that 16-
mile belt the people are armed as
fully as possible. This will help the
ralways and the army men Then,
the clvil defence apparatus, which is
of course under the Home Ministry,
has got to be geareg up. My fourth
point js that anti-aireraft guns have
to be supplied as abundantly as pos-
sible in order (o counteract the air
raids which were so frequent in the
Gurdaspur, Ferozepore and Fazilka
sectors,

hon.
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[Shri D, C, Sharma])

1 was told that about 5000 private
earriers were deployed by the Pun-
Jab and about 600 came from the UP.
All these privale carriers who helped
the Government should also be tlak-
en note of and something should be
done for them also.

S0, 1 would say thal this Bill is
welcome becauge it assigns deflnite
duty to the military personnel for the
protection of railways and for safe-
guarding all our cargo, cquipment
and everything. It also gives them
those very privileges which are due
to railway workers. This is good.
Though ostensibly they may be in the
armeq services, practically they will
be in the railway scrvice. It is a
very happy compromise, But 1 would
also say that th, Minister should
bring forward a comprehensive Bill
covering the railways the Navy, as
Shri Raghunath Singh said, the pub-
lic carriers and other wvehicles of
communication also so that {he people
in thagse pinces  which are border
Btates or border districls can give a
good account of themselves and can
be a renl source of strength to the
armeq forces of our country.

ot dlrr w &t ;AT
g, & g it aE T, g, W
W vl et s 5 o
mz ¥ g, faFh @ dwe s
feafs & moem afvem fa | & & T
e ¥ owEr wiet & R ¢ fw
waut @2 gF W w9 de-mfe
arF o & we W ) ATgT & e
oty aveft iy g @ A 31 IR
oeft gt & s fem fw 3w
wY faadr o wgrmar & @l 37 W@
faamr &t ST fear omg, I I
gl & gty ¥ fasgw o ko
9 g9 ¥ #F ez £ 39g § deer
B o7 form & =t o wmaTy Wi wmw
& v wEw g W e wfor @

NOVEMBER 11, 1905

(BMﬁwmms of
Members of the
Armed Forces) Bill

faoret www @Y & A dmad wmg
AT R ant F W ¥ Ayt A
d 92  ar wid @< g o 4f
wr mizdi & 43 gu aiw o A fem
AT AT a1 | g affeatai #  dfe
uvAT mfsqi €1 A w4 & wH (@
Tw (a1 & gro 3ay 9 gfaard & o
W@ &, va & @ # o wrk @ o gl
grawar §1
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@AY @1 va gfaud @ IR
&Y @1 anfed, Sl agt e faa a
ot 77 g¢ &, @R A7 97 9T F away
afmi i forr fmsrr o sqaear &7 AT
Ffze | 34 w1 Fdw owfz Fa
wez fr @, ag @1 s e,
wift ¥ nAwz  wE@ fogfa
# @A &mi & o & fwan g,
FawT v AF fem S awer 1 R
T 39 &1 faga d T w1,
T Grer g

ATEAL aF AT ATEN ATAT 6T, IH 9T
= mIz & guwre ¥ w97 T
ae ¥, & gar wwen a1 fEoam 7
2 THwA W & T T g
¥ w femr fr 9w wafa & #1f W@
ufwrdz T4 ger wc mfaadt w1 fedr
wrfaar & & A RO 99T 0 9
fei wEwrr #, doma, aEAT Wk
demire wifz et sAt 9T SER
grat ¥ et Wt sy A1 fn v
Wt @ft wo g g fe fedt arft
w1 T§ qiW EATC §9X &7 WTE I §
T g

ot fewr ¢x @wg wTA F 9 g,
& 39 ¥ g5U & | f oW
i @ f 0 W fwm &y
T Wil w1 aw sfafady S afgg «



1373 Raitways

[t siwre ame do)

% 419 & & ag ot s ¢ fe
W AFE-FTEr feafy % e, g
W&o e ity 77 afaardt w1 2w
& md, 3T w1 UEHA & I, qw
iwﬁmﬁmwﬁlﬂrﬂi
T I T @ e yvaw am g
& T AT ® e Y ww wwAr
t wiaw ag wrwaw ¢ fe 37 9
widt fgmar w0 & fag e
Ty & o B fenmd W 3fw
WY & Arg

wrAftg aae, ot wwl, 3 -
TATHNE N9 F AT A AN FS 4T E,
X 3% 1 w4 ava g oedLaa-
WNZ T4 A {1 T 347§ 76T & g
Tl F AT v AR 4w E,
F5 fadt v ® S17 dvew faw b
qferm s & e fiedr A fowa
7@ & fr 39 9 %0 9wz 7% ) gom
w1 7A@ nun @ e AT i gl
QITRIYE 7@ A7 §, gafam 96 7
IT AT G AGT g 6T | waT mghag
O AT e gy, A agh 9v
@t 189 ¥ Frow ww, A e ma
T W VAT o, A Ay wrefad
=t g g, a7 maE A e

% qg ) frdzn €T A
fis ¥ gweare feafy ¥ gAqET
wiee sy Tt  dv ¥ Fred ¥ ar fedt
TR afdfrad Ao fedy
X w71 §, 1R & st g,
i w Fe e wifzr w1 gheary
o 3 f ard, 37w eed & T,
afs & ag At fewwT ®T a%

foam &t w1 g@ wefe w1 @ET
wor awr §, oy ofcard & @ R

, 39 &t g gfeer & arfr feg )
gﬁ:ﬁ;ﬂnsﬁﬂﬁ“‘rﬂ“‘
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iwhiftrrt e Fo 'lﬂ"'m'ﬂi'-
wfei w1 & o @) § 1 v

Shrl V. B. Gandhi (Bombay Ce:t-
ral South): M\r Deputy-Speaker, Sir,
I see that tnis Bi'l has been receiy-
ing poreral sugport from all sides of
the Flouse,

Wt grR T eyvg ()
JITE AERE, HU ST § A0

® | e i ey A g

Mr. Depuiy-Speaker: The bell is
being rung. . . Now there is guarum,
Shri Gandhi may continue his speech.

Shii V. B Gandhl: This is as |t
shoud be. It i5 a gimple Bill for 1
it ask< o' us ‘s thut when members
of tv. armed forces are employed .0
assist the rai.way services, these mem-
bers of the srmeg forces should have
the same powers. . . .

Wl gER T wwATm ;o SYmSEey
HEIET, AT ST 6T 9N &) grIw
# morgfer At B

ot gfc fowny wrwrm (groimmane)
o £ Y g€ &

sft fag qa (wfemme) @ owerfaw
w3z g wfgg )
Mr. Deputy-Spraker: There s

quorun.  Shri Ganchi may continu.
his speech. Please go on.

13 hrs.

Shri V. B. Gandhl: As T was saying,
thiz is as it gshould be. It is a simple
Bill. All it askg is that when mem-
berg of the armed forces are sent to
assist the railway services, they should
have the same powers, the same
statug and the same immunities as
members of the railway services have
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[Shri V. B. Gandhi]
In other words, we should sce that
the members of the armed forces fall
within the definition of a ‘railway
servant’ under the Railways Act of
1800,

st gEW T EWTm o ITETA
WRTEd, ATIA § AT oA E o

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
Shri Gandhi.

Shri A. S. Salgal (Janjgir);: On a
point of grder, We in this House have
decided that between 1.00 and 2.30
p.m. quorum shall not be challenged.
So is it in order to raise the point of
quorum now? If you refer to the
proceedings of the House relating to
that, you will see that we have taken
thig decision,

Mr. Depuiy-Speaker: That conven-
lion ig given up.

Shri Hari Vishnu Kamath: He is
talking of ancient history, not modern
history,

Shri V. B. Gandhl: As 1 was saying,
it is only fair that the members of
the armed forces employed in rail-
way service should have parity with
the inember; of the regular railway
service. ‘They should also have the
same protection because without this
protection, it is not possible for them
to handle railway property and to give
instructions. 1t is not unusual for
members of the armed forces to come
to the wssistance of the railway ser-
vices in times of emergency. That is
done all over the world when major
omergencies are to pe faced.

Now, what ig the idea behind asso-
ciating members of the armed forces
with the railway services? It is not
that they only supplement the mem-
bers of the pailway service; It is more
than that. These armed forces are
in @ position to supply cetain skills,
they are in a position to supply a cer-
tain stiffening; they are in a position
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to supply a certain element of dis-
cipline, and above all, they are able
to provid. resourcefullness, which js
of great value in ¢mergency.

Wi §FR T I ERLLEC]

TErET, FTEA AT A )

Mr, Deputy-Speaker: The bell is
being rung-—~Now there is quorum.

Shri V., B. Gandhi; That members
of the armed forces are to assist the
railwuy services is no reflection on the
quality of the railway services. After
all, Shri Indrajit Gupta asked the
other day what was the raison de'tre
of this Bill. The raison de'tre of
this Bill is not that those members of
the armed force; are required to pro-
leel or guard railway property or do
any such thing; for that, we have the
Railway Security Force, But it is
these qualitics I have referred to that
the armed forces are expected lo
supply in an emergency. There are
occasions, there snay arise occasions,
when it will be necessury to assume
exclusively the whole of the working,
management and maintenance of the
railways or a portion of a railway or
a section of it. In such cases, of
course, the Indian Railways Act will
not apply; only the Army Act will
apply. This is all thal the Bill seeks
to achieve.

Shri Priya Gupta: 1 rise to make
a few observalions on this Bill and
1 would solicit the Minister to clarify
the points. First, in the first portion
of the statement of objecls and rea-
sons, it has been mentioned that in an
emergency, occasions may arise when
members of the armed forces have to
be employed to assist the railway ad-
ministration,

off gew W wygng . TIETH
weYeT, g # megfa A A
Mr, Deputy-Speaker: The bel] is

being rung—Now there is quorum.
Shri Priyva Gupta.
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Shri Priya Gupta: What I wanted to
say wag that the first portion of the
Statement of Objecls and Reasons
SOYys:

“The personnel so employed do
nol, however, fall within the defl-
nition of “Railway servants™ under
the India Railways Act, 1890, even
while actually working on Rail-
ways, It is, therefore, pecessary
to confer upon the members of the
Armed Forces so cmploved the
same powers, status and immuni-
ties, and impose upon them the
same liabilities, as are applicable
to Railway servantg under the
Indian Railways Act, 1880."

This ig the first portion. Then, the
latter portion says:

“During the perivd of such as-
sumption the Indian Railways
Act, 1890 should not apply in res-
pect of the Railway or portion or
section of the Railways so taken
over. . . "

Here you say that during the period
of :uch assumption, the Indian Rail-
wayvs Act. 1880 should not apply. But
in the former portion it ig said that
this is to bring them at par. . .

The Deputy Minister in the Minis-
try of Defence (Dr. D, §, Rajum): For
the latter portion, they come under
the Indian Arms Act,

Shri Priya Gupta: Then, I want to
know whether the entire working of
the Railways inculding the works of
the guard, the driver, the Station
master the points-man, the fire-man,
the controller and all other transpor-
tation work will be done by the mili-
tary personnel or there will be rail-
waymey, working in those areag also
which come under the latter potion
of the statement of Objects and Rea-
sons. That ghould be clarified. If the
position is that wherever the military
assumes a section or a portion, or the
entire Railway Zones, there will be
no . railwayman. 1 want to
know the criterlon of rhoosing
such areas., Take, for exemple. Poona.
Poona supplies war production mate-
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rial to Punjab frontier, Assam fron-
tier, West Bengal frontier and Bihar
frontier.  Similayly, there arc some
other war production centres in giffe-
rent parts of [ndia and not o single
railway route will be left byt where
the military and ammunition move-
ment w.ll not be made. So, I want
to know whether the entire 12 lakhs
of railway employees will be replaced
by 12 lakhs of armeq personnel. I
want to know further whethep in the
portions taken over by the military,
ther, will be the ruilwaymen work=
ing in those portions. What I intend
to say is this During the Second
World War, during the period 1942-
45, when the castern portion was tak-
en over by the USA. armed person-
nel, they were running the railwavs
along with the raillwaymen work-
ing as gtation masters, guards, points-
men, fire-men, controllers, DTS,
ATS and so0 on. ] want to know
whether the Minister means thig gort
of arrangement or the entire replace-
ment of these railwaymen.

Secondly, when token over by the
military, 1 want to know, whether
the “General Rules” prescribed by the
authorities in respect of  safety and
the operational rules which come un-
der the Indian Railwayg Act will also
be abolished. Recently, the Acci-
dents Commission had eaid that Safe-
ty Rules must be more strictly ob-
served—it gave certain decisions also
that many guards and drivers, A.S.Ms.
etc. are losing their jobg becauge of
stiffening the safety rules. I wany to
know whether during the period of
assumption of charge by the military
people exclusively, these “General
Rules” and the “safety rules” will
also be abolished. During the emer-
gency .i{ is not proper that something
most essential should be done away
with. These safety rules are the
basic requirements which are to be
followed in the matter of safe running
of the trains.

Thirdly. T want to know whether
wherever the railwavmen ang the
military people will be there, the
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trade union rights, the service condi-
tions and other thingg as given to the
railwaymen by virtue of the service
agreement will remain in tact. Dur-
Ing the Second World War, we have
scen that the trade union rights, the
service conditions, etc. had remained
in tact. The hon. Minister may clari-
fy the actual pogition in respect of
the fate of these things wherever the
military personnel will administer a
portion or take over the entire work-
ing vt the Railways.

Then, there are also the
and Discipline rules,” for Railway-
men. ] want to know wWhat will
happen to them.

What will happen to the public?
Will they get the facilities as they
have been ensured under the TRCA.
rules in the matter of sending and
pringing malerialg from one province
to another and in the safe running
of the trains?

Then, during the Secong World
War, the railwaymen were given 25
per cent allowance of their basic pay
on account of their working on the
war front. During recent Pak. aggre-
ssion, we have all appreciated their
sacrifices and have gtood up in reve=
rence for the deceased railwaymen
who sacrificed their lives in protect-
Ing the motherland in the border
areas of Ferozepur,, Gurdaspur, Jodh-
pur, Amabala ang other places. You
have appreciated their services. [s it
because of the deficiency in the work
of the railwaymen in the matter of
running of {rains that you have
deemed It necessary to assist or to
replace them by the military person-
nel? If so, are you going to glve
these Armed Forces proper training
of transportation which s the funda-
mental pre-requisite from the opera-
tional point of wview?

My submission is that you must
clarify these points. On the one
side, you appreciate the services of
the rallwaymen and on the other side,
It will appear to be a great slur on
the railwaymen that they are incap-
able and inefficient in running the

“Appeal
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Raiiways. 1 request the hon, Mins-
ter to clarily thess points, If the
intention is otherwise, if it is in the
greater interest of the country, I have
no objection in supporting this mea=
sure. These points should pe clarified
befure you proceed with the passing
of this Bull,

1380

Mr. Deputy-Speaker: He should
conclude now.
Shri Priya Gupta: Lastly, I give

my respectful ovation to all the rail-
waymen who have been working
round the clock. We expect the Min-
istry of Defence to give them proper
facilities and to give them the war front
allowance. They should also be pro-
vided with subsidised grain shops for
which they have been crying for s0
long. Rice is being sold at Rs. 2.75 p.
per kilo in north Bihar and Bengal in
estern parts of Bihar gnd in Assam
also. The prices have shot up. The
prices of all the essential commodi-
ties are going up. As for the efficient
Tunning of the trains, coal is requir-
ed, gimilarly, for the efficient work-
ing of the man  fooq is required.
The Prime Minister has been
telling the people U TT @A BT
€Y | g9 &) TA & ;AT A ' @ E
TF T @ET BreT w1 gaTT a8 2 )
Only that will not solve the problem.
My question is: Why ghould the
price shoot up? Have the Govern-
ment thought of controlling the price?
That is my demand. I request the
hon. Minister to clarity the points
that T have made.

dft wo fay wyme : IITEw
o, gzt fawr oo T § TW & SO
?q @ ofge s Qe
E otag aggfe....

s g W wwEw . A
sAEqT ¥ AW § | grSE ¥ woyf
LU
1321
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Mr, Deputy-Speaker: Thig is the
5th or 6th time that the quorum bell
is being rung. I request the members
to keep the quorum.

Now there is quorum. The Hon.
Member mmy continue,
st wo fae  wWgmw : IoTEmm

Al & sy wgar ar fs gt wed
wERT ®1 7 H opw g oa W fe
TR 0¥ 1890 T mTTIE WA wH-
wifdi ®1 ¢ 1 #C gRE qen #gw
® & wgm g g oo faw A ag
g1 o § e wrd el o qft
w37 A oA e owrd erRy
97 g17 &, ¥ Aqd g a8 g e
™a ¥ AW 71 ¥y wmom fe &
o T T e o ad@r S T
gt agm v ag m o W amw
® o2

ug @7 Avm A FwT @ g e
% tm w1 Al wan g, afew ofy-
sma g Aok ¥ @z At feafe werw
@1 af § IEE T gU T OF
wefigfar  fam amn afig & o
I afga fr gardt arde foeeai
® WF oW IAT T AW EA
e s faa  wqec aoddl &
aF gHIC AFE SHRA ¥ o6
FOTET A FAET WEE &1 A1 AE | EEe
warm & M ooy At wgm fx r=E
A ¥ T g §T A%g W oA
Frr arfgn e iwF wFRT &
am A1 wR wT aE )

gwA W94 JIE 4E FEVAR T
zar § f& #1 mma wmw g Faw
g T ¥ fy T A gfaw
@A g Afem w1 aow g fe o
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g I e & fmh ot & Ry

w7 forar wg @1 woTer weer g g

& Wt W & agan fa gart
At ¥ A Ty foyr § 9w gai
gu swer faadt o oz €Y o7 v
& o1 s wnfed 1 g i o owe &
I wiag wEO fw ag ow yndigfer
fom o gx 99 1 2w v oM
W ag 9w dw fam o & woEr
g

™ g vAg d R famw
wadA §ATE |
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Dr. D. §. Raju: Mr. Deputy-Speaker,

of gew wiT wgn@  Jnwe
WEIRT, ¥ sguewi w1 96§, gTIW
# wmgfr i g

Mr. Depuly-Speaker:
being Tung . .

The bell is

Now there is quorum. The Hon.
Minister may begin.

Dr. D. 8. Raju: Almost all the hon.
Members who participated in the dis-
cussion of this Bill have given their
wholchearted support except perhaps
ane or two members who have given
their consent rather unwillingly.

The Bill, in 3 sense, has got two
Clauses. There are two possible con=
tingencics in which armed personnel
might be inducted into the Railway
administration: one is for assistance
only and the other is that some por-
tions of the Raillway lines might be
taken over by the Army au‘horities.
These are the two contingencies. When
the Armed Forces personnel are in-
ducted into the Railways, actually they
do not come under the definition of
‘Railway Servants’. So some difficul-
ties arose: they could not give ins-
tructions or lssue orders or handle
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property. So it hag been found neces-
sary to allow to them the same privi-
leges, status, duties and also liabilities
which are conferred on Railway ser-
vants. That jgwhy Clause 3 has been
put in here; olherwise, it has been
found difficult for these people to
operate and help the Railway adminis-
tration. Clause 4 comes into opera-
tion when g portion of the Railway
lines has been completely taken over
by the Army authorities, in which
case the Armed Forces personnel s0
inducted would not come under the
Railway Act but would come under
the Army Act. These are the two
essential things.

Some hon. Members have raised
the question as to what would happen
to the railway employees who are
already serving in a certain area when
the railway line is taken over by the
armed forces, 1 would submit that
the question of the removal of those
railway cmplovees does not ipso facto
arise at all. They are railway em-
ployees, and they will continue to be
railway employees, but perhaps a few
transfers or such other arrangements
will have to bg made by mutual
consent with the railway authorities;
that is probably what iz going to
happen.

Shri Priya Gupta: To the extent
that the military personnel take over
the strength of the railway servants
will be reduced.

Dr. D. 8. Raju: That is what I am
saying; so, they may have to be
transferred here ang there; afer all,
our whole country iz there; a vast
area iz thers to be catered to by the
railways. So, if it becomes necessary,
they will be transferred here and
there, but only it it becomes neces-
sary to do so.

Shri Priva Gupta: Where are the
posts for them?

Dr. D. 8. Raju: There are other
portiong of the country and there are
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othey railways which arp still there

and where they can serve....
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Shri Priya Gupta: Already there is
a declaration about their being sur-
plus according to Austerity move.

Dr. D, 8. Raju: But I would like
to bring to the notice of hon. Mem-
bers one fact, namely that quite a
number of railway unils which are
called territorial army uniis actually
consigt of railway employees already.
Bo, it is the duty of the Army autho-
rities to employ the railway units
first, that is, the territorial army units
consisting of the railway employees,
ang then only if it becomes necessary
so to do, they can be reinforced by
other Army units.

Shri Priya Gupta: But I, would
like to have one clarification. ...

‘Mr. quuty—Speaku: Order, order,
There cannot be a running commen-
tary on the speech.

Shri Priya Gupla: It is a very im-

portant point. So, kindly permit me
to seck a clarification.

Mr, Deputy-Speaker: He cannot go
on making a running commentary.

Shri Priva Gupta:
ning commentary,
seek one clarification,

It is not a run=
I only want to

Shri Harish Chandra Mathur
(Jalore): The hon. Minister can say
that thepe, woulg not be any retrench-
ment ang dispose of thiz point in one
sentence.

Shri Priva Gupta: When the Army
units take over, will the Army men
and the railwaymepn remain thery to-
gether........

Dr. D. 8. Raju: That is what I have
said. It is only for helping....

Shri Warior (Trichur); The point
is that it must be guaranteed that
there will not be any retrenchment
on the plea that these people are
surplus owing to the fact that the
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ilway line has been taken over by
Army units.

" Dr. D. §. Raju: They are perma-
nent servants of the Railway Minis-
fry or the Railway Administration.
how can there be any retrench-

? There will noy be any re-
renchment.
- Shri Warior: Perhaps the hon.

* Minister does not knoy that there
are ever s many temporary posts
_apg casual post; apart from the per-
" manent posts. So, the fear is that
these badlis will be retrenched.

Dr. D. 8. Raju: These provisions
are only for emergency purposes.
. Shri Warior: We are in an emer-
- gency now. 4
* Shri Priya Gupta: Does it mean
that military personnel will also be
pasted there and the railwaymen who
are working there will also work
there in the areas where the control
is assumed by the Army units?

Dr. D. 8. Raju: Anyway I think
- there will be no retrenchment on
- sccount of it
. Shri Priya Gupta: Thank you.

. Dr. D. . Raju: Hon. Members
paid very handsome tributes to
ilway servants and to the Rail-
{ Administration for their perfor-
- ma during these operations, I

. Wholeheartedly associate myself with
| the tributeg which have been paid.
They have done excellent work, The
that this Bill hag been brought
ard should not be comstrueg to

that thers was any deficicney
ineffectiveness on the part of the
y Administration. That is not
at all. The last experience has
us the lessons. Some territo-
army units were inducted into
of the forward areas, and they
done excellent and very good

But, in future, we mus; be
3 any contingency ang any
. Bigger battles might be
er battles on a vaster
ght be fought where there
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might be greater employment of
Armeg Forces.

Shri Hari Vishnu Kamath: Bigger
battles? Does my hon. friend appre-
hend bigger battles next year?

Dr. D. 8. Rajuz We are not afraid
of them, but we must be prepared for
all these eventualities. Perhaps, hon.
Members do not know thay in some
of the major battles whole cities will
be completely destroyed, ang 8 num-
ber of railway stations and wagons
ete. will be destroyed and ean be
destroyed. ...

Shri Hari Vishnu Kamath: God
forbid. Let my hon. friend noy say
‘will be', but ‘may be’,

Dr. D. 8. Raju: In a major battle
these things are likely to occur.

Shri Hari Vishnu Kamath: He
shoulg say ‘likely to be destroyed”
or ‘may be destroyed’.

Dr. D. 8. Raju: Ion. Members per-
haps do nbt have the experience of
major battles. [ have some experi-
ence of these battles, Civil life will
be completely paralysed. Under such
circumstances it is very difficult for
the Railway Administration to func-
tion, whereas the Army umnils which
are well disciplined and well equip-
ped will be much more fitteq to take
over the functions at that time. That
is the reason why during this emer-
gency this Bill has been brought
forward.

ot gEA wT I T
watEw, ¥ wEen &1 W fw

CEeli L

Mr. Deputy-Speaker: The hon. De-
puty Minister may resume his seat for
a while. The quorum has been chal-

lenged.

The quorum bell is being rung. ..
Now, there is quorum. The hon. De-
puty Minister may now resume lus
speech.
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Dr. D. 8. Raju; Shri Raghunath
Singh, Chairman of the Shipping Board
has raised the point that similar legis-
lation should be brought forward wi.h
regard to commercial shipping. Ac-
tually, under the DIR, commercial
shipping can be taken over and requis-
itioned by the Navy. This has been
done in the recent war also. Two of
the ships had been requisitioned; one
has been derequisitioned, while the
other is still with the Navy. So, that

dors not require any extra legislation
at all,

One hon. Member had raised a simi-
Jar point with regard to road transport,
Under the DIR, road transport also
can be taken owver during an cmer-
gency. So, there is no necessity to
bring forward any additional legisla-
tion for that purpose.

Shri Indrajit Gupla suggested that
there was no necessity for this Bill.
I am afraid that he has not paid suffi-
cient atlention to this Bill. Probably
this did not come in the list of his
priorities, and therefore, he has not
paid enough attention to this Bill. So,
he has said that this Bill is not neces-
sary ot all, and there is nothing much.
either good or bad, in this Bill; so, he
did not either oppose it or wholehear-
tedly support it. A'l the same, this
is a very important Bill......

Shri Harl Vishnu Kamath: He was
neutral,

Dr. D. 8. Raju: When the territorial
army units of the railways are embodi-
ed, they are no longer railway ser-
vants, but they become Army units.
That is a wvery important point to
remember. They automatically be-
come Army units at that time, and so
clause 3 of this Bill would apply to
them. After all, when an em
arises. first of all, it is the territorial
army units which will be employed
first, which are already with the Rail-
way Administration, and then only
the other army units which are train-
ed for this purpese will be inducted
into this.
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Shri Indrajit Gupta had also raised
the point that there was already
sion in this regard in section 71-C (4)
of the indian Railways Act, and, there-
fore, there was no necessity for the
application ur exemption of the pro-
visions of Chapter VI-A., Actually,
section 71-C (4) rclates to the ques-
tion of hours of work, hours of rest,
overtime, periodical rest etc. The
present provisions, that is, the provi-
sions in this Bill will apply only in
emergency, such as when bridges are
broken or other unforeseen circums-
tances occur, when accidents can hap-
pen and so on. But actually, even
there, they ar, entitled to overtime
allowances and some other conces-
sions. But under the Army Act they
are not entitled for such overtime
allowances. So, this is also necessary,
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Shri Priya Gupta: Army persormel
may not get it. But the railway peo-
ple who are working therg should
get these things as conferred on them
under the Act.

Dr. D. 8. Raju: The railway ser-
vantg are railway servants, and they
are entitled to all the benefits under
the Railway Act.

Shri Priya Guopta: 1 am not refer-
ring to the military personnel, but
to the personnel of the railwnys who
may be working there. They should
be allowed to enjoy the benefits of
overtime allowances and all those
other rights.

Dr. D. 8. Raju: If they come under
the Army Act, they are noi entitled
to all those things. But so long a3
they are railway servants, they are
entitled to these benefits, and that is
very clear.

Shri Priya Gupta: The Army Act
will apply to the military officials
and the Rallway Act to the railway-
men working in the area. That is
what vou mean.

Or. D. 5. Raju: Yes, that is right.
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1 have tried to answer the points
raised by hon, Members. 1 move.

Mr. Deputy-Speaker:
is:

The gquestion

“That the Bill to make certain
provisions relating to the employ-
ment of members uf the Armed
Forces of the Uniorf in the work-
ing and management of railways
be taken into consideration”

The motion was adopted.
Mr. Deputy-Speaker: The question
is: L
“Thay Clauses 2 and 3 stand
part of the Bill."
The motion was adopted.

Clauses 2 ang 3 were added to the
Bill.

Cluuse 4 was added to the Bill

Shrl Harl Vishnu Kamath: When
Members stang up, please look up
before you put the Clause. They may
be allowed to speak on the Clause.
He stood up to speak on the Clause.

Shri Priya Gupta: 1 wanted to say
something.

Shri Hari Vishnu Kamath:
not lift your eyeg at all

Mr. Deputy-Speaker: There was no
amendment.

Bhri Harl Vishon Kamath: That is
no reason.

Amendment made:

You did

Page 3,—
after line 29, add—
Repeal “5(1) 'The Railways

and saving. (Employment of Members
of the Armed Forces) Or-

dinance, 1065 is  hereby
repealed.
(2) Notwithstanding such re-

peal, anything done or any mction
taken under the said Ordinance
shall be jeemed {o have been done
or taken under thig Act as if this

1711 (Ai) LSD—$§
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Act had commenced on the 20th
day of September 1985" (2).
(Dr D. S. Raju).

Mr. Depaty-Speaker: The question
s

“That new clause 5 gtand part of
the Bill"

The motion was adopted.
New Clause 5 war added to the Bill.

Chause 1.— (Short title, extent and

commencement.)
Amendment made:
Page 1,—
omit lines 6 and 7. (1).
(Dr. D. §. Raju).

Mr. Depuiy-Bpeak The questi
is:

“Thay Clause 1, a3 amended,
stand part of the Bill."

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The Enacting Formulg and the
were added to the Bill
Dr. D. B. Baju: [ beg to move:
“That the Bill, as amended,
pasged.”

Mr. Depuiy-Bpeaker: Motion
d.

Title

be
moy-

“That the Bill, as amended, be
passed.”

Bhri Priya Gupta: From what the
Minister has stated, 1 understand that
though the military will be adminis-
tering the railways for certain pur-
poses, the technical or working side
of it will be left to the railways, that
the safety rules, protection of service
conditions, the privi.eges conferred
on railwaymen ete, wiil remain. |
hope the mssurance given on the floor
of the House by the hon Minister
will be communicated to the RallwaY
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Ministry for its proper implementa-

tion.

There is a very important question,
whether the public will be allowed
to travel in the sectiong administered
by the military and whether they
will be allowed to book merchandise
for consumption in the country be-
cause there are some pirts which do
oot produce goods ang have tp get
them from other parts.

Thirdly, I would again repeat the
demand for war front allowanceg to
be given to the railwaymen working
in those areas and subsidised grain
shops which is a pre-requisite for the
railwaymen to run their families be-
cause grains are not aveilable even
at Rs. 275 per Kg. This should be
ensured to them ay was done earlier.

1 request the Minister to communi-
cate this to the Ministry of Railways
and the Ministry of Food to arrange
for thege things.

Dr. D. 8. Raju: This is a national
emergency and I think the defence
of the country has got to recelve
prior attention. Consistent with
that, all the proposals which are made
will, of course, be glven dup consi-
deration. These things will be con-
veyed to the Ministry of Railways
and if any rules are to be framed,
they will do so. All these things
will be given gympathetic considera-
tion.

Shri Priya Gupta: We are grateful
to the Minister for his assurance that
the service conditions will be kept

P Mr. Depuly-Speaker: The question
s:

~ “That the Bill, as amended, be
passed.”

The motlon way adopted.

NOVEMBER 11, 1063
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13.-_“ hrs, )
INDUSTRIAL DISPUTES
MENT) BILL
Tho Deputy Minister in the Mints-
try of Labour and Employment (Shri
R K Malviya): 1 beg to move:

“That the Bill further to amend
the Industrial Disputes Act, 1847,
as passed by Rajya Sabha, be
taken into consideration.”

This is a simple Bill o amend the
Industrial Disputes Act of 1047, The
proposals for amendmernt of the Act
were considered by the Twenty-first

session of the Standing Labour Com-
mittee, a national triparlite body,
which met in New Delhi on 27th Dec-
ember, 1863. The Committec recom-
mended certain proposals for amend-
ment of the Industrial Disputes Act.
The Bill now presented before the
House seeks to give effect to the re-
commendations of the Standing Lab-
our Committee and a few other pro-
posals.

st gew W wguw (¥Are)
Jorenm wEEd, @t wdtem faw dw
S RE e gt ¥ ity afr
[

Mr. Depaty-Speaker: The bell is
being rung....Now there is quorum.

Shri B K. ﬁairl:rl Under mhon
2(a) of the Industrial Disputes Act
industrial disputes in respect of Indian
Airlines Corporation and Air India
Corporation, which have been estab-
lished under the Air Corporations Act
1953, fall in the State sphere. The
functions of the two Corporations are
to provide safe efficlent, adequate,
economical and properly co-ordinated
air transport services, whether inter-
nal or internationa'’. and to develop
these services to the best advantage.
In order to simplity the existing pro-
cedure for handling disputes in res-
pect of these Corporations, it is con-
#ldered necessary to bring them with-
in the jurisdiction of the Central

(AMEND-
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sphere as in the case of some cor-
porations of all-India importance e.g.,
the Agriculture Refinance Corporation
and the Deposit Insurance Corpora-
tion. This will obviale the necessity
ol handling labuur relations in the
various branches of the Air Corpora-
tions by different State Governments
individually and the need for prlor
consultation with the Statc Govern-
ments for referring such disputes to
a national tribunal. Such an arrange-
ment will also have (he avantage of
ensuring  expeditious, co-ordinated
and uniform action by the Central
Government in handling disputes, The
State Gover were consulied in
the matter and almost all of them
agreed to the proposal.

Bections 2(p) and 12(3) of the Act
stipulate, among others, that a copy of
the settlement agreement or the memo-
randum of settlement should be for-
warded to the appropriate government,
It is proposed that instead of sending
a copy to the appropriate government
and also to other officers subordinate
to it, the copy need be sent only to the
officer authorised in this behalf,

In construing the scope of ‘industrial
dispute’, courts have taken the view
that a dispute between an employer
and an individual workman cannot be
an Industrial dispute but it may be-
oome one if it is taken up by a union
or & number of workmen making a
common cause with the aggrieved in-
dividual workman. Cases of indivi-
dual dismissals and discharges cannot,
therefore, be taken up for conciliation
or arbitration, or referred to adjudica-
tion, under the Industrial Disputes Act,
unless they are sponsored by a unlon
or a substantial number of workmen.
There has been a demand that the
machinery under that Act should be
made available in such cases. ‘The
standing labour committee, in its 21st
session, also recommended an amend-
ment to the Act go as to make the
machinery under it available in such
cases. It is proposed to make such a
provision in the Act.
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&cumtﬂ: of the Act provides that
a worker who has completed not less
than one year of continuous scrvice, on
being laig off, is entitled to receive
compensation uplo & muaximum period
of 45 days during the course of any
twelve months, Where, however, the
period of lay-off after the expiry of
the first 47 days comprises continuous
periods of one week or more, the
woikman is to be paid compensation
for all the days comprised in cvery
such subsequent period of lay-off un-
less there is an agrecment to the con-
trary between the workman and the
employer. This provision is open to
abuse inasmuch as u workman can be
denied lay-off compensation by being
made to work for some days in each
week after the first 45 days’ lay-off. It
is now propused to amend section 25C
of the Act so ag to provide for the
payment of lay-off compensation for
all the days of lay-off after the first
45 days whether the period Is conti-
nuous for a weck or not, The stand-
ing labour committee has also agreed
to the proposal.

Section 29 of the Act provides for
imposition of a penalty for breach of a
setilement or an award, which may be
imprisonment for a term which may
extend to six months, or fine, or both.
This seclion does not, however, pro-
vide for enhanced penalty in the event
of continued breach of sctilement or
awards. As a resull, some unscrupu-
lous employers are able Lo successfully
thwart the implementation of settle-
ments or awards, even after conviction,
by paying a fine once, which may be
far less than what the obligation would
otherwise entail. Consequently, the
workmen are unable to get the benefits
of the settlement of award although
the employer might have been conviet-
ed for the breach, Thus, the absence
of provisions of deterrent penalties for
continued breach of settlements snd
awardy is acting as an impediment in
the way of implementation of settle-
ments and awards. It is therefore,
proposed to provide for the imposition
of suitable punishment In case of =
continuing breach of a settlement or
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an award after conviction for the first
breach, This has  also been recom-
mended by the 21st session of the
standing labour committee. With
these remarks, Sir, I commend the Bill
for consideration of the House.

Mr. Deputy-Speaker: Motion mov-
od:

“That the Bill further to amend
the Industrial Disputes Act, 1047,
as passed by Rajya Sabha, be
taken into consideration.”

The time allotted for this Bill is three
hours.

Shri Indrajit
South West):
Bill,

Gupta: (Calcutia
This is rather a mixed

Shri Harl Vishnn Kamath (Hoshan-
gabad): Mixed grill?

Shri Indrajit Gupta: It is a mixed
gri.l of course. It contains both good
and bad in it rather more bad than
good, 1 am afraid. One reason for
this is that the Labour Ministry has
always followed g policy of making a
sort of ad hoc and piecemeal amend-
ments to the Industrial Disputes Act
instead of any comprehensive amend-
ment in the light of the discussions
which take place from time to time in
the tripartite conference and tripartite
standing committees. Therelore, from
time to time they come forward wi'h
minor amendments relating to a certain
particular section or part of the sec-
tion which leaves many other prob-
lems undecided and creates sometimes
new complications and  problems.
What is there good in this which could
be supported straightway? First of
all, there is an amendment to section
2, which 1 certainly welcome, which
has extended the coverage of this Act
to the employees of the Indian Airlines
and the Air India Corporation. But
here ngain they have gone one inch
forward and then stopped. 1 would
like to ask them, if the object of this
Act is to bring about harmony and
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industrial peace in as wide an area as
possible, why are they not a little more
bold in the coverage that is proposed
under this Bill? For example there
are  so many types of emp-
loyees who are excluded from
coverage under this Act on the techni-
cal ground that they are not workmen.
I can give one or two examples. There
are the employees of hospitals, Here
is a case where it is particularly ne-
cessary to take steps to see that any
genuine grievances that might be
there are speedily remedied and that
no kind of dislocation takes place.
Nobody wunts dislocation in a hos-
pital; nobody can say that because it
is a hospital therefore the employees
there may not have any genuine
grievances. Certainly they may have
and certainly it some machinery is
available to them for peaceful settle-
ment of those dispules, it is very much
to the interests of everybody, includ-
ing the public. But strangely enough,
this particular category of employees
are excluded from the aplication of
this Act on the ground that they do
not come within the existing defini-
tion of workmen under this Act.
Therefore, what are we left with? Hos-
pital employees in the country have
a genuine grievance, but they could
not find a remedy under the proce-
dure of conciliation, arbitration or
adjudication under this Act. Therefore,
with all the goodwill in the world,
you cannot prevent every now and
then some dislocation or some
strike or some stoppage of work taking
place in hospitals, That is most un-
desirable. But there is no remedy left
open to them. Here when they decide
that section 2 should be amended, why
do they put in only the Air India and
the Indian Airlines Corporations, I
cannot understand. They know very
well; they know the history of these
disputes in the hospitals, In the edu-
cational institutions, there are those
emplovees of the universities, teach-
crz and so on, and other emplovees
also. The same position exists there.
They may have some genuine demands
and grievances, why should the
machinery of this Act not be available



1397 Industrial

to them also, 5o that there can be a
speedy and expeditious and peaceful
seltiement of these disputes, instead of
driving them to u point where they
may resort to some sort of direct ac-
tion. So, while I welcome this amend-
ment, as far as il goes, to section 2, it
is really very shortsighted and wery
incomplete. | hope the Minister will
come forward in the not too distant
future with a ‘'more comprchensive
amendment to section 2 which will
also involve, of course, changing or
modifying the definition of workman
under this Act so that these other
sectiong could also be brought within
its ambit.

4 hrs.

Then there is the insertion of a new
section—section 2A—which I also wel-
come and support as far as jt goes. As
a matter of fact, if my memory does
not fail me, severa] years ago this posi-
tion did exist, which has been restored
now by the insertion of this  section,
namely, that an individual workman,
even if he is not represented by a trade
union or even if his case is not taken
up by a number of other workmen
acting collectively, he was in g position
to agitate his individual case before a
machinery of conciliation and adjudi-
cation. But subsequently, at a certain
stage—] have forgotten the exact
date—that position was removed from
the legislation. It has now been partial-
ly restored, 1 welcome il, because this
i« really & recognition of the fact that
in our country, a very, very large
number of workmen are still unorga-
nised, They do not belong to any
union, This may be a sad commentary
on the state of the trade union move-
ment, but there is no point in not
facing the realities; and despite all the
claims of membership that are mede
hy the various trade union Qrganisa-
tinne, T am sorry to say that perhaps
almosg 50 per cent of all the wrkers
in this country are probably unorgani-
sed even today. Even in an organisa-
tion like the All-India Railwaymen's
Federation, the membership which it
claims officially,—I think Shri Priya
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Gupta will correct me if I am wrong—
even its claimeg membership, is not
even half of the total number of rail-
way workers. So, it wos only natural
that = workman who is wrongfully
discharged or feelsg he is wrongfully
discharged or dismissed or retrench-
ed or his services have been termin: ' -
ed, when he has no union tn» go to or

* there is no union which represents

him, or e does not feel like being re-
persetend by any union, should
nevetheless not be deprived of the
natural justice which jg provided to
him now by this amendment and
which enables him to take his case
up to a conciliator or to an aedjudi-
cator. So, I welcome tig certainly,
but herc too, I must say that that
same mentality of going so far and
no further has also dominated this
new section 2A.

When jt is conceded here that the
individual workman should be given
this facility and right, why is it again
curbed and circumseribed and is only
restricted to cases of discharge, dismis-
sal, retrenchment and termination of
services? It is good as far as it goes,
but what about g case where the smp-
loyer wrongfully suspends somebody
or, let us say, demotes him, or in some
other way, adversely affects his con-
ditions of gervice even short of dis-
missal or retrenchment? As we know
in this country, the state of industrial
relations is such even now that a huge
number of instances of deliberate
victimisation of workers takes place
all the time. There ure a large body
of employers in this country who have
nol reconciled themselves yel to  the
very existence of the trade union
movement and whose one concern for
24 hours of the day is how {0 break a
union. how to disrupt a union, how to
intimidate the leading workers of @
union, how to create division inside tho
union, gnd for that purpoese, all man-
ner of harassment and victimisation
also Roes on, which may come in the
form of suspension; sometimes indefi-
nite suspension and somelimes the pen-
ple are domoted. Sometimes, various
other forms of harassmeny of this type
take place. Smetimes, they are
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transferred arbitrarily from one place
to another, so that the office bearer of
a uniwn cap no longer function nor-
maliy. This goes on in the railways
the whole time; they are transierred
from  onc piace 1o another place 500
miles away, '

Sv, the point is that, here, 1 feel that
this scetion should be eniarged to
ruver not only discharge, dismissal, re-
trenchiment and termination of ser-
vices, but also the ceses of viclimisa-
tion, those cascs of alleged victimiga-
tion which can be established as un-
fair labour practice as motivated solely
by the desire to penalise a worker or
intimidate a worker. Such cases ghould
also be covered hy this section, because
we must remember one thing, namely,
whep an individual worker feels he has
been wronged, and wants to take ud-
vaniage of this machinery—of course
in the eyes of the law he js put on the
same footing now as a worker who
comes through a union—in actual
practictice, we find and We will find,
1 um guite sure, the machinery being
what it is, that the cases of these in-
dividual workman are likely to be
neglected. They will remain there,
lying there for months and weeks to-
gether und  nobody bothers about
them; wheareas, if a union or some
other body of workmen represents
that worker's case, they are likely 1o
be able to get a much better hearing.
The individual workman's cuse is lia-
ble to go by default, and in respect
of these conciliation officers, labour
officers and s0 on with whom we ge-
nerully have to deal in all our Siates,
already we find that cases are lying
there in the filleg for weeks and
months together. But where it be-
comes a question of choosing belween
the case of an individual worker and
w case brought by a union, there is
every danger and likelihood of those
individual cases lying buried under
the fileg for 8 long time to come.
Therefore, the Ministry should also
consider the question of sirengthen-
ing the muchinery of conciliation and
adjudication, The conciliation officers
themselves tel] us sometimes: in some
cases they complain that they are
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hopelessly under-staffed; they say
they cannot cope  with  the

huge number of cases that come up
to them; the State Labour Departments
also complain about it; in some cases
I think these complaints are justified
and in some cases they may not be,
but this machinery must be strength-
ened by the appointment of more con=
ciliation officers, industrial courts,
tribunals and so on and enough re-
sources should be put at the disposal
of these podies to deal with the cases.
Although some benefit is being con-
ferred here, through this section, on
individual workers, in actua] practice,
the workers may find that these cases
are not taken up for months and years
together.

Then, in regard to the amendment to
section 20 of the Act, my support to it
can only be a mixed one,  because
something is given with one hand and
then taken Bway with the other. What
is glven with the first hand, I support
It is nothing revolutionary; it simply
says that if an employer continues to
commit breach of the provisions of the
Act, then for each continuing breach,
he will be fined Rs. 200 for every day
during which the breach continues.
It is very good; up to now the penalty
which was there in the Act was abso-
lutely ridiculous and no employer
ever bothered about it. So, this penalty,
for a continuing breach, of Rs. 200 as
fine for every day Is certainly a good
thing and it would act as some form
of a deterrent, but what is given by
onc hand is taken away with the other
in the concluding clause of the Bill
which says, “Rs, 200 for every day
during which the breach continues
after the conviction for the first.” That
means for the origimal sin of commit-
ting the first breach, he must have
been prosecuted and convieted, and
only after he has been convicted,
thereafter, for any subsequent breach,
he will be fined Rs. 200 per day. That
means, the pre-condition of this con-
jinuing penalty is that he should at
least for the first breach have been
prosecuted and convicted. Who can
prosecute ang convict the employer?
The proseczution can only pe lannched,



1401 Industrial KARTIEA 20,

under this Act for any breach,
by the Government itself.
The workmen who are the sufferers
cannot suo moto of their own accord
slart any kind of case against their
vmployer. Only the government on
ils gwn initiative can prosecute., But
our experience shows that such prose-
cutions are few and far between The
lubour departments are mosy reluctant
ever to launch prosecutions. Therefore
this pharse “afier the conviction for
the first™ would nullify to g great
extent the benefit which is sought to
be given here.

I am opposed to the provision seek-
ing to substitule a new seciion for
section 25 'C' “Right of workmen laid
off for compensation.” 1 know in-
centives are supposed to-be given to
workery for production and so on. But
here a direct incentive is being given
to the employer 1o use any king of
dubious method in order to cumpel &
\'é!orker by hook or crook to enter into
ap agreement with the employer to
the effect that, “if T am kid off by
you, you bave to pay me compensa-
tion only for 45 days: from the
46th day onwards, you mneed not
pay me any compensation, even if
you keep me laid off for another six
months”. This is the meaning of the
second par: which says, “if there is an
agreement to that effect between the
workman and the employer, np such
compensation shall be  payable after
the expiry of the first 48 days. In our
country in 80 many industries, we
find—the minister who is connected
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offered to the employer here.

In our country unemployment jg om
a prolific scale and there is no worse
fate in sociely for 8 man with a family
than to be unemployed. It is better
to cummit suicide. Suppose an un-
employed man is offered g job in &
factory. The employer says, "I will
five you the job as a temporary or
badli worker; but first you must sign
this agreement. Otherwise, you would
not get the job Willy-nilly he will
sign 1t to get some means of livelihood
for a few doys, And he will
sign mway his right of compensation
for lay-off beyond 45 days. This is a
very dangerous clause which should be
deleted,

In the same section, there is  this
provision that “any compensation pald
to the workman for having been laid
off during the preceding twelve
months may be set off against the com-
pensation payable for retrenchment.”
That is {o say, if I have been laid off
for a period of 45 days and after that
the employer says he Is going to re-
trench me, the statutory compensation
which is payable to me will be made
minus the amount that has been paid
to me already as lay-off compensation.
This is in my opinlop a most iniquilm'u
provision. ~Retrenchment compensa-
tion is paid for the purpose of that man
being able to rehabilitate himself
after he ig retrenched. Fe may stort
a pan or biri shop to keep himself
plive: whereas compensation for lay-
oft—50 per cent of the total wages—
is paid to him for the actual days that
he has been refused employment by

with the mining industry also kr
that there are numerous sections of
backward workers who are illiletrate.
Even now when receive  their
monthly wages, they cannot sign their
names on the receipts. they merely put
their thumb impressions. This is hap-
pening in the plantations, jute mills
and mining areas. It is very easy for
the employer by subterfuge and deceit
to force¢ a workman to sign some state-
ment which will amount to his saying.
“it 1 am lald off, beyond 45 days, you
néed not pay me compensation after
the &5th day”. This Is the incentive

the ployer. Wherever he may be
living, he has to go to the closed fac-
tory every day dnd sign his attend-
ance there. Otherwlse, he {s not pald
lay-off compensation. Now It s sald
here that after 1 am retrenched alto-
gether, the money that I got during
the lay-off period will also be deduct-
ed from my retrenchment compensa-
tion. This Is a niggardly, miserly
outlook and thig provision should also
be deleted.

A word sbout the badli worker, The
Bill says, any badlf worker who has
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completed one year's employment, will
be entitled to lay-off compensation.
My expericnce of 25 years in  the
jute industry is, no badli worker will
#ver complete one year. It is defined
in another place that any badli worker
who has put in 240 days work in a
calendar year ig considered to have
put in one year's work. I have ap-
peared before many jute industrial tri-
bunals and I was a member of the
wage board. I have found that hardly
6 to 10 per cent of the registered
badliwalas are ever permitied by the
management to complete 240 days'
work in a calendar year and they are
never allowed to become permanent
in that sense of the term. So, this
clause will defeat its own purpose.
What should be there is that any re-
gistered badli worker whose name
is maintained on the rolls of the com-
pany for a full year should be paid
compensation if he is at any time laid
off. It should be enough if his name
has been carried in the rolls for one
year, even though he might have
worked only intermittently. In that
case, he must be eligible to get this
compensation.

Sir, this 1s g small Bill, but 1 am
afraid it has gol so many points in it
which are complicated. [ would re-
quest the ministry to give a little
thought to this matter and not keep
resorting to this sort of piecemeal
amendments every now and then. If
a fresh problem is created after two
months, they will again bring in a lit-
1le bit of amendment, not one inch
further. Therefore, there {is very
limited beneflt registered*in this Bill
to the workmen and T would request
the minister to accept at least the
amendments which we have tabled.

St gew WX wgEw o IOes
wET, A srAvar T oAV R0
GECIER LG
Mr. Depuly Speaker: The bell is

being rung—now there is  quorum.
Shri Vidyalankar.
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Shri A. N. Vidyalankar (Hoshiar-

pur): Sir, 1 wholeheartedly welcome
this Bill, which was long overdue and
on which uall the trade union workers
and employees in general had been
ingisting. I think the minister has
tried to meet most of the points that
the workers had been raising. Al-
though the industrial dispute machi-
nery had really come to the assist-
ance of the workers, it has also
created undesirable spirit of litiga-
tion. I deeply feel that our policy
with regard to dclermination and
settlement of disputes should be well
deflned and dynamic one and the
government should act with determi-
nation.

At present, we have just set up
the machinery for adjudication. Most-
ly cases go for adjudication. Concilia-
tion is of course attempted, but con-
cilmtion in importan{ caseg and in
bigger organisations is mostly un-
successful and cases have to be
referred for adjudication. A long
time is taken in decisions and the
workers and employers have to wait
for months with the result that the
atmosphere in the industry is never
peaceful. Therefore, 1 think, the
Government should think in a deter-
mined way and should formulate a
definite policy as to how to deal with
most of the disputes and had to get
their number reduced.

80 far as this mochinery is con-
cerned. no big effort is made to make
it efficient. Al] the cases must be
decided expeditiously, and whatever
decisions were taken they should be
implemented thoroughly and pro-
mptly. We know of a number of
cases where the disputes had been
settled by courts and tribunals but
decisionyg take pretty long to be im-
plemented. I am glad that the Minis-
ter has brought in a provision here
providing for  deterring  penalties
where the awards were not imple-
mented, where the settlements were
not properly executed in all such
cases peral clauses have been intro-
duced and the employer concerned
will be punished For continuing the
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a continuing penalty has been pro-
vided for.

St N WY WA ;. I
wEEE, §TIN F worifa A €

Mr. Deputy-Speaker: The hon.
Member may resume his seat. Quorum
has again been challenged. The Bell
is being rung.

Now there is quorum. The hon.
Member, Shri Vidyalankar, may
continue his speech,

Bhri A, N. Vidyalankar: Sir, 1 was
referring to the methods of dealing
with cases of dispute and I was saying
that the Government should have a
determined and dynamic policy for
settlement of disputes.

We have been talking and listen-
ing about the joint machinery for
settlement of disputes. Just now my
hon. friend, Shri Indrajit Gupta, was
referring to certain class of emplo-
yees, the employees in the hospitals,
in the educational institutions, in gov-
ernment service and other services.
1 quite agree that there also it is quite
patural that the disputes would
occure and there also some suitable
machinery to settle those disputes was
necessary. Why is it that the joint
machinery about which, we have
been listening and discussing for so
long, has not been set up in all these
institutions? That means the whole
scheme of introducing the joint
machinery for settlement of disputes
is not yet complete. I think the
Government should expedite this
matter because quite a large number
of workers are working in these ins-
titutions. ‘These institutions are
important. That iz why they have
been excluded from the Industrial
Disputes Act. Because they are
important, because their services are
important—for instance, the hospitals
and educational institutions—we should
see that no disputes were allowed to
drag on and just kept pending deci-
sion. We have not set up any machi-
nery, we have not provided for any
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other method, for settling those dis-
putes. Therefore, il is very necessary
that the Government should complete
the scheme of joint machinery and
some machinery should be set up so
that the disputes in these institutions
might also be settled. I quite agree
that the Industnal Dispules Act, as it
stands at present cannot be applied to
the hospitals or educational institutions
or to the teachers and others. That is
why I say thaet the joint machinery or
some other efficient machinery should
be provided for

At present more than 50 per cent
of the workers are not members of any
trade unions, My friend, Shri Gupta
was also referring to that. What is
the reason? I had occasion to ask the
workers th Ives, I had di ions
with them, and the reason given by
most of them was that because most
of the trade union organisations dab-
bled in politics they did not come in
these trade unions. [ think, it is for
us, the trade unlonists, to find out
ways and means to create an atmos-
phere so that most of the workers
would be able to join the trade union
organisations. That Is how the trade
union movement can be properly
strengthened,

1 welcome the provision so far os
individua] workers are concerned. In
cases of dismissal, retrenchment or
discharge, the hon. Minister has
kindly provided for reference of their
disputes. In the cases of suspension,
in cases of demotion elc., some method
should be provided for. The spirit
behind should be, in all matters where
collective needs and collective deci-
sions were necessary, such gquestions
couid not be taken up on individual
level. An Individual cannot place any
demands that concerned the whole
class of workers. If he was not a
member of any trade union or no trade
union had not taken up his case, then
he could raise any dispute only in
such matters where his Individual
person ls concerned. T quite ugrec
with that. But there are other
matters spart from discharge, dismis-
sal or retrenchment In which an indi-
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vidual is deeply concerned. For inst-
ance, the increment of a person might
have been stopped or the promotion
dug to wp individual worker might
have been refused. These are per-
sonal matters strictly. But these are
also very important matters where a
person's well being  was  involved.
Therefore, in such cases alsp an indi-
vidual should be allowed to ralse a
dispute and secure satisfaction. I
think the provision In the Bill shoula
be so drafted that in regard to all such
matters where the conditions of ser-
vice of an individual were altered in
any manner or when he was deprived
of personal benefit earlier due to him,
he should be sllowed to raise a dis-
pute and he should be allowed to get
some kind of satisfaction and some
kind of relief

Then, so far as the penalty clanse
is concerned, I quite welcome this
clause. I agree with this provision
But here also, these words “after the
conviction for the first” should be
omilted; because; ip a case where the
award ig not properly implemented,
from the very day when the award
was given, the worker was entitled for
relief, Rather, 1 would wish that
because he had not been paid—some-
thing was to be given to him and he
had not been denied the same—some
part at least out of two hunderd
rupecs, should be given to the worker,
to compensate him for his suffering.
He has suffered, in many ways be-
cause he has been purchasing provi-
sions from his shop-keeper on loan
or otherwise; he had to pay often a
higher price for that, Therefore he is
entitled to some kind of compensation.
So, out of this two hundred rupees,
he should be paid some portion of it
It should also be provided that from
the day the award was given, from
the day when he was entitled to get
relief, he should be entitled to get
reliet from that wery date. Some
such provision is very necessary.

And lastly, a word apout the pro-
posed new sectjon 23C and the pro-
viso contalning the words “if “thefe
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is an agreement to that effect”. As
regards this gquestion of agreement,
my hon, friend Shri Indrajit Gupta
has also referred to it, and those who
are working in the trade unions know
how agreements are secured and how
the employers get things in writing.
They jus. get their signatures on
blank paper and keep the same on
record. Whenever required, they
wrote something on the blank paper
and presented the worker with a fait
accompli saying “vou had signed the
agreement”. The worker required
some kind of protection against that
kind of thing. Therefore, in regard
to these so called agreements, some
one, a labour officer or someboay,
who should see whether this kind of
agreement was genuine or permissi-
ble or not, whether it was in the
interests of both parties or now
There should be some security
against these bogus agreements. Such
agreements are forced from the
workerg because of their weak posi-
tion. This clause should be improved.

1 welcome the Bill and thank the
hon. Minister for bringing forward
this Bill which, as I have stated, was
long overdue.

Shri Banga (Chittoor): Mr, Deputy-
Speaker, I am generally in agree-
ment with this Bill, and I am glad
my hon. friend Shri Vidyalankar has
mrade a very constructive suggestion
to improve upon the position that has
been taken up by Shri Indrajit
Gupta, that whenever employers ob-
tain these agreementg in writing from
these employees saying that they are
satisfled with whatever the emplover
has offered to give to them after they
are laid off for forty-flve days and
therefore their other claims need not
be considered thereafter, it is best to
ensure the presence of a labour wel-
fare officer or some responsible officer
in order to guard against the possibility
of these poor workers, especially un-
organised' workers, from being de-
celved or misled by some of the bad
or unscrupulous employers.
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I am very glad that this Bill at long
last recognises the need for pro=
tection of all those workers who are
unorganised till mow, Shri Indrajit
Gupta and his party who have been
taking much interest in labour organi-
sation are frank enough to admit that
neorly fifty per sent of the industrial
workers gre yet unorganised Into
trade unions. These people need
protection. Government have realls-
ed it at long last and bave brought
forward this Bill. There I welcome
this Bill which secks to protect these
people.

Secondly, I am anxious to see that
retrenchment ought not to be con-
fused with being laid off. And there-
fore, whatever compensation a worker
is entitled to get whenever he is
retrenched either in continuation of
being laid off or without it should not
in any way be inilerfered with and be
reduced by whatever a worker is en-
titled to be paid for being laid off
against those days.

oY gew O ey . IR
wgiEw, ¥ sraeqr STAE § 0 gl

T a% AT I R AT gEE A
worgfr gt g

Mr, Depoty-§peaker: The gquorum
bell is being rung—Now there is quo-
Tum,

This is the eleventh time tha: quo-
rum has been raised. Hon. Members
will please consider what the coun-
try will think of us. The quorum
should be maintained.

Prof. Ranga masy now continue.

Shri Ranga: It is noi necessary to
think of giving any kind of incentives
1o the employers. They have enough
of incentives, and if Government real-
ly is keen on giving some incentive
to the employers the best way to do
it is by reducing the tax burdens on
them, instead of trying to give these
incentives to them at the cost of the
workers.

1 am particularly happy that any
dispule thpt a worker may come to

KARTIKA 20, 1887 (s_d’() Disputes (Amdt.) 141-
' Biil

have with his employer in regard to
all these items namely, his dismissal
or relrenchment or his services being
terminated, would be treated as an
industrial dispute, But then, this
would become really ineffective until
and unless the conciliation machinery,
as has buen suggested, is properly
strengthened. As it s now, they do
not have sufficient number of pesson-
nel in this conciliatlon machinery, so
much so that individual complaints
are likely to be ignored. So | would
like to press upon the Government
the need for strengthening this machi.-
nery if they really are keen on sceing
to it that the benefit of this new pro-
vision is given to these individual
unorganised workers. Ang I sincere-
ly hope that Governmen! will try and
take sufficient steps in order to see that
these individual workers, when they
do not belong to any union at all and
when they begin to make these com-
plaints, are given as much atlention
and are shown as much sympathy as
others who are being sponsored by the
trade ynions. If they do so, then it
would be possible in this country
really to effect labour welfare for all
thoge large numbers of people who for
some reason or the other are unwil-
ling and unable to join any union. It
is very well-known that there iy too
much competition between rival
unions here jn our country sponsored
by political parties and quite a large
number of workers would not like to
belong to any political party and, at
the same time, would like to look af-
ter themselves and would like to
render their service to the nation by
working in their respective factories.
All these people need the considera-
tion and cvmpathy of Government.
S0, I am glad this Bill has been
brought forward by the Government
and I siacerely hope that the Govern-
ment as well as the employers will
try and help these unorganised work-
ers apd sce that they do not remain
cotinuaily urorganised or unorganis-
able’ bul are properly protected.

Dr, Melkote (Hyderabad): Mr. De-
puty-Speoker, 1 welcome this Bill. I
have nothing particular to add. Many
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[Dr. Melkote.]

of my hon. fricnds have already spo-
ken about this Bill and drawn atten-
tion of the Government to some of the
drawbacks and what ought to be done
to remedy them, particularly my hon.
friend, Shri A. N. Vidyalankar. 1
support the Bill entirely.

<t wy foma  (WAT ) : IS
wgrem, @g a1 wwrea  fraas g
¥R T g9 H g9 aEl & s
81 afww 30 aww § ag @ Tl
aidl § 5 oz 91 ot &g
A § IW # wf arcAwE @1 mn
t afem ot o g 1 W ¥
o% =M% ®ewq  fagaw @ ar
WATH AR EWT & 1 FEET AT
o g g fr gegw Srer & @
A A fudws w@ g W7 gwon
37 ¢ fawre won gy g

qgAT w1 a1 1 fadaw & www
& & ag vy s § e g e
gl ¥ @ A awers § T oard
avdrs ¥§ "wEe § g Ay e
W6 AW 9 ¥ a0 AIHST SOl
g fow & ot d i §e Fomm
g1l o g a o Ay weet
g E ) owdt ¥ owmw = g9
% gt & oW fEen oW
f faa & qra 25 (@) =g 7f an-
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Iq # ag wg mo g e owr s
Wi mfadt & Fr wOx § o 3
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g W waw B3R & oam S qan
fent wmpn W R @ AW 4 G
WEAEY T 1 AR ARG A waTarw
qoda W W o T 2 & gwer
qddr & mg fatha &A1 g
i
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I s At § oY gwe dem
A qAm O E oadr fowl ¥
qTHa ® oI W K miowT eaqna
fearr =g g 0w # gfem
gaiT A e s § ) oF e
STET AT I O fiT e § ) aget
arira & Tw fow & W wTOEA &,
I awexg  foadr gy o
A & o | afew g @
T qaeATE Ag faet @ 1 owEl AW
A & mag A A 97O
Tt § f zm ardr w1 39%) aAeR
faaa aret ft afFq Atfem ar mo
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uTx &t # T qar g | gAfem @w
gW TR W AN #0F ¢ a1 & spn
fE mr Anr ot o Aarfre wTA
&ot & fom @ @ AR a0
q, T amAE & oY 7 6l S adw
oz fam a= | W & gwe @ ogETE
femt =1 a%

st wanforars wiedt (wgeT)
FE g ware Faw o

stag fowd - s@d ag @ %
TR GO d & | WG ag el fae
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T AT AE WA ATEAT R |
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famr & 1 Ik MawT Al RS w@
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¥ T W1 e femem wfgy adt
faear ¢ | gETU ATET w1 oATER H
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s # 1 weqr wAgl ¥ A9 OF Ao
1 us fogma & W W g
wt T R G flm @ frew
seqré aFr g1 T gwar § afea e
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g7 wEwd § IR R 4R & afe
14-15 ATAH ®W FTA G R Afe
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® Qar sy Wi A A faws
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Dr, BSarojini Mahishi (Dharwar
North). Mr. Deputy-Speaker, Sir,
organised labour is assuming more
and more jmportance in a developing
country like ours. We have noticed
what this otpenised labour can do.
It can create a lot of havoc in the
country when thig organised labour
responds and reacts to the gweet
whims and fancieg of certain politi-
cal parties. Therefore, it is but natu-
ral that this organised labour amnd
the unorganised labourers also should
be given certain facilitics; at the same
time, they should be kept under dis-
cipline also.

Thig particular Industrial Dispules
(Amendment) Bill, which tries to
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give certain facilities to the indus-
trial workers, tries to cover more and
more workers coming under the
different vrganisations

off g W WG AT S
€1 #wA & a1 7 oatAitg wE
T W & W anr § mgfr 2
g

Mr. Deputy-Speaker: The bell Is
being rung...Now theére is quorum.
She might continug her speech.

Dr, Barojini Mahishi: In spite of
all the good intentions thig particu-
lar Industrial Disputes Act has not
been able to cover 50 per cent of the
aggregale numbe:r of industrial
workers working in different indus-
triai establishments and concerns.
Besides that, I may also add that 78
per cent gf the people in our country
are engajed im  agricu'ture, nearly
50 per cent of whom are landless
Isbourens working in others’ flelds.
The 1861 census has categoriged
agriculturists as agriculluristg tilling
their own lands, agriculturists work-
ing ag tenantg in others’ lands and
agriculturists who are landless labou-
rers earning wages by working in
others” flelds. Agricuiturists belong-
ing 1o the third category, the cate-
gory of landless labourers, gre very
great jn number and when these
particular facilities are given to plan-
tation workers, workers in mines and
such other things, why iz this big
section of workers wcrking in the
field of agriculture not belng covered
by some such Act and given certain
facilities Even the M nimum Wapes
Act is pot made applicable to these
people who are workinz in the fleld
of agriculture They are only geaso=
nal labourers working in the felds
belonging to others. Therefore when
the Minister thinks of cxpanding the
scope of this particular Act. I hope,
he will take Into consideration this
bigger section glso of landless labou-
rers who are working in cthers'
flelds.

. This particular Amendment Bill to
the Industrial Disputes Act tries to
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cover more and more workers; for
example, workers working in the
Indian Airlines and such other orga-
nisations; but, as mentioned by my
hon. friends, why is it that workers
in educational instlfutions ang in
hospitals, which are emasidered 40 he
essential services are not covered?
Unless these people belong to an
organisation of Class IV services,
as individual workers, they can-
not scek relicf. But scetion 2A
which Is being added after scction 2
in the origina]l Act, provides for the
individual worker to go to the court
when he is retrenched, discharged,
dismissed or when his services are
terminated. He can go to the indus-
trial court and scek redress of his
grievance even though he is not a
member of any particular trade
union. This is, no doubt, an addi-
tional strong point in favour of the
individual worker. Of course, how he
is going to be Influenced under such
circumstances, =as an individual
worker, we have only to walt and
see.

Ag far as new section 25C is con-
cerned, it is supposed to be g very
important substitute. It says:—

“Whenever
whose name (s borne on the
mus*ec rilig of an industrial est-
ablishment and who has completed
not Jess than one year of con'l-
nuous seryice under an employer
is laid off, whether continuously
or Intermittently”.

Thus, making provision for hiz lay-
oft. either continuously or iIntermit-
tentlv. Even if he is laid off, he s
entitled to remuneration for a period
of 45 dave, amounting tn 50 per cent
of the total basic pay, dearneas
allowance and such other things,
But there is a provision which says:

“....no such compensation
shall be payable in respect of any
period of the lay off after the
expirv cf tne first forty-five days,
if ther> ii ap agreement to that
effect between the workman and
the employer:™.
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[Dr. Sarojini Mahishi]
Secmingly it is a clause in favour of
the workmun, but the workman, who
18 always in needy circumstances and
who is olways a weaker parly, can
be forced to enter into such an agree-
ment and the employer, while taking
him into his service, may make it a
condition prerequisite for taking him
into service that he should sign an
agreement that he would not claim
anything beyond that particular
period. Therefore, how far this
particular elause will be a strong
point in favour of the workman under
the existing circumstances of labour
in our country is a point to be seen.
It is no use giving in theory certaln
rights which cannot be translated
Into action or which cannot be en-
forced in practice. It is with that
end in view that we have to give
wertain powers. If the intention of
the Government is so good and it is
in the interest of the workman, the
clause has to be drafted in such a
way that it will be in favour of the
workman., I do not know whether
the good intentions of the Govern-
ment and the draftsmanship come
into the clash with gach other. If that
is the cose, there is also scope for
some remedy.

15 hrs.

The next clause is about this parti-
cular compensation given during the
period of lay-off or during the pre-
vious 12 months that can be set off
for compensation payable for re-
trenchment. After a period of 45
days of lay-off. if the workman is
retrenched, the compensation that he
has recelved during this period of 48
days or during the previous twelve
months can be set off for comopensa-
tion for retrenchment. Now, I
eannot understand the logi= behind
this, If thers is compensation for
retrenchment.  How can this  be
set oft arainst compensation that
he has rereived for lav-off. 1
do not understand as to Thow
this will be in favour of the
workmen,  Therefore, in<tead of
making matters more complicated,
instrad nf making matters more con-
fused, it is better to lay down in a
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very sumple language that this person
15 entitled to po compensation at all
even if he is retrenched. It is better
to lay it down in such simple words
If that is not the intention, then he
should be entitled to certain com-
pensation for being retrenched for
no fault on his part.

Then, as regards the Explanation
added, it is stated:

“'Badli workman' wmeans a
workman who js employed in an
indusirial establishment in the
place of another workmen . .."

Of course, the very nature of the
work of the ‘Badli workman' is that
e is a temporary, worker whose ger-
vices are t terminated
ws and when the man who is origi-
nally there joins service. Therefore,
he cannot continue to be in service
for g period of twelve months conti-
nuously either as a casual worker or
& ‘Badli' worker. That ig the case
of the casual workers in the Rail-
ways. For 8 to 10 years, they have
been working as casual workers but
they have not been given all these
facilities.

Shri Warlor (Trichur): That is not
the reason.

Dr. Sarojinl Mahishi: 1 am referring
to the casual labourers. So also is
the case of labourcrs who are em~
ployed by the contractors who have
taken contracts from the CP.W.D.
These people are working for ycars
together but they are not getting any
benefits. Therefore, I ask: How is it
that we are going to cover all these
people? The very nature of the work
of the ‘Badli" worker is that he
cannot continue to be in service for a
period of twelve months. In case he
continues to be in service Yor twelve
months, he ceases to be a ‘Badli’
worker and he is counted among other
workers. If certain benefits are 1o be
given to the substitute worker or to
these casual workmen, then special
provisions are to be made for them.
It cannot be done by adding a line of
explanation or by putting ecrtain con-
ditlons which are quite impossible to
be complied with and then we soy
that we have given certain fecilities
to them.

1420
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Under section 29 of the principle
Act, certain words are to be added,
that is, a penalty clause, “which may
extend to six months, or with fine, or
with both”., As wag mid by many
Members in the Opposition as well as
on this side, first of all there should
be a prosecution and then conviction.
This penalty of Rs. 200 per day in
case of continuing breach that s appll-
cable only to such cases where the
breach takes place after the convie-
tion is a very rare thing indeed. I
may point out that in many indurtrial
concerns and in many theatres also,
you may be surprised to know that
even after the awards of the courts are
given and the decrees are passed, the
decrees are not brought into force
and the facilitics are not given to the
workers, According to the Factories
Act, [ know that where 50 women
workers are emploved in a factory, it
is provided that there should be a
creche and certain other facilities for
the working mothers. But no em=
ployer has gone to the extent of giving
these facilities to them anq complying
with the terms of the award. There-
fore, the best thing is to see that these
awards are implemented and executed
and that all the facilities according to
the Factorizcs Act and the Waorkmen's
Compensation Act are brought Into
force and that the employers are made
to implement these things. Tt is no
use giving so many rights to the work=-
men in throry alone and at the same
time not trying to enforce them In
spirit. Government should try to
enforce these things and should try
to cover more and more workmen
working in other institutes and other
industrial concerns also.

Shri Priya Gupta (Katihar): Mr.
Deputy-Speaker, Sir, the Industrial
Disputes (Amendment) Bill, 1965 has
been presented before the House in
conformity with the behaviour of the
Government always to give a latitude
to the capltalists. That has also been
expressed in the amended portion of
the BillL

In Section 2A, the protection has
been given to the individual workers
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for raising m dispute only in respect
of termination of service, discharge
from service and dismissal from ser-
vice and nothing rlse. This protection
has been given. But this should apply
to all other conditions of scrvice in
respect of which he is pesulied, say,
for trade union work, for victimisa~
tion in the manner of transfer, rever-
sion and stoppage of increments mnd
such other punishments.

In this Section, the Government pro=
pose to include the Indian Mirlines
Corporation and the Alr India wor-
kers. They should have also made
provisions to include employers under
the Solicitors and the Attorneys Com-
panies, the employees in the hospitals
and the teaching and non-teaching
staff working in the universities, col-
leges and schools

Then, the provision made under Seo-
tion 25C is a verv dangerous one, that
is, the lay-off compensation which
even if it be granted will be sel off
against retrenchment compensation
Al]l the Members have spoken about
it. There is a proviso:

“Provided further that it shall
be lawful for the employur In any
case falling within the foregoing
provisg .o tetiench the workman..®

They are still making the provisiom
of retrenchment also. In the same
breath you are talking sbout lay-of
compensation and about the sctting
off of the lay-off compensstion against
the retrenchment compensation and
at the same timg strengthening the
hands of employers In the matter of

retrenching the workers. That is
very fine. It remindg me of a slory
of my chi'dhood. I used to asgk:

Why is it that Mr. Burla and other
big cap:Aalits are joining the
Indisn National Corgress? 1 was
told that it was because they had a
common ground, that is, the removal
of the yoke uf subjugstion by the
Britishers. But there was 2% ao-
other thing which was not concern-
ing the masses. The capital'vts
thought ther during the British
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subjugitien, the Lusinessmen of for-
€ign larq werc dommnating in  India
and, ‘herefore, whepn India bezomes
free frors thit, they would come to
power in controlling the Government.
And roday mory and more privileges
wre being p'ven to them and the Gov-
ernment 1 sepporting them in all the
enactmenls by protecting these busi-
messmen and capitalist groups. I do
mot mind it. Let them do it. It is
part o! their agreement and, there-
fore, they are supporiing them . . .

Shri Rachomath Singh (Varanasl):
‘With you: ggreement also.

it g e - 7% T A1 At {fe—
QT AVAS FIWE A 9 | AT H WOE
AT H 9 WAW G MY § o

Shri Warlor: It ia the sanctily of
the contract

8Shrl Priya Gupla: Yeos, it is the
mnctity of the contract which was
made by the then leaders of the Con-
gress with the businessmen,

Now, I come to the question of the
badli workers. The term badli means
o replacement of A badii worker
means a worker working is place of
somebody in a sanctioned post. If a
bad i worker continues in scrvice for
#0 many years that means that the
worth of charge necessitates an In-
erease in the gquantum of workers.
Bo, in effect, these badli workers are
only regular labour, and hence they
must be given the samc protection as
the other regular workers without
any restriction as to the perlod of
service such as ene year or so, under
the provisions contained In the
amending BilL

In the last line of clause 5, the
word ‘continuous’ in place of ‘conti-
nual' has been used. Both the adjec-
tives have almost the same meaning.
The word ‘continuous’ means lagataar,
while ‘continual’ means ‘after taking
the gaps into sceount’. So, the word
should be ‘continual’. If the total
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restriction or embargo is not lifted by
the Ministry of Labour, at least the
word ‘continuous' should be replaced
by the word ‘continual’.

Clause 6 relates to breach of settle-
ment or award. In such cases why
shoulj the individual empioyee he
expected to go to a court of law?
Why should the trade union be ex-
pected to go to a court of law? After
all it is checked by the labour inspec-
tors who have now been designated
as “Enfoicen ent Officers.” When jheir
mames have been changed to Enforce-
ment officers, they can very wel] go
and check and find out whether a
particular employer has violated any
award or has committed breach of
scttlement or award of a tribunal,
Why does the Labour Minisiry require
the matter to be raised in a court of
law and then expect the court of law
to inlervene and decide whether there
is a breach or mot? It jg cvident that
the matter should be automatically
taken up, and any employer violating
an award or a setilement should be
treated on & par as if he has been
convicted and the same penalties
should be imposed upon them as a
deterrent meusure.

Shri Warlor: Let the employer go
to a court.

Bhri Priya Gupta: Yes, let the em-
ployer go to court to disprove the
contention that he has violated the
settlement or award.

The Industrial Disputes Act is a
very big thing. We were hoping that
many things would be done as a re-
sult of this. But after the passing of
the Industrial Disputes Act, we find
that the assurances given to us by the
Government of India in regard to
several things have not been fulfiTled.
The terms for recognition of labour
unions, the cenditions in Tegard to
raising of a uvitpute ete. have not been
dealt with properly by the Ministry
of Labour.

One hon. Member had raised a
qQuestion as to the time-limit within
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which the conciliation officer should
cec.are his opinion in respect of con=
ciliation afler a strike-notice is given.
1 am reminded here of the assurance
given by the then Labour Minister
Shri Jagjivan Ram on the floor of the
Upper House when Shri Guruswami,
the pre de»t of the All India Rail-
waymen's Federation wanted to
amend the Bill and make z specifie
provision in regard to the time-limit;
the Labour Minister Shri Jagjivan
Ram had then told Shri Guruswaml
‘Well, we are also Indians, and my
hon. friend is also an Indian; we are
not apathetic to the labourers. Let
not my hon. friend think that at any
tims the ennciliation officer's report
will be shelved and Government will
take shelter under this provision and
will never exercise the right to ex-
presg Jpiiitbn in the required terms
for one year or two years or never?
But when Government did not com-
municate decisions on the conciliation
offi*or's garress opinion in respect of
the sirike notice given by N.E. maz-
door union in 1956, Shri Guruswami
had said that probably like King
Dushvanta who forgot the ring that
he had given {o Shakuntala and
could nul recognise Shakuntala, like-
wisr, Shri Jagjivan Ram who was the
Labour M'nicter earller and who had
told Shri Guruswami that the provi-
sions would not be superscded, on
becoming o Railwav  Minister after-
wards could not recognise the assur-
ance that he had given In the past,
just like King Dushyanta. That s
what it comes to, Instead of doing
things according to a plan and giving
a posillve power to them to express
their opinion within 5 certain time-
limit, this {5 what is happening. So,
1 would submit that it should be spe-
eifleally provided that within a certain
time-limit for Government o commu-
nicate lhe concilaton officer’s express
opinion when a strike-note is given.

Under ke Industrial Disputes Act
there are also provisions whereby by
virtue of agreements between the trade
union leaders and the management,
there can operate a machinery in lieu
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of normal conciliatory proceaurss
under the Industrial Dispules Act
Accordingly, in 1851, Shri Jaya Pre-
kash Narain, the then president of the
All India Railwaymen's Fod rotiom
after having had u talk with ti.e tham
Railway Minister, Shri N. Gopala-
swami Ayyangar, came to an ugree-
ment, and under that agreement the
procedures was laid down in respect
of conciliation proceedings and the
terms of references In relation theretea
In other words, that agreement lald
down a procedure for disposing of the
problems of the disputes of railwap-
men, whether individual or en bloe
by means of a machinery in lieu of
the official conecilintory machinery
under thg Industria] Disputes Aet
That machinery is callrd the Perma-
nent Negoliating Machinery.

Under thet machinery, three tlels
were envisaged. One ter ot the
bottom was at the zonal level, or bt
the General Mamager's level huvirgg
its sections at the district and divi-
sional headquarters; the second tler
was at the Railway Board's level &r
at the Railway Ministry's level or ‘#t
the level of the Government of Indh,
and the third tier was the "“Tribunal®.
The tribunal was an automatic thing
under that agreement. When there
Is no agrrement at the first and gecon@
level, that is, at the General Managery
level or at the Rallway Board's 'evel
be‘ween the rallway union Frderation
and the administration, then the
matter goes to the tribunal; that is dn
automatic process. But [ am veey
sorry: ‘o tell you that till today, froma
1951 till 1965, not a single tribunal M
been set up under this scheme. When-
ever we raised this point, we used
be tol | that thore was one Shankar
Saran Tribunal. But T would like t©
point out that the onec-man Shan'tar
Saran tribunal was not as n resit o
the three.tier formula; it was n sprch
fic tribunal for the purposc of solving
the anomalies arising out af the imple-
mentation of the First Pay Commis-
sion's recommendations. That tribungl
did not fall within the purvirw of
the three-tier system,
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[Shri Priya Gupta]

At he meeting of the Labour sub-
committee which was presided over by
Bhri Sanjivayya, Shri Peter Alvares
ms the General Secretary and myse'f
a8 the Assistant General Secretary of
the All India Railwaymen's Federation
pleaded before the Labour Minister
that this tribunal for arbitration of
the disputes at all levels should be
guarantesd, and the Labour Minister
maid that it should be guaranteed We
bad given a list to the Railway Board
level in this connection, and that is
mill under exomination, We do not
know the fate of it, and we do not
know what is going to be done. That
is how thinge are being managed by
the railways.

Ag regards casual labour, the hon.
lady Member who had spoken earlier
could no. express the position very
clearly, but the fact ig that they do
the same work as a regular worker.
But in the railways, wherecas a work-
man or 8 member of the class IV staff
has got to be paid his regular pay as
per the railway ruies, a casual lubou-
rer because he is only a casual labou-
rer is ge ting only Rs. 1.25 or Rs. L.75
or Rs. 1.B0 or at the most Rs. 2 Jor the
same rcgular work which he does. If
we point this out, imme.iately we are
told that the worker is on'y a casual
worker and, thercfore, he would be
puid only on tha: basis. But [ would
lke to submit that the casual labourer
is really not a casual labourer at all
A casual labourer js one whom you
wtilise for work which is casual; you
can term a worker as a casual worker
or a casual lobourer on'y when he 18
employed on work which is of a casual
mature. But in the railwavs there are
casual workers who are employed on
work of a regular type. So, how could
much workers be designated as casual
workers or casual labour? The Rail-
way Ministry has not yet clarifieg this
pwint and done justice to these casual
workers who are employed on regu-
lar work.

I know that the Labour Minister
wwuld immediately turn round and say
fhat the Minimum Wages Act js there
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to protect their interests. But I would
categorica ly ques.ion that statement.
The Minimum Wages Act provides
that the District Magistrate of a dis-
trict should announre the chart of the
designa.ions of the persons who can
be designated ag casual labourers, Hut
in none of the gazette notifications or
other notifications publicising the list
of those coming under the Minimum
Wages Act, has any District Magistrate
ever announced the designution of
‘Gangman’ or other categorics oblain=
ing in the railways as comi'g unaer
that list. Therefore, the ar®isnen! (hat
the Labour Minister may advanre that
they are covered by the Mimimum
Wages Act hag no meaning, | may
point out that under the electrifica-
tion schemeg and under the project
schemes etc. in Railways there is a lot
of exploitation of the labour, and they
are given only half the pay of a regu-
lar worker though the work done by
them is the same as that done by a
regular worker. Governmsn a-e tulk-
ing of tiphtening up the economic
structure in the name of austeritvy ani
so on. But that does not geem to be
applicable to the gaze'ted offi ers and
other officers; an officer emploved In
a project work gets the benefit al
right; during the emergencv. an TAS
officer could also get an incremsnt of
Rs. 500. But so far as the casual labou-
rers are concerned, Governmecnt are
not attending to them at all in the
name of austerity.

In all o*her countries 1 have tra-
vel'od, T have seen there is a national
policy for fixing wages. Th: Lakour
Ministry here should also intr.duce
some provision whereby whenever
an empleyer wanis  to start
an establishment. he must first agree
that the worker will be paid the
minimum subsisting wage at par with
cost of living index. Just ag the work-
ing hours are fixed and safetv factors
arc taken care of by the Fact-ries
Act. the formula for the minimum
wage of the worker should also be
ensured by some provision of law
by the Labour Ministrv. Why
should an emplover be allnwed to
start an establishment if initially he
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eannot afford to make the payment of
the minimum national wage to the
worker? The Government of India
have not so far laid down a national
policy in this respect, Whenever there
is a cry, they sct up a wage board here
and a wage board there and they give
an increase of Hs. 2 or 4. Thes: are
all ad hoe, arbitrary arrangements and
will not do. Government must come
forward for the protection of workmen
by legislating for the enactment of a
minimum national wage specifying
what it is. Then there should be a
stop put to the rise in the cost of
prices.  This condition of the labou-
rer should also come under the Indus-
trial Disputes Act.

Lastly, in all cases of disputes con-
ceml.n' workmen working in an estab-
lishment, whether they are of an indl-
vidual character, whether coming
within the purview of these provisions
or not, all matters concerning their

conditions of service, such as
transfer, promotion, appointment,
toppage of iner t snd all other

things, as for example, quarters, uni-
form, rations, education, medical
benefits etc, in all these cases the
administration must be forced to talk
to the unions or individuals and
settle the matter. Also in all cases
where the individual concerned hus
to spend some money in connection
with this, provision has to be made
by enactment for giving him the
necessary financial assistance; other-
wise, the poor man cannot go to a
court of Jaw and get redress, even
though by the proposed section 2A
it has been specified what all cases
will constitute an industrial dispute.

1 hope the Ministry will consider
all these points and do the needful.

ot fogar fag (M)

ITMETT g,

o) TER T4 €FAT . TINaq
qEET, S(AEAT A OGVT & | grEA
3 worgfir At & 0
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sl wiwg 0 Y aard W
T —w= SRw g mar g

oft Fegrem fog : omeer sl
w fades or miwl faww g 9@
t 1 97 @ foias 7 e g
v gar 1w R T (w gt
A AwgErr FIFT AT Ow efewat
o waEdi & v W e & e
femr ®=a § W17 gRI W o w1 A
Ty § fa worgdi w1 wfie & wfaw
gfmm g7 qalafagt & fird, & 1 @
faitaw ®1 awda &< ¢ &, W W
wfraiz 2 ¢ &, ¥8 W @y 3 g
i g f gt

15.27 hrs,
[Dr. Sarosrvi MammsIo im the Chair)]

7R & fmdw % £) and qw gat & fasz
e Y 1 o® &1 (EA g smETqT W
w§ et sy fed) gfa w1 oeer 7
ot g, wwt o7 wfawre fogr s
¢ % o 3w fidq fem og, Aah
¥ wum femt omd, 9w 6 T g, &
TS &), 41 A 99 i ¥ frgaw o
arrfaE v & mwA § aeT dam v
¥ A ag @ s A b
T g A oo

e, o Ak wiT 25(dY)
% qg fram ey o w21 @ fe ot ww-
g wmore-wy 2fwu fr e,
o fz7 o ot 38H §97 Fl-—ar7g vl
¥1q 9T ¥, vawm & e w1 g,
A aE O N Far o
THET CFOATAY 36 ¥ ¥ 7 @ wven
3, &1 &g WA dAqw 1 9919 Frody 7
€1 FEAT EIT 1 A | O sy o
g7 ¢, ot f arfde (5 wiT gaardy
ST TSI T I e A E
fam-mfas W &l ufewrd
it e fr -,
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2 of e A T FA TR E )
w1 Wt wifaw ag fram & fn qre
45 fA T ag dafar @ ¢
fdr Wt ®or &, a1 9% ag wiaerc
g fF T 2, @@ 2 gEd
sfesY o ag vyt w@w v
“Provided further that jt shall
be lawful for the employer In
any case falling with‘n the fore-
going proviso to retrench the
workman in accordance with the
provisions contained in gection
25F at any timg eofter the expiry
of the first forty-five cays of the
lay off and when he does so, any
compensation paid to the work-
man . . . may be seji off . .."

wqn 45 fa a1 wrde A4 i o et
45—-45%Th TF qF O T4 M)
a8 M 7f wfeww & ofor mifew
gfa 3, oz w41 it w7
qTT | 9% I7 A%AT R I9% ¥
w7 7@ foar 1 g Iy are
fi3w 7 Zr, IAwr &2 W A
T oW A R ogA oA oW
w7 @ mfaw dgs Am a1 fy
g2 wigwit F IAW A wuman
W wfust 1 wer o agEm

qfs 3w 3z7 & & mhy aage
¥ arfe A&l v & fad woq
g wm w74 & Ay wAge @,
wiarm formr & w7 a7 faa 3Im
w7 g7 A7 ® wHAET AT 9TE
FA QYT EYS wAgT AT 9T g )
T I | g5 IAFT HA AT
o ®A T ZA | W GEY TOma
a1 % £ f& g7 uF smaAmm § gY
oF FOEEA OH T UF AT WA
I FOAA FAT ¥ AT 9T 9m
;|m, qg A G T g
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g ofas a@ @A W@
AT § 9T WAET S ER A
o ATsATE O & 0 A AT
AT w1 femn wnfza o wre
A7 garhr wifen 7 oo R
R W7 W S T e g
3 qdrfe s 45 37 £
B i e or fFm
§ “arzot wraR wEar’ 1 pER
t3tx ferar } fr o2 % wifisz
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[ Fegreer Feg]
ot &, q o § gawt JET ¥ AT
T M ¥ aw T Ay ww A
g, a4 a% T Wt S A | TR
w1 W § wfw @z gl g,
wiff @z faw mfaw § 1+ 7@ ow
Ffpfair o1 g waa ¢ v o=
aw miffe §gT «ff gm, qaE &
T ¥ dw 1w geqra agi gen
TM FE AT AL GEA, T eER T H
TR < 1fgd T Wy anirar ® 89 )
wq WUE AL EA a1 ZW W Feaad
! g AT AW F NG W
aed wogdi Wit mfew §F e
W ETE FT AT AC Y IEHT W9 L FLN
amaaTe # d1nfee dafon € sgaeq
gt &, ool =gge & W T
e g g Al ;A wser §
Fq w9 qaT A § § T I W
ol ol

A W WY e § W
A¥eliw # g ¥ A § 1 T
gt oz & fr gx feaar ot st
fate &%, Ty Hhaa &
W gH % gwnew 33 & oY vw aw
A%zt @ wg, wa f Al g

off gt amq fadt (%) -
qrg B ¥ w9 weE @ g A e
wiw fady adi v & 7

oy fagram fag : we @2 §1 &
% faers wem | ag fgem @ & w3
awar f | Afer IEE aveaE Wt o
qr g € e 0 e & gae d
g g, ww gz frond o g Fergan ot
gk fdwd Wae w%
a1 WY ag ot 1 & At 9 g
tagew dRQT @
o 1w F e aw A ¥
wE w A A owgw fs a fen
iy a1 Al g
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ot gtr mw GEh . qgiviee
wr wefefmina §

) fegre oy qoRen
@ g & Rfw gk arg qehofy &
frr gu & 1 wefafagna fow sfaom
w1 @F & fow wwdt § S W T AT
i g, ol WAt ar swa g &
sl g {6 wd wgeg fmagrd §
g TH 9T @9 fgarT &% | ag 4@
FaT ¥ feddi & 1 gwT wONAW ATgT
A1 g1 3 fawnv &% ga i 90 1 @R
wwwEW AT g e famm g 1 ag
TTH. &7 81 & 1 &% a7 7 a1 i
s & glafafa & e wdidi ar @
ug afafafaea a=zft &+ & wge §
g fw ox e for com org s
A @ A =7 w1 | W A Ay
#1 fawre & o Ay I ez ¥
TG WIT g wHaT §, o1 g | I
WA g w1 @ A | oawar g

wnafy mghm ;. st gEE S
BT |

ot gvw w7 woww ;. gwla
T, T agd f & E 3w, oW
SGYT 1 Ted IHAT AZAT § | 0@
w g R - T i b ww
g fe & Qe e v, gl §
st wifgd

awfa wgian: of awr oft §.....
oT W gL Tt @ | AT T
WTOW ET 1

oY gaw W egwwm o Wl
wgea, # W fam & awdw e
f TG I8 wad ¥ ) WY A ey
Tgan g o) sh faw ® wE gang
wglw sHw i & s fifafe faa
wfafran a1 @i faan o1 g ag age
w1 a1 § | AfFT @ 0 aga oy
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Tg ] femt s aifgd @ oo
At § gard e w1 e foey
LN

wa faidge % ag agfema &1 of
g fr € o wdwrd s g o
# & o T @ o fn oz o7 saeqr
df fr @1 1 wtard wwA w@ W,
ar qFen a1 faar #1 eaferm
w7 & Al & o wwen qu, fodt afm
% o Y A ST EwaT 9| 7g W 9T
w & & § ag wd asd @
g & wer q¥w w7 IIETT
oAt § 1 A g § fE e sdw
Afpadfidrow g & g
ot ¥ gwt ¥ & et o oo
dgeT 7€ g1 1 X7 w1 A ©TT
oz § fe 7o wdw ¥ foet W WA
aw § & wifewl ¥ ¥ gy £
v fad & woR gra awer ¥ frds
s wigat g fe foedy ot & o
T W o R EF @ AW
faaer oot ar gr€ #1F F Ry wfgg

ARl T A WO
wifast gra ot wrdw Fmd At @
T §9 I 9T WG AH § TN CE
a1a 2w &1 it | fift fodw 7 ag
wa § oAl ag &t o g owdits
fw=r fow w21 & w7 oo TEIC
% fraw § 1 femg W wdm 3 afz fedt
W & W oy § @ at Iw
T W T Ay ® Jax wifeaT @
o & Ao Har IS f I A
ATAT AT § 1 Ayl 9 99 A1 aqE
Y frn i ag wen & R
T Y w wTE AAgL FE A A
WA % 39 g faam AT wfg@

o ¥ w3 ¢ feog A A oW
St g 45 fea ¥ aw we q6d fam
7 arit ¥7§ qoggEe 43 a1 I\ & ww
aft fdemr, afenr s mfas o
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v ¥ B o @
T @awa 21 F few e fadw
w7 § W wgan  fe wrgd @ W
«E JAT WAREAT FT WFAE AT
g Al $97 qg PN § 5 IH W
firmr wfgd 1 AR &1 Ty adlt
O §, q@wwT g g ) e fd
WY §2 WA & fag @y fesT ST
% FARI O EENAT 6T §FATE |
oty &t qar & 5 7agT fedr oy
o fgaar awelt glar § 1 e
& a9t & 7vg w3w ¥ Sgen www
o armEl & dagld Y am
v g | ag foegw aweh gy €
IR 9T gR & At X W W
T §raT § W ag e S b
TEATER qT FEATAT KT T § | HIfAw
T Y Ty o & wor R ™
T & W 39 9T o7 v dar g R
FaeiaT fur ot §), ag doenT o
@ ® A e Y T arn «tfad,
oY q@ %1 gurer feqr arm wfgd o

T ARt w1 W 0y gw fo
feommdage s orr § my
% &1 41 gt {6 game &m & et arte
Qe o o Hlo ¥1 H1 3F2TEr a7 wE
P E A ¥ 3N ) wen wm YT
A € A awra gl wwif ot
ax ag ¥147 af fe fam fely wemen
arer AT & ag awn bW €1 § aft
AA AT | O AR # W aga
faat @z ot § afem (6T o1 ot ot &
W 7 faaae Sg& W e 1 o aga
@ wesd g gt § aw A doge
TR ATTATE

LIceiE (L B ol o BT
a5 WIfEE WAy TOT 91T g9
Y ¥ IT | 9 37 T oAy gt



1439 Indusirial

[ g7 =3 7o)
A1 aZ IOEAT A T 200 To FATA
it | gk At ® & A g
g fsogaay vo @ fe g mfere
QF AT FIITE HAT 91 A1 AF TIAT A%
YT T FT 91 7 IR & @ gk
wTHT o7 ®rE T AL 9T 1 A ey
g w1 91 gae1 w1 fgara feama
Fft qr 1 AfeT ww G A g
e A & are afz ag v s
at f ofiem srvay @ sarar 3 o 99 faar
AT HFAT § AT 200 Te T | KA 200
o B WE F 7 FF | gL WIT FATET
& saTar 10,000 %o Frav wiigy WX
CHFT TTAA AT gEAT =;ied o

o wre gark wgw ¥ wrafot
¥ graey i 7 afafaow ) =y fem §
a1 & o a1a wg e g f o owe-
ame ® st § mfex sgd a0
oo e & 7 Wi 99 F oare ¥
frar aqi Adf 7% 7 wewdE 0%
aaT |5 ¥ AT ® AT gIOA AL FC
®F, WAL WU A @ wwA §, AN
&t Frerer w6 § | wor? e & 4
QT w A Ag a% A Sid T ar
fed & gowrT @ fadaa s Tgm
g 5 a7 oo fad sk ot wxw =
Ok gegara & sdanfat w1 ag wfa-
wFTZ

gt aw ft Seqredi & ww R,
w§ Ag WORTO g A1 e,
ot favafaara &, ST aw & @t H
qonT w1 faw 1 &7 & 2w 330 fey
o1 I AMi % TR g w oA
& iz | wgd A% greAl w1 aare
Rt 7@ ¥ waafai @ arenfa
& mdafrgi &1 Wt =6 w1 wwan
¥ oAy a9 e R
¥ gt @17 a7 fadas WY R, ag @@
WA & 1 IEE) 0w A g fase
s om wigr @it gw & ¥ fa-
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a% a1 9ifgg § A wgar 5oy o
aelt w1 | wa g 0w @ ¥ mg
|y afew ge faggi v fawre &%
i ga wag7 g1, Wi a6 veg g
MG F@ET wETT wART gl @
A wERY g w4 YWIT ¥ swgT
¥ way § mWrm & famt aik
aEt 9T weEst ana feame w wd
arfs g 98 o= famn? we e

WET % q%A! VW SMA W FAOH
g & o g fo Al &) o oF o
w19 K & T1F g2 @ ah w §oaa-
gurggfeg o & o & g0 wel oY
w1 e famar g g fu & wq ow
wawr foer wwg? § 1 @Et O fow g
& mfaw sr1 s9gdl F1 wE w7 IR
w3 2 § go a1 g & qEear
§ | w Al fw feaft ) fast
A aw A fAm T § | WY 5E OF
W ¥ 7 a1 0% wEH mw oy
¥ wx 3% g2 faar s § oW I
aF qg 97 757 & HT IHF a1z {HT
Iw # EAE § I § | A an gw
R Efa g o g | wavg § Sl
®IFH FE FOF 01 K7 27 2@ AT
TTE W WO 1A § W7 Ay T
T Y T s § ey e o
g\ e T wE AW OA g
Freafeerat o ot 17 & 1w dal
Fafr A ema oy am § | ww
M &t rfom f faers sofasgi &y
™ T & W fiman g 0wk safaag)
wt a@r wfewf ¥ oww fr g,
wiql F1 79 AWT W F@ §7F 7
damaaE

fmwaw § oF aa w1 ag
gt § i et ot G4t § 70 faar
Y7 ) T, A AT AR T T
w1 @ @ wfee ® g A E
rowg g g iRt ag = &
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g @ o fand g g 1 4461 ug
A H{{d F WAR 9T 7w § |

aft «grag & & fogar a9
w91 AT A R ggTan e wF
aHTC & ot foraw § ag oF Foerdt wqr
FITN FIT § 1 TR wHTT TR
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X TeTEA ¥ wagl AT g
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i q® amw &Y wgAm g o
wrar mfa® arad § e ag {0 s
g ¢ wfas § 1 afFs wfas ®
gz Y @171 W fie 3w {47 Fady
girEL gm M owmA § T E Y
TuEl G147 €1 § O grh qat
qETT fT 2 1 1Al §Er g oAl
£ A1 FY v # Wy gq gw g
% frae v wfgg 1 7 mmadm
w11 sgreg & frdm ¢ s 83 o g
faq ¢ 39 97 {garT FTF A 907 w7
Fard |

Mr. Chalrman: Shri Warior. 1
request the hon. Member to take not
more than seven minutes It he
finishes within five minutes, it will be
good.

Shrl Warlor: It is not a question
of minutes; there are very imporiant
things tu be referred to. Although the
provisions of the Bill are only a few,
they cover very many people. So, it is
very important. First of all, my opi-
nion is that when a legislation of this
sort has been brought forward, it
must have some reflection of the
actui] realitics that obtain in this
country. Apart from that, if it is an
abstract piece of legislation, I do not
mind. It is a universa'ly accepted
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maxim ’It whenever a piece of so-
cial legislation is brought forward, it
must have some reflection, at least 8
distant reflection, of the actual reali-
ties that obtain in this country. The
Government speaks about badli work-
ers. | think many of our hon. Mem-
bers do not even know who is a badll
worker. There are so many categor-
fes, according to the legislation, in
respect of the workers. There are
permanent workers; then there are
badli workers, who take up jobs then
and there when the permanent worker
is absent. This is to cover absentees
or the absence of those who take
leave. Then there are the casual
workers; there are trainecs; there are
those who are called optionals. AIll
sorts of categories or categorisation
are there. In this legislation, we are
on'y covering the badlies as far as the
first amendment is concerned.

There are cerlain factories employ-
ing power, where there is not a single
permanent worker designated as such.
All are badlies. 1 know from my own
experience in my own town in the
workshops, the engineering workshops
there, there are certain cases where
the employers employ lwo or three
lathes and who do not at all register
their factories and the work done in
them. They chnsider the factories
just like their own kitchens. They
consider it as their kitchen affair!
Take for instance, the plantations.
The Minister also should take note of
that. Even in the organised planta=
tions—leave ulone the unorganised
p'antations—and the plantation indus-
tries, managed by Europcan compan-
ies like Harrison and Crosfield, who
own large tracls of Jand in the West-
ern Ghats, there iz not a single estale
in which they have taken any deci-
sion that there should be so many
permanent workers and so many badll
workers. Throughout all these vears,
they know what is the permanent
nature of the work; they know how
much should be the complement; but
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they never employ the permanent
complement.  Suppose there is an
estate of so many acres having so
many (rees, and the industry is a
pucca, organised industry, they know
that there should be so many tappers,
so many weeders, and so many oilers
and other workers. They know that.
But they never have a register or &
muster-roll wherein they can show
that so many permanent workers are
alwuys permanent or at least so much
of the quota or the gquantum of the
number of workers arc aiways per-
manent and those posts are always
filled up. The list is always in arrears.
Suppose an  estate should have a
thousand workers on its permanent
staff, or on the permanent muster-
roll, suppose it is so, what action will
this Government take to sce that that
institution fulfils that requirement?
Actually, they are left with only 500
or 700 workers and the rest, which
constitutes @ huge number of workers,
iz left as badli workers. That is the
actual reality.

Therefore, the first point is to see
that every organised industry at least,
whether it uses power or not, such as
an organised plantation, industry, they
must have a permanent list of per-
mancnt workers, and the number of
permancnt workers must be statuto-
rily provided in these industries.
Then only the badli workers have
their first protection.

Then there are casual workers;
many people do not know what |is
happening. You will be amazed, Mr.
Chairman, that in this year of our
Lord, 1065, there are casual workers
who are called casual workers simp-
ly because on the last day of the sixth
month, for one day, 24 hours, they
are kept out of the rolls and then they
are re-employed. They might conti-
nue to satisfy the provision of 240
days in @ calendar year, but there is
a break in the sixth month. Supjyose
on June 30th, a worker is discharged
for that iday, and on July Ist, he is
re-employed, and he ig considered as
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a casual labourer, what do you think
of it? On that particular day, he is
unemployed. See the mockery of the
whole thing. He is employed for al-
most six months; he is working as a
gang cooly, but on that particular day,
30th June, he is under the category
of casual workers. As my hon. friend
Shri Priya Gupta has said, he is paid
only Rs. 1.25 or Rs. 1.50 or so for that
particular day. Actually, on the pre-
vious day and on the next day, he is
gelting about Rs. 4 a day; it is the
very same worker who gets like that.
This arrangement continues for
10 or 11 years. But the worker is
sticking there owing to the conditions.
One is, the cheapest market in India
today, and it has been so for so many
years, is the labour market. Although
the prices are rising, the labour mar-
ket continues to be the cheapest. Se-
condly, this glut in the labour market
is exploited not only by private profl-
teers and private individuals and en-
trepreneurs but also by the socialistic
government. [ wish that this tall talk
of socialism is left in cold storage for
sometime so that the rights of the
workers may be protected during that
period!

Why should they speak of socialism
so much? We have nothing to do
with socialism. We have not even
any distant relationship with social-
ists. But in this country, have we not
come to a time where the Government
and the people should see that the
workers” rights are protected at least
to the minimum? ‘The investors’
rights are always protected. Tomor-
row a Bill is coming in that respect;
it is a sham= on this country; when
our jawans sre dying, the hoarders of
gold are being given so many conces-
sions and not even a living wage, let
glone a fair wage, is given to these
workers. And the Government is
bringing forward this legislation to
implement the aspirations of the
workers. Then, like a stingy miser,
so many provisions are there. I ask
the Government and the Minister,
what is the meaning of this word
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“workman"? What is this word used
in the singular? It speaks of “work-
man and his employer”.

Shri Priva Gupta: Why not the
union?

Shri Warlor; No. They would not.
I ask the Government: give a stick
more, a long danda to the employers
to beat all other workers with, those
workers who insist that they wil]l not
sign the agreement. Then, that will
be much more helpful to the employ-
ers. In this country, where there is
so much of competition for living, for
earning a livelihood, to take out their
daily bread, do you think that a
worker will not succumb to this? All
right. You want a job; give that, and
vou li‘k my boots. Ewven licking of
boots will be done in this country
because the peop'e are poor and are
unemployed. The unemployment is
8o much that you might give surh a
provision ns well. Well, I am not de-
ve'oping that argument. But I think
that even in this year of our Lord,
1065, to bring such a legislation with
such a loophole or lacuna is a shame
on the part of this Government who
have brought forward such a measure
before this august House,

Now, my hon. friend Shri Indrajit
Gupta has dealt with the provision
about the fine imposed on the em-
plover. Of course, only after convie-
tion, the defaulting employer will
have to pay the fine. But what about
the dues of the workera? Wil the
workers' dues be recovered from the
emplovers through the Land Revenue
Recovery Act?

Shrl R. E. Malviya: That is the
provision.

Shri Warlor:

ston?

Where is that provi-

Shri R. K. Malviya: In the Indus-

trial Disputes Act

Shri Warlor: If that is the provi-
slon there, it is not here. If there is
a provision, it must be explicitly
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stated. Government is very keen to
recover its dues and finvs, but not so
keea, . o ..o as this legislation goes at
least, to recover the workers' dues.
The minister himself knuws the
labour problems what are tone stumbl=
ing blocks, what is the atual practice,
what our workers are getiing, what
they are denied, etc. But he is in a
particular position and he cannot . . .

18 hrs,

Shri R. K. Malviya: This provision
is already there; it need nol be re-
peated in every amendment.

Shri Warlor: It may be there, but
in actual practice, workecrs are not
getting their ducs in time.

Shrl Priva Gupta: Another court
case for that!

Shrl Warlor: 1 support all those
who have proposed that a comprehen-
sive legislation must be brought.
There are the conciliation boards
But employers do not turn up on the
summons. The District Labour Of-
cer sits there and we are all there
punctually at 11. Bul the employer
sends a letter to the District Collector
saying his life is In danger and there
is a chance of his being molested in
the labour offi~e or nearabout, and he
never appears. There is no provision
st all to summon him or to issue a
warrant against him.

When we discuss the lay off ques-
tion, what is the impliclt meaning
enshrined in the parent Act? There
is a mill. SBomething goes wrong with
the machinery; some accidents o~cur
or a boiler bursts. There Is electri-
city cut. Such other contingencies are
there. This is expected to be of a
very temporary nature, not beyond 45
days. After that also, if the machi-
nery ls irreparable, the mill has to
close down and workers will be re-
trenched. It is not that for 45 diys
they are given free meals, half the
wages are given and so on. Except
in Bombay, Calcutta and some big
towns, even in urban areas, these
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workers come 6 or 10 miles walking
in the ear y morning. When they
come to the gates, vheir names are
noted down in the muster roll and
they are sent back. If the company
blows a whistle, all of a sudden the
workers have to come. They are
treated like bolts on the door. If I
want, I will bolt the door or if I do
not want, I will release it.

After 45 days, the workers should
be given all retrenchment  benefits.
Why shou'd the government be stingy
about that? This half wage for 45
days is not given out of gratis; it is
earncd wapge. The workers are there.
Whether he works or not is not de-
pendent on him; it depends on other
circumstances, which 1 have explain-
ed. Suppose a mill has no raw mate-
rials. How can you penalise the
workers? That is why lay off is pro-
vided, For no fault of the worker,
there is stoppage of the concern. It
goes on for 45 days. Then if it be-
comes difficult to run it, there are
other provisions for the government
taking over the mills. But govern-
ment is very reluctant to do it. There
are textile mills run by a Coimbatore
magnate in Trichur. For how many
days they have been closed! After 45
days, they say, lock-out. Thousands
of workers are emp'oyed there.

The question of bonus issue is there.
As soon as this bonus enactment was
passed bv Parliament, before it was
sent for Presidential assent, mills be-
gan to close down. As Mr. Manubhai
Shah explaincd, there is a gult in the
market.

Mr. Chalrman:
now,

He should conclude

8hrl Warior:
tant.

This is very impor-

Mr, Chairman: I am not saying
this i not important, but within the
given time he has to complete his
speech.
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Shri Warlor: I am not repeating
anything. I am simpls g ving ins-

tance al er instance. with the 35 years
of experience I have in trade union-
ism.

Mr. Chalrman:
in two minutes.

He may conclude

Shri Warlor; 1 request you to be
patient wilth me. Tiere js cnough
time t.1Li five o'clock und we are pre-
pared to sit for more time also.

Shri Kapur Singh (Ludhiana):
Madam Charman, if 1 have been
able 1o understand my hon. friend
correctly, his main grevance seems
to be that this Bill ought not to have
been introduced in the year of our
Lord, 1865. Let it wait til. the next
year

Mr. Chalrman: He is capable of
delending himself,
Shri Warlor: Mr. Kapur Singh can

expound my cause if | give him a
vakalat. But 1 have not given him a
vakilat. [ will expound my own
cause.

When this bonus guestion came up,
the mlls took advantsge of that,
kicked up a dispute and -closed down.
Actually, the South Indian Mi.l-
owners' Association, in their meeting,
passed a resolution to cuy down the
shifts in the cotton mills. Why not
they say straightway “Lcok here.
We have gtocks which arce not lifted.
We have no money. Th¢ Rese:rve
Bank has squeezed twur credit. We
cannot run the mills” Why not suy
so? Water flows down only, not up.
The worker is down ang naturally
they want (0 get on the shoulders of
the workers. They kicked up the
subterfuge of bonus question and
closed down. When vog~ boards
give awards. the same practices are
adopted to defeat the wage boards.
All sorts of disputes can be kicked
up by the employers. If the govern-
ment also falls a vict.m to that and
trice to justily them, where can the
workers go for protection?
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I think these realities must be
taken into consideration.  All those
things which had becn takem up in
the tripartite labour conference must
be taken intp consideiation be’ore
government brings u» u comprehen-
sive labour legislation t give protec-
tion to the workers. Then only this
Bill will in proper order, Other-
wise, the draft itsell js wrong

Shri V. B. Gandhi (Bombay Central
South): 1 welcome this Bill . ..

ol g W WY §WIIA
WEWT, W @Wq ®ed R aigR
w b

Mr. Chairman: He may resume his
seat. The bell is being rung.

There is quorum now. The hon.
Member, Shri Gandhi, may proceed.

Shri V. B. Gandhl: Madam, this
is a good measure, more good than
otherwise. I will also say that we
have noted the observation of the
hon. Deputy Minister that the provi-
sions such as have been incorporated
in the Bill have been recommended
by the Standing Labour Committee.
I promise we shall pay due weight to
the recommendations of the Standing
Labour Committee, but I also promise
that we shall try to place before the
House other views when we are not
tully convinced that the provisions in
the Bill are really suitable for our
Purposes.

It is provided in this Bill that the
two corporations, the Indian Alirlines
Corporation and the Air India Cor-
poration, should be brought within the
sphere of the Central Government
That is a good step, a logical step, and
the wonder is that we did not think
of it earlier. Surh a step will help
better regu'ation of the industrial re-
lations in these corporations.

Now I will come to a really very
important point and that is about the
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provisions in clause 3. In clause 3 we
insert a new section, Section 2A. In
this section we provide that a dispute
between an individual workman and
his employer shall be devmed to be
an industrial dispute. It will not be
necessary lo have il sponsored by any
trade union or supporied by a number
of workmen as it used to be before
this provision came into force. That,
Madam, is considered tu be a gain for
labour. Many in this House have held
it as a gain for lubour. Probably, it
is so; I do mot doubt it. But, at the
same time, we must nol forgot that
there are other views on this subject
as to whether by granting this status
of an industrial dispute to a dispute
between an individua! worker and his
employer we are really helping the
larger cause of trade union strength,
the larger cause of decision by col=
lective bargaining. We really ought
not to treat some of these other as-
pects lightly. For Instance, we re-
member that there has been g juig-
ment of the Supreme Court in the
case of the workers of Messrs. Dha-
rampn! Premchand versus the employ=-
ers’ firm. In that judgment the Sup-
reme Court has opined that in the
absence of a limitation that the dis-
pute should be supported cither by a
union or by a number of workers
claims for reference mav be made
frivolously and unreasonsb'y by dis-
missed employees and that it would
be undesirable to allow suwh claims.
The view of the Supreme Court on a
matter like this, in my opinion, ia
entitled to some respect and serious
consideration by us. The judgment
further expreased the fear that in the
absence of a limitation that the dis-
pute should be supported by these
other conditions there will be claims
for reference to be made to courts in
a frivolous way.

Finally, 1 would say that we might
examine this aspect later or on some
other occasion when we <hall be ron-
sidering amending this Act. In the
meantime we shall have gained some
experience with the present propos-
ed provisions of this Bill.
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Only one more point T want to make w
and it is about the right of compen-
sation for workers who are laid off. f
We are providing that compensation #¥ u¥ gas fodt § ot
will be paid to workmen not only for I & T
the first 45 days but also for the other
periods during a year irrespective of  ATfeX ¥ fgd &1 wgd #3

whether the lay off is continuous or  fig fagy Y Hrqra !, fara® qam
intermittent. That is a good thing. fl -]
That is a gain for labour and that is ¥ wius wrowd §

provided in the first paragraph of  ¥TFT &I AWMI wT A} wifgy)

section 25C. But in the wery next frar fs
paragraph we see that there is this or X o ':'QE'I"'IT v "™

proviso which says that if a work- T FT ATHT I TeqA Ty A
man is lald off for more than 45 days  ¥few dar ## fem o Wi ow

no romnengation shall be pavable in -
resprct of any period of the lay off Al “Fﬂ'?‘lﬂ'ﬁ wfw ﬂ’{i L

after the expiry of the first 45 davs &1 WX T 9T g a1 Ta:

if there is an agreement to thit effect  fagry & ofexdr w3 #1 wrowr
between the workman and the em-

p'oyer. A lot has been said about qTAREAT w LI EC I A |
this. What preclous chance has an  ® ®Wi3 § a1 @0 @774 §
individual workman to deal with an aar ¥

emp.oyer on anything like equal

terms in a situation like this. After

all, we all know the posilion as it a0 ¥ od frde & e ag QR

stands. If sectionm 25C gives the right Ty wed 5
to be paid compensation, as we have W oW g' wor @

seen, the next proviso seriously modi- Wava®m ff &) ww & TvX
fles that right. qr aftran & fare A w7 faed

ot #w % weqd § we fmE oar

We know that our labour legisla- )
tion cannot be based theoretically on wi§ oft gae MH’W g, o=
what is good for workmen only but  gr fragreril i 97 q9% w19 FIA

‘we have to balance it with the con- . -
sideration, at the same time, of what ol 1 aRard s difar ) w

is cconomically possible or good for WY Wigd M & wwy fawry w1

the industry. Even granting that foza ® ir"' = T T & m
there is this need for taking such a )
balanced view, I feel that it is time &1 [94¢ &% #mr § w1 &1 fre

that we insert a little more of clearer ¥ #Y WIS T g7 | WAT WTT ARATE
direction in the coming labour legis= o wrfae &
lation. w oy 1

ot faemrexy & () W

o gwmfa agrar g9 w58 T % o o " e sgEEd
¥ §aw uw aw weAT & fE o g1 7k @ @@ wm @ aE ®
XH §FO IW A I@TEA W OFAT R A E @ Ao ogE @ fv o
W [T ORRW BN 2W &1 g@t [ W 39 &Am ¥ fed
qWw % wwA gaEw g 9Y @ &fifedr ot @

e woag ¢ fw et ¥
qifi Y fAfedt e dm A wf g 3w qW AT FL W
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fodas & wogdl &1 AW 9
A ag =aen 1 o ¢ fe e
frm & wmigsw fedl gec W
qaifgzr w7 & &t 3AF gAwr ow
frgm | & a¥w e awwm f
fe & zor ® agr e Fommh el
ufas & @ =m qf faw @t §
F a6t wiaelt & fgg mfaww ¥
fom7 &1 &% # WY IR w Aw

1
i
%
i
=

wzm T WA fg& N @ Fage
# 37 A8 W A Tgen o ITeT
draq om 3a @ fE s oo
wr e ¥ dwdar ez B B

£, 3% grerr 3 sran Tt e Wk
wwnT ag Ay mar @ et O
o wilt

an ag fades s § fe 30w
arfegi 1 w1 & fe o wAT @ W -
O w1 aw g g1 g € 1 Wfew ay
fafvaa # fs 43 &% qa g m &
W dx e A garEm o § wYt
A weo &A@
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[t e §o firard)

w fawa & ¥ frdea ¢ e afc
qATE # qAgdl o anierd wdr
) g wvBT g A A gy Ay
e s wfige 1w grev w € e
forar® qrer orfiw & @y Wb 39 9T s
Y ®¢ wwan &, W1 A w7 W Ty
§ 37% o ofr ¥ @ 1 v @
# wagdd #F avRErd w7 framw ar &
aawar g, s &t & aga awfa @
gedT & 1 wran fgEn wwge oW
Mg W wray feara Y e oo
X WHTT TR o F gy ar | afr
it g€ qark sy wen o Wi
figeat sy WY st o @1 W W
e w frwem a1 @t wwe W
frow £ ®1aen &l & a7 frm
AT | AR AT AT AR T A R
w1 dwquve vk TR T AR B
ferar o e s e Y farar s
0 9% /YT wTHT o amRETh 8T
A 9T 1w GaT w7 fru a1 &
gawar g fs A o o v ¥ faw
a7y §Y A A @ W Sawa
¥ fodt T Y o Y g

oy garr & dqr AT g

Shri R, K. Malviya: Mr. Chairman,
I am very thankful to the House for
giving general support to the Bill and
also for forwarding some points which
have thrown a great light on the
labour problems which the country is
facing today.

‘This legislation is a very limited
one, confined only to amendment of
a few sections of the Industrial Dis-
putes Act. The general policy of the
Government is that whatever legisla-
tion is brought before the House, it
is brought forward with the consent
of the tripartite bodies which first
take into consideration these points.

The House knows wel] that we have
e#n Indian Labour Conference which
is represented by labour consisting of
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all the parties, the four recognised
Unions—Indian National Trade Union
Congress, All India Trade Union Con-
gress, Hind Mazdoor Sabha and the
United Trade Union Congress. Almost
all the big organisations of employers
are represented on it. The public
sector is also represented and the
States too are represented. The
Labour Ministers of States also parti-
cipate in these conferences. All
major decisions, at least those which
are brought forward here in the form
of Bills, are taken by them Confer-
ences first. T may submit before the
House that the amendments which
have been brought forward here have
been considered by the Indian Labour
Conference. Though I must say that
therc is a lot to be done yet, it could
not be done through this Bill and it
will be difficult for me to accept any
of the suggestions before they are
accepted by the Indian Labour Con-
ference.

There are important points which
have been raised and they are always
considered by this august body—I
mean, the Indian Labour Conference.
Shri Indrajit Gupta, who made out
certain points, is himself a member of
the Indian Labour Conference. He
represented his party in the last Con-
terence held towards the end of Octo-
ber. He can take the initiative and
bring forward those points in the
Conference for consideration. What-
ever is decided by that Conference,
the Government considers it and
brings it up by way of legislation In
the House.

Now I will reply to some of the
points which have been raised by my

hon.  friends. The first point
which has been raised by
many of my hon friends is

that there should be a comprehensive
piece of legislation. 1 am one with
the hon. Members; but we are in &
developing stage. Our industrialisa-
tion is proceeding ahead at a very
fast rate. We are daily facing new
neablems. Therefore. we cannot make
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a jump with regard to the enaciment
of the welfare legislation relating to
the labour. For instance, we made
a provision for the provident fund
and we started with a contribution of
6 per cent, We have now increased
it to 8 per cent in some industries. By
and by, we will cover all the indus-
tries. Take, another instance where
we have allowed certain privileges at
present to the workmen who are get-
ting Rs. 500. This wage limit may
have to be increased. We have to do
more by and by and problems like
this will have to be solved by legisla-
tive amendments at short intervals.
In this developing economy, we are
required to watch the siluation from
day-to-day and whenever we are able
to provide the slightest privilege to
the workers, we have to come for-
ward with an amendment. Even if
a comprehensive legislation is made
today, by consnlidating all the amena-
ments, it is not going to selve our
problem.

1 am at least Happy and the House
will also agree with me that there
have been very many amendments in
Labour Legisiation. But the House
would also remember that these am-
endments were very necessary. Some.
times, they were very small amend-
ments where only one sentence had to
be amended or a few words were to
be added. But we had to come with
those amendments. Therefore, it will
not be in the interest of the workers
to say that immediately a comprehen-
sive Bill should come up immediately
before the House. That is not going to
solve the difficulties, I may tell the
House that we shall be required to come
before the House with small amend-
ments probably every session. We
may come with an amendment for
amending these very provisions. Cer-
tain points have been made and we
may be required to come with further
amendments. Therefore, it is not con-
venient to have a comprehensive le-
gislation. When the time is ripe, [
may assure the House that we will
not lag behind and we will bring for-
ward a comprehensive legislation.
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There another point which has
been raised by Shri Indrajit Gupta,
Shri Kachwai, Shri Vidyalankar and
other friends and that is about apply-
ing this Act to other workers also.
This arose out of the amendment
which gave powers to the Central
Government to refer disputes of the
airlines corporations. It has been
said that the hospital workers, the
wurkers employed in the educational
institutions and the hotel and muni-
cipal employees should be brought
within the purview of this Act. I may
inform the House that the hospital
employees are already covered by the
Industrial Disputes Act. 1 may also
inform the House that the hote] and
the municipal employees are also cov~
ered by the Industrial Disputes Act.
With regard to the employees employ-
ed in the ecducational institutions,
there is a definite ruling of the Bup-
reme Court in which they have dis-
cussed it at length as to why this
could not be done.

Shri Priya Gupta: What about the
clerks, typists and peons working in
the cducationa] institutions? They
are not the teaching staff,

Shri R, K. Malviya: Under that
ruling, they may not be {reateq as
workmen in the educational institu-
tions. Unless the ruling is changed...

S8hri Priya Gupta: The ruling is
given on the basis of the ILD.A. as it
existed then. You gave protection to
one category of workers and you also
give protection to ather calegories of
workers on the same basis.

Shri R. K. Malviya: T was just ex-
plaining it. In fact, when this point
is raised in the Indian Labour Con-
ference ang if any formula is found
ouy for the golution of the problem,
we will have no objection to bring-
ing forward the legislation. 1 was
just submitting that only in those
mdustrial institutions where education
of the workmen formed a subordinate
part, they were allowed to be covered
by the Industrial Disputes Act under
the Supreme Court's ruling. while the
rest were noi allowed.
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Bbhri Priya Gupta: It is subordi-
nate; education forms a gubordinate
part only because the public gector is
under the same Government which
has got the industry as wel] as the
other wing namely the educational
institution; it is only because of that
it is sub-ordinate; it is subordinate to
the same Government; you can inter-
pret it that way and you can give
protection to them in that way.

Bhri R. K. Malviya: We shall look
Into it and see if they are covered
by this ruling.

So far ag the agricultural workers
are concerned, abowt whom you,
Madam, had also raised 3 point, [ may
submit that we have already got a
legislation, namely the Minimum
Wages Act, and we are trying to re-
dress the grievances of those workers
ander the provisiong of that Act. We
have been writing to the State Gov-
ernments also to take measures to
improve the condition of the agricul-
tural workers.

1642 hrs.

[Mp, Depury-Seeaker in the Chairl

The main point raised by many
Members was about the amendment
of section 25(c), which makes provi-
sion for lay-off compensation. It is
said, and to some extent, I am in
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Madhya Pradesh where the workers
fought ghe trade union leaders and
the Government gnd wanted to work
on reduced wages. It was a fact
that the mill could not work, despite
the fact that the Government insisted
on pavment of full wages and want-
ed to give some loan to the mill for
this purpose. Because of the length
of time of lay-off, the workers were
very eager to go back t¢ work and
accept  even reduced wages. Thus
provision, I submit, ghoulg be consi-
dered in that light.

st g%" 25T wow Sy W faw
ot ?

st 1o fwe wredim : W TN
@t & T A

1 was submitting that this prowi-
sion should be considered in that
light. | am sure that where the trade
unions are sirong, they will not al-
low the employer to play any mis-
chief, and the workers’ interests
will be protected by them.

Sbri Sinhasan Singh: How does
the hon. Deputy Minister say so?
From his own experience he has said
that there have been cases where the
workers have not becn paid the lay-
off compensation, and thig proviso
provides for -the very same thing
ly the non-payracnt of lay-off

sympathy with that arg t, that
the lay-off compensation should not
be deducted from the compensation
which may be allowed {0 the worker
for retrenchment. That cection also
deals with the category of workers
who may be covereq by that provi-
son. This provision was first made in
1853 and it was discussed at that time.
Later on also this point has been dis-
eussed at length. I am pware of the
misery of the workers. I know of
cases where the poor workers have
been laid off and they have not been
paid either the lay-off or the retren-
chtment compensation. 1 know a
case about one of the textile milks in

compensation. Ag a labour laader of
experience, how does the hon. Deputy
Minister reconcile himself to this
provision and justify this provision?

Shri B. K. Malviya: That is what
1 am arguing at present. I am re-
plying to that very point. 1 have
said that therc have been some cages.
For instance, take a case where a
mill is closed for genuine reasons.

1 have just cited an instance. It
could not be opened. T as one of the
workers of that organisation, the big-
ger organisation, tried to intervene...
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Siri D C. Sharma (Gurdaspur):
You gre not g worke:; you gre Deputy
Minister.

Shri R. K. Malviya: I am talking of
the time when I wag a labour worker.
The workers jumped upon me asking
me to allow them tp accept reduced
wages and allow them to work. Nei-
ther I por the Government did allow.
But then the workerg settled jt them-
selves.

Shrl Priya Gupta: Take the case of
the RSN companies during the [Makis-
tan aggresasion. The work has been
laid off. In such cases, provision
should be made for giving them lay-
oft gllowance.

Shri R. K. Malviya: 1 have already
submitted that where there are strong

unions, they wil] not allow the
workers. .. ...
Shri Priyn Gupta: It is a national

catastrophe, a national
Pakistan aggression,

emergency—

Bhri R. K. Malviya: I do not yield
because 1 have very limited time.

Shri Priya Gupta: You please keep
thig in mind.

Bari R. K. Maiviya: Every case has
got to be judged on its merits.

The question has been raised by
several hon. Members about the badli
workers, casual workers, temporary
workers, substitute workers, that al!
the workers will be exploited under
these provisions so far as lay-off com-
pensation is concerned. 1 am in sym-
pathy with my hon. friends. 1 know
the cases of exploitation. Exploitation
goes on. ] know certain cases where
through g coury of inguiry an agree-
ment was arrived al about abolition
of the contract system, to regularise
this badli and lemporary worker sys-
tem—an all-India agreement. It is not
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being complemented properly. This
agony 1s as greag with me ag with my
hon, friends. I may only submit ‘n
reply that Government are contem-
plating bringing in legislation about
the abolition and regulation of the
contracy system, and care will be
tuken to see thay all these maladies
are remedied ang they do not troubie
the workers.

Shri Kapur Singh: Hc ‘s appeasing
the communists.

Shri Priya Gupta:
casual labour there.

Shri R. K Malviya: [ will now
dea] with one or two more points.
One is about delays. 1 am sorTy
there have been delays. In  many
cases, we have found that delays have
occurred. One of the remsons g the
accumulation of » large amount of
cases with individual tribunals or
labour courts. As has been announced
by the hon. Labour Minister in the
House, we are appointing twe more
tribunals, Central Government Indus-
trial Tribunals, one at Caleutta ana
another ay Jabalpur. At present, we
nave got only two, one at Dhanbaa
and the other at Bombay, When these
two more Tribunals are established, 1
hape delay will be reduced to a great
exient
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Also include

Shri Warior: There is no tribunal
for tne southerm region?

Shri R. K. Malviya: We have got
officers of the State Governments as
our tribunals. Somgtimes we appoint
them ag labour courls. So there ig a
chance for quick settlemeny and dis-
posal of these cases and delays will
e reduced to a great extent.

Shri Limaye said that the coneci-
liation officer in the Bombay Corpo-
ration case did conciliate the dispute.
but had not submitted his report even
after one year. For his information,
I may submit that there is provision
in section 12(8) of the Industrisl
Disputes Act, according to which a
conciliation report has got to be sub-
mitted by the conciliation officer with-
in 14 days.
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Shri Priya Gupta: There is no pro-
vision, Read it correctly.

Shri R. K. Malviya: 1 do not want
lo waste the time of the House.

Shri Priya Gupta: There is no
question of wasting time. You are
giving wrong information to the House.

Shri Harl Vishnu Kamath: He
should convince the House, becausea
Member has challenged him,

Bhri R. K. Malviya: This is section
12—Duties of conciliation officers:

“{8) A repori under this gection
shall be gubmitted within fourteen
days of the commencement of the
conciliation proceedings or with-
in such shorter period as may be
fixed by the appropriate Gov-
ernment:

“Provided that subject to the
approval of the conciliation offi-
cer, the time for the submission
of the report may be extended
by such period as may be agreed
upon in wriling by al] the parties
to the dispute”

Shrl Priya Gupta: But what about
Government publishing the report?
That is the point.

Shri R. K. Malviya: I have replied
to both the points. I have replied to
Shri Limaye's point that it is cover-
ed by thisg provision, and I have rep-
lied to the hon. Member's point that
for reducing delays we are doing
everything possible, and we are going
to appoint two more tribunals.

I have covered almost al] the im-
portant points. I thank Shri Bishen
Chandra Se'h for making the sugges-
ton for profit-sharing by the workers.
I would request him to start with this
in his own establishments. I again
thank the House for the suggestions
made and for the support given to the
Bill,
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Mr. Deputy-Speaker: The gquestion
is;

“That the Bill further to amend
the Industrial Disputes Act, 1947,
a8 passed by Rajya Sabha, be
taken into consideration.”

' The motion was adopted.

Mr. Deputy-Speaker: The question
i3

“That Clauses 2 to 4 stand part
of the Bill"

The motion wag adopted.
Clauses 2 to 4 were added to the Bill,

Clause 5.— (Substitution of new
section for section 25C).

Shri Warior: 1 beg to move:;

(i) Page 2.—
omig lineg 22 to 27. (1)
(ii) Page 2, lines 32 to 35—

omit “and when he does go, any
compensation paid to the work-
man for having been laid off
during the preceding twelve
months may be set off against
the compensation payable for re-
trenchment”. (2)

Actually, in regard to Amendment
No, 1, my intention was only to delete
the words “if there is gn agreement
to that effect between the workman
and the employer:" in lines 25 (0 27.
The Government can accept that, or
it they say that they will bring for-
ward an amendment to that effect at
a later da'e, I am ready to accept
that.

Shri R. K. Malviya: I have just now
explained why these provisions are
there. 1 have given the instance of a
mill in which the workers themselves,
despite the persuasion of the labour
leaders: and Gowvernment, accepted
reduced wages. What to say of lay-
off compensation? It is for such cases
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that this provision has becn .etlain-
ed. This wag considered by the In-
dian Labour Conference. 1f they
want to presg for it, this can be taken
again to the Indian Labour Confere-
nce and then alone we can accept it.
I do not accept it.

Shri Warlor: [ do not press my
first amendment. The second may be
put to vote,

Mr, Deputy-Speaker: Has he the
leave of the House to withdraw s
Amendment No. 17

Hon. Members: Yes,

The amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: 1 put Amend-
ment No 2 to the House.

The amendment No. 2 wag put and
negatived.

Mr. Deputy-Speaker: The question
in:

“That Clausg 5 gtand part of
the Bill”

The motion was adopted.

Clause 8- (Amendment of Section 20)

Shri Priya Gupta: We again sub-
mit on this Clause that this word
“eontinuous"” should be replaced by
“continuity”, if at all the whole thing
cannot be deleted. Any worker, even
if he is on his job for a number of
lays, he should be allowed this on-
vilege.

Shri R. K. Malviya: That is in the
Act; il does not require any further
amendment. This provision has been
made. When an employer was pro-
secuted for a certain offence he got
acquitted after payment of fine and
he was not required to pay the
amount of cleim. Now, we have
made this provision. If afler com-
nection he does not fulfil any obliga-
tion under the settlemeny or the
award, he will have to pay continuous-
ly certam amount of fine per day
till he makes payment.
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Shrl Priya Gupta: With retros-
pective effeot from the date on which

the violalion has been done, not
from the date of the order.
Shri R. K. Malviya: If it is pro-

vided in the award or settiement, that
will be payable.

Mr. Deputy-Speaker:
is:

The question

“That Clause 8 stand part of
the Bill”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shrl R. K. Malviya; Sir, I beg to
move:
“That the Bill be passed'"
Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill be passed.

Shri Warlor: Sir, we are glad the
Minister has come forward with
a promise thai there  will be
more amendments to this Act to
bring it in  line with the
actua] realities that obtain in the
country. Apari from the points
which we had raised, we had also 1o
mention one other point whenever a
worker is dismissed on somg charge
brought forward by the employer,
there in g procedure followed. Now,
the Supreme Court has come down
upon the tribunals in the sense that
the tribunals are not to go into the
merilg of the case or into the evi-
dence of the case but can only only
review them if the procedure adopt-
ed is correct or not according to the
law; that is all. They cannot go into
the merits of the case. I think gov-
ernment will be well advited to take
this also into consideration and ins-
tead of bringing in piecemesl amend-
ments let us have a full study of
the whole situation and have a cum-
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[Shri Warior.]

prehensive legislation  covering  ali
these difficulties which the trade union
movement as well as the employces
are facing in having their rights es-
tablished and honoured by the em-
ployers and other agencies in  this
country. [ think the government will
bear this in mind. This will come
before the tribunal and the tripartite
committee. But the government also
must have a new approach to these
problems and its attitude must also
undergo a change so that government
will not be taken by surprise so that
it will be in a position {o understand
these problems and take the proper
course of aclion in the prevalling
conditions.

Shri Priya Gupta: Sir, I have got
a small submission. During Pak.
aggression,  special  circumstances
have arisen and some boats end wes-
sels have been seized by them and
water roule from Calcutta to Assam
dislocated, and due to that the work-
shop at Rajabagan in Calcutta of the
RSN Company had been gflected very
badly and about two thousand work-
ers had been laig off. This embargo
of reduced wage for these 45 days
should not apply as a large number
of workers will be deprived of
their wages and be a subject of victi-
misation of Pakistan aggression.
The labour ministry ghould approach
the defence ministry production de-
partment to give them some other
work in these exceptional circums-
tances. The shares of RSN company
are held—76 per cent of its shares—
by the government of India, and it
is very useful tp the defence minis-
try. They are in search of wiher
dock and naval yards fur repairz and
building ships. This yard of RSN
Co, with threq Dry Docks and two
ships can build and repair naval
ships and frigates for our vast coastal
arcas.  There are g large number of
skilled workers there and they could
be made wse for other produtcion
works for the war efforts.
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Shri R. K. Malviya: So far as Shri
Warior's contention is concerned, 1
have nolhins to add. I have already
submitted that his party is represent-
ed in the Indian Labuur Conference
and any of the question which agitat-
es the mind of my hou. friend can
be taken to the Indian Labour Con-
ference and discusseq there and a
remedy found out.

So far as the point raised by Shri
Priya Gupta is concerned, I would re-
quest him to come sometime to the
Ministry =and discuss it personally,
and 1 will sce what can be done In
that case.

Shri Priya Gupta: Thank you very
‘much,

st o feo wrnilw . wwwm
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Mr. Deputy-Speaker: The question

is
“That the Bill be pursed™
The motion was adopted.
17.03 hra,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Nov-
ember 12, 1963/Kartika 21, 1887
(Saka).
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